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LEGISLATIVE ASSEMBLY. 
Tuesday, I:/rd September, 1935. 

The Assembly met ill the Assembly Chamber at Eleven of the ClIock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN. 

Mr. Nirmal Chandra Chunder, M.L.A. (Calcutta: Non-Muhamma-
dan Urban). 

QUESTIONS AND ANSWERS. 

PuROHASE OF ARTICLES REQUIRED BY THE MIuTABY DEPARTMENT. 

31. *Sardar Sant Singh: What was the total amount spcnt by 
the Military Department in the year 1933-34 in making purchase. of 
articles required by that department T What portion was spent through 
the Indian Stores Department, and what portion WIlS spent through the 
Stores Department, London' 

Mr. G. R. F. Tottenham. : The total amount spent by the Defence 
Departments (including Military Engineer Services, Royal Air Force, 
Royal Indian Navy and manufacturing concerns)" on stores purchased 
in India and England during the year 1933-34 was Rs. 5.64: crorea in 
round figures. The value of purchases made by the Indian and London 
Stores Departments, re8pectivel~. is contained in t.he annual reports of 
the two Departments, copies of which are available in thl! Library of the 
House. 

Mr. Lalchand Navalrai : May I know if only those things are pur-
chased in London which cannot be obtained in India T 

Mr. G. R. F. Tottenham: Yes, Sir; those things which cannot be 
purchased in India are alone pure.hased ill London, that is to say, motor 
cars, IlIroplanes, and in this particular case a new ship for the Roral 
Indian Navy. 

Mr. M. Ananthaaaya.nam Ayyan~ar : Ar£' IIny articles required for 
the army purchased in foreign countries or only in England , 

Mr. G. & F. Tottenham : There may be a few: I have no~ got 
detailR. 

Mr. M. Ananthuayanam Ayyangar: Through what agency are 
those articles, bought in countries other than England, purchased' 
Who makes the inspection T Who negotiatCl! for their purchase Y 

Mr. G. :I.. 1'. Tottenba.m : Some of them Ilre purchllsed through the 
Indian Stores Department and some through the London Stores Depart-
ment , 

Prof. N. G. Ranga : Do you purchaRe any things directly in London 
without the mediation of the London Stores Department' 

( 159 ) 
L168LAD 
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Mr. G. R.I'. Tottenham : I think there are a few things that are 
bought direct through the War i ~e. 

PURCHASE OF' ARTlCLES REQUIRED BY THE RAILWAY BOARD. 

32. *Sardar Sa.nt Singh: What was the total amount spent hy 
the Hailway Board in the year 1933-34 in making purchases of articles 
requircd by that Department Y What portion was spent through the 
IIlClian ~tore  Department, and what portion was spent through the Stores 
Department, London f 

Mr.  P. R. Rau : The total value of all stores (both indigenous and 
foreigll) pnJ'rlllu;ed for the State-managed Railways during 19:13-:H was 
Rs. 7,52 lakhs. Out of this, the value of stores purchlU1ed by the India.u 
Stores Department and the India Store Department, London, on hehalf of 
those railway:> dlll-jng the same year was approximately Rs. 171 lakhs 
and six lakhs, respectively. 

Mr. Lalchand Na.va.lrai : May I know if the same rule as in the 
military is being followed and only those articles are purchased in 
Jjondon which cannot be purchased in India' 

Mr. P. R. Rau: Yet>. Sir. 

VALUE OF IMPORTS FROM, AND EXPORTS '1'0, THE UNITED KINGDOM. 

33. *Sardar Bant Singh: Since the Ottawa Agreement became 
'operative, what has been the total value of imports from the United 
Kingdom into India and what is the total value of exports from India to 
the United Kingdom f 

The Bonoura.ble Sir Muhammad Zafrullah Khan: I lay on the table 
11 statement containing the information asked for as far as it is avail· 
able. 

Blatemm.t 8Mwing importa from and ezportB to the United Ki1l{/domfrom January, 1933 to 
July. 1935. 

Imports. 
(In l&khs of 
&.) 

January, 1933 3,99 

February, 1933 3,87 

March, 1933 4.48 
12,34 

April, ~  1934 47,59 

April, 1934-March. 1935 33,73 

April, 1935 4,63 

May, 1935 4,U 

June, 1935 8,60 

July, 1936 4,09 
16,66 

Total 1,30,32 



January, 1933 

February, 1933 

March, 1933 

April, 1933-Karch, 1934 

April, 1934-March, 1936 

April, 1935 

JrfAy,l935 

June, 1935 

July, 1936 

QUlIISTIONS AND ANSWERS. 

Total 

2,9li 

2,67 

2;93 

2,24 

8,49 

3,36 

3,76 

161 

Exports. 
(Inlakha 01 
Re.) 

8,66 

47,21 

47,81 

12,85 

1,16,d 

Prof. N. G. Ranga. : Is it not the fact that the imports from the 
United Kingdom have increased to a greater extent than our exports to 
the United Kingdom in the Rame period ever since the Ottawa Pact was 
concluded? 

The Honourable Sir Muhammad Zafrullah Khan: It IS a question 
of figures ;  I have supplied the figures. 

ALLEGED DISORIMINATION AGAINST INDIAN PRODuCTs BY BRITISH 

CONCERNS IN INDIA. 

34. *Sardar Sa.nt Singh: (a) Has the attention of Governme.nt 
been drawn to the following published in the London Times' 

" .A br:mrh of. the Tnt-a Iron and Steel Company is obtaining An inercalringly 
large share of tho trade in hoes, /lxes, chisels, bi1lhoob, .l'iekaxllll, hammer 
hendA, rxecpt for these required by the British-managed Mllecms .... ". 

If so, are Government aware that there is a discrimination against Indian 
products at the hands of British-managed concerns in India' If. so, d() 
Government propOfie to do anything about it , 

(b) Is it a fact that the Railways in India were making such a dis-
crimination Ilgainst the looal products' . 
The Honourable &ir Muhammad ZafraDab 1Olan: (a) Govern-

ment have no information on the point.. 

(b) No. 
Mr. 8. Satyamurti: May I know why Government could not 

make inquiries after receipt of the question, part (4), especially eon-
sidering this is a vital matter 1 
The Honourable Sir Muhammad Za.frulla.h Khan : The question is 

whether British firms make discrimination against Indian maufac-
'ttues ;. if I made inquiries from the British firms, is it reasonable to 
~ pect them to tell me whether they do. or do not discriminate' 
Mr. 8. Satyamarti: May I know if any inquiry wal made of these 

foncern8. and they declined to. furnish any information'. 
~ L188LAD .AS 
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'!he Honourable Sir Muhammad Zafrulla.h Kh&n :  I did not make 
any enquiry, because the firms would at once say: " This is no business 
of yours, and we will not give you any information". I did not ~  
to place the Government in that position. 

Prof. N. G. Banga: Has any attempt been made to ascertain 
from the High Commissioner in London with respect to the discrimina-
tion of some European firms , 

"!'he Hono1U'8.ble Sir M.uhammad· Zafrullah Khan: There is no ques-
tion of European firms in England: the qnestion does not relate to 
them. 

Mr. S. Satya.murti : Why was no inquiry made of the Tata Iron and 
Steel Company' 

The Honourable Sir Muhammad Zafru1la.h Xha.n : How could Tatas 
give me information whether this discrimination was being practised 
against them by any British firm or not 7 

1tIr. S. 8a.tyamurti : Did the Honourable Member make any attempt 
to get the information' 

The Honourable Sir Muhammad Zafrullah Khan: I did not, 
because I knew no useful information could be supplied by them on this 
point. 

OVERHAULING OF THE INCOME-TA.X SYSTEM OF INDIA.. 

35. *Sa.rdar 8a.nt Singh: (a) Have Government taken any steps 
towards the fulfilment of their promise to undertake the overhauling of 
the Income-tax system of India T If so, what steps have been taken so 
far' 

(b) Do Government propose to associate some Indian busiJl6Ssmen 
witJl this enquiry , 

Mr. A.. B. Lloyd: May I answer this question on behalf of the 
Honourable the Finanee Member who is unfortunately prevented ~ 
indisJX.>sition from attending today' 

I would refer the Honourable Member to the remarks of the 
Honourable the Finanoe Member on this subject in the Report of the 
Proceedings of the Assembly for the 4th ()f April last (pages :-1630-51 
and page 3667). Definite arrangements have now been made for the 
expert review there mentioned to begin rin~ the coming cold 
w!'ather. 

Mr. F. It James: I understand that memoranda may be sent by 
commercial associations in respect of this committee's work : is the 
initiative left to the associations or will Government send tho usual 
circular inviting l;Juch memoranda' 

Mr. A. H. Lloyd: The position is that the procedUl'e to he followed 
by the experts will not be determined until they have arrived, but I 
have personally no doubt that in due coul"!Ie th!'se representative bodies 
will be invited to wubmit memoranda to GoYernment. .' 

May I know the' aJlllwer to 
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lIrIr. A. B. Lloyd. : The answer to that is contained in what I have 
already said, if the Honourable Member will refer to the pl'oceediAgs 
of the Assembly which I have quoted. 

Mr. T. I. AViDaabmngam Obettiar: May we know that' 
l'tIr. A. H. Lloyd: I have quoted the reference-pages ~  and 

page 3667 . 

.... T. S. Avinaabilinga.m Ohettia.r: But the Honourable e l ~ 
may be pleased to give that reply: it is a matter of " yes" or " no ". 

(No answer was given.) 

,ApPOINTMENTS OF SUCCESSFUL Ex-ApPRENTICES OF THE EAST INDI..uf 

RAILWAY WORKSHOP, LILLOOAH, IN OTHER WORKSHOPS. 

36. *Mr. Amarendra Hath Ohattop&dhyaya: (a) Will Government 
please state whether they took action in aoool"dance with the procedurf' 
cited jn answers to starred question No. 918 (d) of the 7th Novembet, 
1932, and unstarred question No. ,23 (b) of the 5th Septembe)', 1932, 
regarding 1he app<>intments of successful ex-apprentices of the East 
Indian Hailway Workshop, IJillooah, in other workshops, such as 'fata1l8gnr, 
Charbagh and Alambagh, which are under the Chief Mechanical Engineer' 
If so, will Government please state the number of vacancies which occurred 
in these workshops since 1934 and the names of the 62:-apprentices, if any, 
who have been taken in' If not, why not' 

(b) Are Government aware that illiterate workmen, mistries, clerkl, 
etc., who never received any technical education at all are promoted to the 
grade of journeymen, mechanics, chargemen and even to the grade of 
.Assistant Foremen ill those workshops, although lllany succes!lful technically 
trained ex-apprentices ()f Jamalpore Technical eehobl were available' If 
so, why' . 

(c) Are Government aware that a considerable amount of money is 
spent on th(! theoretical and practical training of the first grade Mechani-
cal Bound Apprentices of East Indian Railway Technical School, Jamal-
pore Y 

(d) Are Government aware that.some outsidel"ll are also appointed 
as journeymen, chargemen, etc., in those w()f'bhops in preference to the 
ea:-apprentices who were trained under them' If so, wby , 

(e) If the answers to parts (b) and (d) above be in the negative, 
will Government please state whether they are prepared to make an enquiry 
into th':J matter and lay on the table of this House a statement showing the 
names of the supervising stat!'· such as Assistant Foremen, chargemen, 
journeymen, etc., of those workshops with the following : 

(i) particnlars of practical training, 
(ii) partiqulars of serVice, 
(iii) particulars of t~ nical education, 
(tv) division in which passed from the technioal school, 
( v) designations and grades of the posts, 
l vi) present salary, and 
(vii) the university examinatioD passed t 

If not, why not , 
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(f) Will Go!ernment please state whether they are prepared to put 
a stop to promoting to such posts, persons who  received no technical 
education at all, in all future cases and appoint time-expired apprentices 
of JamalpoJ;'e ec ni~l School, who were trained under them and issue 
necessary orders to the Agent, East Indian Railway to this effect T If not, 
why not' 

(g) If the answer to part (I) above be in the affirmative, will Gov-
ernment please lay a copy of the orders on the table' If not, why not' 

(h) Will  Government please state the amount spent on the practical 
and theoretical training of each apprentice of Jamalpore Technical School 
East Indian Railway, during the five years of training Y , 

Mr. P. R. Ran: (a) 'I'he information has been called for Bud will 
be placed on the table of the House in due eourse. 

(b) Government understand that' on the  Oudh  and Rohilkund 
Railway the supervising grades were filled by promoting mechanics and 
mistries deserving of such promotion.  Since the amalgamation of that 
railway with the East Indian Railway posts in the supervising grades are 
reserved for ex-apprentice mechanics. If these  are  not  available, 
mistries are eligible for promotion to Crtain lower grade of chargernen. 

(c) and (h). Government understand that approximately B.s" 3,600 
is spent on each apprentice in five years. 

(d) The Agent, East Indian Railway,  reports that it has been 
necessary on occasion to appoint outsiders  when  ex-apprentices  with 
the required training have not been available. 

(e) Does not arise. 

(f) Government understand that the present practice is to appoint 
other perSOM to supervisory posts only if ex-apprentices with  the 
requisite training are not available.  They do not, th('refore, consider 
the issue of further orders necessary. 

(g) Does not .arise. 

Mr. V. V. Girl: With reference to part (d) of this question. will 
the Honourable Member find out r~  the All'ent of the East Indian Rail-
way 8R to how many ontsiders have been taken' 

Mr.  P. R. Ran: My  Honourable friend is at liherty to put a qnes-
tion on the paper. 

DDnUNT GRADES OF PAY FOR THE SUPERVISING STAFF IN THE EAST lNDI.A.N 

R.uLWAY WORKSHOPS. 

37. "':Mr. Amarendra Nath Ohattopadhyaya: Are  Government 
aware that there are different grades of pay for the supervising staff in 
different workshops on the East Indian Railway, although they are uuder 
one Rnd the !lame head, i.6., tbe 9hief Mechanical  Engineer , If so, will 
ovl~ ent please Rtate the reaSoiis for the difFerences' Are Government 
prepared to bring them on to orie standard , 

Mr. P. R. lta.u: Yes.  The difference in the scales of pay is due to 
the difference in the degree of responsibility attaching to the respective 
posts.  The Government do not see any necessity for bringing them 
on to one standard. 
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APPOINTMENT OF APPRENTICES ON THE EAST INDIAN RAILWAY. 

38. "'Mr. A a.ren~a Hath Ohattopadhyaya: (a) Arll Govemment 
aware that in spite of repeated assurances, given in answer to starred 
questions No. 424 (d) of the 16th September, 1931, and 1528 (c) of the 
5th December, 1932, one junior ex-apprentice, who passed in a lower 
divhlion has been appointed this year in the Alambagh workshop under the 
Chid Mechanical Engineer, East Indian Railway' If so, will Govern-
ment pleage state the reasons for appointing him in preference to many 
seniors of 1931, who passed in the first division T Art' Government pre-
pared to take immediate· action against this act of the railway administra-
tion' If so, in what way , 

(b) If the answer to part (a) above be in the negative, a.re Govern-
ment prepared to enquire into the matter? 

(c) Will Government please statp. how the selection for the post 
referred to in part (a) above WIlS made, who made the selection and what 
wet'c their qualifications T 

(d) Will Government please lay on the table a statement showing 
the name of the rx-apprentice referred to in part (a) above, the date of 
his completion of apprenticeship training, the division in which he passed 
from the 'l'echnical School, and starting salary ,-

(e) With reference to the starred questions NOB. 1014 and· 1015 of 
the 26th March, 1935, Ilnd starrcd questions Nos. 1324 to 1326 of the 2nd 
April, 1935, regarding the appointments of the time-expired apprentices 
_f Lillooah Workshops under the Chief Mechanical Engineer, East Indian 
Railway, will Government plea.'1e state :. 

(i) whether they have received the required infonnation from the 
Agent, East Indian Railway, Ilnd 

(ii) whether they are now prepared to lay the  statement a8ked for 
in the question referred to on the table T 

Mr. P, R. Rau: (a) to (d). The Agent, East Indian Railway, re-
ports that it is not clear which eX-8'pprentiee is referred to hut two 
,;x-apprentices were engaged in the Alambagh Workshops, I .. ucknow, 
this year one in the capacity of a chargehand on Rs. 85 per meusem 
and the ~t er as a fitter on Rs. 2-6-0 a day. Both these men passed in 
the First' Division. Government do not consider any action necessary, 

(e) The statement has been laid on the table. 

APPOTNTMENT OF APPRENTICES ON THE EAST INDIAN RAILWAY, 

39, "'Mr. AlDarendra. Hath Ohattopacihya,ya: (a) Are Government 
aware that in spite of the assurance given, the ex-apprentices of the i.:ast 
Indian Rai]way Workshop, Lillooah, are not appointed from the wniting 
list lI,fcording to seniority, Rnd that t.he result of the Technical School is 
not clmsidet'ed at the time of appointments under the Chiet Mechanical 
Ilngineer , 

(b) If the answer to part (a) above be in the negative, will GOyern-
ment please ",tate whether. they Rl"11 pre~are  to make an enquiry into the 
matter, and Jay on the Soor of this House a statement showing the namel 
of those who have been provided with postll under the Chief Mechanical 
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Engineer, East Indian Railway, since 1933, together with the following 
information about them : 

(i) dates of completion of apprenticeship training j 
(,i) division in which passed in technical school; 
(iii) workshop in which appointed ; 
(IV) designations ; 
( v) starting pay ; and 
(vi) dates of appointments' 

Mr. P. R. Itau: (a) I would invite the Honourable Member's 
attention to the information laid on the table  in connection with Mr. 
D. K. Lahiri Chaudhry's starred question No. 1325 asked on the 2nd 
April, 1935. 

(b) Government do not consider an enquiry necessary. 

DEMOTION OF ELECTRICAL LINESMEN AND WIREMEN ON THE EAST lNDLUl 

RAILWAY. 

40. "'Mr. Amarendra Hath Ohattopadhyaya: (a) Will Government 
lK; pleased to state the actual number of the linesmen and wiremen in the 
Electrical Department on the East Indian Railway in each Division Y 

(b)" What was their grade of pay before the retrenchment took plnce 
in 1931, and what is their present grade Y 

(c) Is it not a fact that certain electrical linesmen and wiremen have 
been demoted, on the plea of retrenchment, from the grade of Rs. 84 to 
Us. 51 , 

(d) What is the number of such demoted persons in each Division' 

(6) Is it a fact that the persons who were demoted, were given an 
Il8surance that their grades will be restored after six months Y 

(f) Will Government be pleased to state whether their grades have 
been restored, or not Y If not, why not' 

(g) Will Goverrnment also be pleased to state what action has heen 
taken on the representations made by the demoted persons every now and 
then' If none, will Government be pleased to state the reasons why no 
action Was taken , 

Mr. P. R. Rau: (a) and (b). I lay on the table a statement giving 
the required information. 

(c) Yes. The reduction in grade was accepted by them as an alter-
native to discharge. 

(d) Three wiremen and two linesmen in the Lueknow DiviRion. 
(e) No. 

(!) No vacancies have arisen in the higher grade for which theae 
demoted men ~re suitable. Orders have been issued by the East Indian 
Railway Administration that when vacancies occur in the higher ra~ 
for which these demoted men are suitable they are to be restored to 
their original grade. 

(g) A petition was received in lIlay, 1932, from the men con-
cerned and they were informed in reply that as they had accepted the 
reduced grade, they must abide by the decision. 
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AMOUN'£ SANOTIONED TO CONDUCT THE CASE 01 MR. DORAN, 1A.TE STAFF 
SUPERINTENDENT OF THE DINA-PUR DIVISION. 

41. *ftIr. Ama.rendra. Na.th Oha.ttopadhya,ya,: (a) Is it a fact that 
Goyermnent have sanctioned a sum of B.s. 10,000 to conduct the case of 
Mr. Doran, late Staff Superintendent of the Dinapur Division, who filed 
a complaint against the Mazdur, an official organ of the East Indian 
Railway Union, Dinapur, under sections 500, 504 and 506, Indian Penal 
Code, and the accused claimed a privilege under Chapter 33, section 443, 
Criminal Procedure Code for jury trial consisting of the majority of 
Indian j uryruen Y 

(b) Is it a fact that the learned Session Judge of Patna accepted the 
application fol' a jury trial and gave a privilege to the accuse,l persons under 
Chapter 33, section 443, of the Criminal Procedure Code and observed 
in his judgment on the 2nd January, 1935, that the complaint was not 
filed by Mr. Doran in his official capacity and the accused were entitled to 
trial by a jury of his countrymen, if he desired it T 

(c) Will Government be pleased to state the reasons and the grounds 
under which a sum of Rs. 10,000 of the public money was sanctioned to 
oonduct the case of Mr. Doran , 

(d) Will Government also be pleased to state whether similar 
privil('g'es of financing the cases of subordinates were allowed when they 
defended the case while they were on duty' If not, will Government be 
pleased to !o;tate why thi!; favour has been shown to MJ.'I. Doran in this 
ca!!le , 

Mr. P. R. Rau: (a) Government have so far sanctioned an expendi-
ture of RI!. 5,376-12-0 in connection with this cw;e. 

(b) The learned SelI8ions Judge of Patna allowed the applic'ation for 
a jury trial under !!Cction 443 of the Criminal Procedure Code. He 
observed that in lodging the complaint Mr. Doran acted not only with tbe 
approval but under the expreilS orders of his official superiors; but he did 
not c l ~i er it to be any part of Mr. Doran's normal duties to prol:lecntc 
thc edit Ore of neWllpapers who may publish articles defamatoty of him. 

(c) Mr. Doran was attacked in the Mazdur on the subject of actli per-
formed by him in his official capacity. The R.a.ilwa,y Adm.inistrattion 
a or ill~ y instructed him to prosecute the editor aud printer of the 
Mazdrlf- and und.ertook to pay expenses as it was considered necessary to 
protect its officers against such attacks. 

Cd) As Mr. Doran instituted the prosecution under the orders of the 
Railway Adminiatration, the expenses were ,borne by the  lattcr. {,have 
nt'l't heen able to trace readily any similar case of a suborC!inlltl' b"i1JK 
instrudtd by the Administration to institute prosecution. 

Mr. V. V. Girl : Were the accUsed acquitted in that case' 

The ElOJlourable au-lluhaIDJDaCl Za.frullah Kha.n : Yea. 
pandit Krishna Kant M'al8.vi:r.a : Witb regard, to tbe answer to part 

(a) of thiR qUefltion, may I know if the opinion of the Legal Remembran(,,cr 
or of allY legal adviller of the Crown .IUI obt.ained before in titt titl~ thia 
case , ' , 
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. The ~ono ra e Sir ltbha.mmad Zafralla.h K.ha.D : I believe the &'it 
Indlan RaIlway authoritieslflid obtain advice. 

Mr. Lalchand Nava.lra.i : Mar I know from the Honourable Member 
what is the practice adopted in glving assistance to a railway employe for 
conductmg a cnl~e 7 Docs the R.1.ilway Board first of all decide the lliattel', 
or what is the procedure? 

The Honourable Sir Muhammad Zafrullah Ithan: If a railway ser-
vant, as was the case in this case, is instructed to institute a prosecution, l. ~ 

expenses are paid by the railway administration. 

Mr. Sami Venkatachelam Chetty: Did Government approve of the 
act of the Railway Administration in this case' 

The Honourable Sir Muhammad Z&frulla.h Khan: What distinc'tion 
ib the Honourable Memb,er making between the Ua.ilway Administration 
and the Government Y 

Mr. Sami Venkata.chelam Chetty :  I thought that the GoVel'llUlent 
were lUI appellate authority. May J know if the Railway Administration 
has ~ot any power to institute cases like this without the approval of the 
Railway Board? 

Mr. T. B. AvinaahiJingam Ohettiar : Are there any rules under which 
orders lire given for instituting such prosecutions' 

The Honourable Sir Muhammad Zafrulla.h Khan : Each question is 
decided 011 its merit;.<;. 

Mr. S. Satyamurti: With reference to part (0), may I know whether 
the Gm'erllment. obtained any independent legal opinion as to the soundness 
of t.his prOf;ecution, before they sanctioned this sum of public money ~ 

The Honourable Sir Muhammad Zafrul1ah Khan : AR I said before, 
the p1'()!,,'cution wac; instituted by the East Inrlian Railway Administ.ration, 
and they did obtain lelral advice before instituting this prosecution. J do 
Dot know" hat iF! meant by independent lewtl advice. 

Mr. S. Satyamurti :  I want to know whether the Government of 
Indin. before they Rallctioned this Rum of public money, obtained any other 
legal advice i 

The Honourable Sir Muhammad Zafrullah Khan: Does the Honour-
able Member mean IIny otll~r advice thlln that which the East Inuian 
Railway had already obtained , 

Mr. S. Batyamurti : Yes. 
The Honoura.ble Sir Muhammad Zafrullah lthap : No. 
Pandit ltrislma lta.nt Malaviya: Are Government aware of the 

judIVnent in this case T 

The Honourable Sir Muhammad Zafru1la.b Khan : Qovernment are 
aware of t.he judgment in this case. 

Mr. Lalched Navalrai: May I know if the pl'osecution 'W88 initiated 
by the Uailway Department or by .the railway. employe, Mr. Doran' 

The Honourable Bir Muhammad Zafrullah Khan : As the answer 
saYB. the East Indian Railway Administration directed lIr. Doran to insti-
tute this prosecution. 
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Prof. N. G. RaDga : Is it not the duty ~ the Railway aoard to see 
that the prosecutions that are ordered by the various companies under them 
are properly conducted and taken up? Has the :n:ail.way Board consulted 
its own legal adviser as to the rightness of this prosecution , 

(No reply.) 

ENllANCEHENT OF THE BEAT OF THE KEYMEN ON THE EAST INDIAN 

RAILWAY. 

42. *Mr . .AmarelDdr& Ra.tIa OhattO,adhyaya: ~  Will Government 
be pleased to state what action they have taken in connection with the 
speech of Mr. N. V. Gadgil, delivered in this House on the 26th February, 
1935 in connection with the cut motion on Railway Budget, regarding 
the ~n ance ent of the beat of the keymen on the East Iudian Railway 7 

(b) Is it a fact that the Chief Engineer, East Indian Railway, 
Calcutta, had issued a circular letter, No. 1174, dated nil, to all the 
S. S. W.'s on the East Indian Railway and asked for their suggcstions to 
increa&l the beat of the keymen on the East Indian Railway from three to 
six miles on double line and four miles to twelve on single lines per clay' 

(c) Will Government be pleased to lay on the table the ~ e tion  

made by' the P. W. 1. 's, A. S. W.'s and S. W.'s of Ita Division.'l on the 
East Indian Railway regarding the increase of the beat of the keymen on 
the East Indian Railway , 

(r1) Is it also a fact that the beat of the keymen has been increased 
from three to six miles on double lines and from four to twelve miles on 
single line", per day with effect from the 15th March, 1935 , 

(e) Will Government be pleased to state the distance between two 
keys' 

(f) now many keys does each mile contain , 

(g) What is the average time to set one key' 

(h) Is it Ii faet that when the wage-cut was imp088d on the railway 
employees, tilE' Honourable the Railway Member gave an assurance that in 
future no retrenchment win be made' If So, what is the reaKOn for the 
enhnncemcn,t of the beat of the keymen t 

Mr. P. B.. Baa: (a) No action was considered necessary on the 
8pe8ch oJ' Mr. Gadgil, referred to. 

(b) It was decided in January, 1935, to extend the length of keymen's 
beats. This change was adopted after consideration of the propotlall!l put 
forward hy the Deputy Agent (Organisation) with a view to e~ ril  

economy by a more intensive employment of permanent way staff. 'I'he 
increased limits reprcsented the maximum beat prescribed for keymen 
under the most favourable conditions. 

(c) Reports on the working of the revised orders have been received 
and are under consideration together with suggestions for their mo,]ificu-
tion. These are administrative documents not intended for pUblication 
and Government are not prepared to lay them on the table. 

(d) The beat was increased tro... the 16th February, 1935. 
(e) The distance between two sleepers is generally between two and 

three feet. 
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(f) .About four thousand. 
(g) .A few seeonds. In anyone day only a very small percentage of 

keys require attention. 
(h) I have not been able to trace any such statement. My Honour-

able friend will, no doubt, realise that in the course of investigations by 
railways into fresh avenues of economy, it is inevitable that some staff will 
be found '\urplus t{) requirements from time t.o time. 

PAY OF CERTAIN RAILWAY STAFF. 

43. "'Mr • .Amarendra Nath Obattopad.h7&Ya: Will the Honourable 
Member in charge of Railways be pleased to state the pay of (i) Pointsmen, 
(ii) Clock-winders, (iii) Relieving Ticket Oollectors, (iv) Relieving Assist,. 
ant Station Masters, (tJ) Engine Assistants, i.6., firemen and state if they 
are paid any monthly allowance , 

Mr. P. R. Ran : I lay on the table a statement giving the informa-
tion. 

~ Mowi"4 tAt, JI41I and mcmthly allowaneu of PointBmen, Clock Winder", RelMtMtg 
Tkkd Oollt.aor", RelMm"4 Auiftant8tatilm MMt#" and Firemen 1m tM, EMf India" 
Railway. 

(i) Fointsmen-

In running sheds 

Atstationa 

SO&lee of pay 1934. 

.. Ita. 12-1-17 }(a) 
Ita. 14--1-19 

(K) Clock Winders .. .. Be. 22-1-28 (b) 

(ii.) Relieving'Ticket Collectors Be. 30----3--46 (e) •• 

(w) Relieving Allist&nt Station Be. 80---2-46/6-60 
Jduten. (r.). 

(,,) Firemen-

Monthly allowance. 

(a) Local and bad climate allow-
anoes are given in oerto,in 
localitiee in accordanoe with 
the BC&le shown, at page XIII 
of the pamphlet containing the 
revised _lee of pay 1934 
a copy of which is in the library 
of the HOIl8e. 

(b) Nil. 

(e) Nomonthly allowance other 
than ordinary travelling allow-
anoe when relieving away fna 
their headquarters. 

Grade I .. Be. 30-3-60 (d) •• (d) Running allowanoes under 
the rules applioable to locomo-
tive numiDg staft. 

Grade II 

Grade III 

R.. 17-18 (tI). 

. • Re. l~lt (ci). 
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MONTHLY ALLoWANCE PAIt> TO THE TRAVELLING TICKET INSPECTORS ON THE 

EAST INDIAN RAILWAY. 

44. *Mr. Amarendra. Nath Ohattopadhyaya: Will the Honourable 
Member in charge of the Railways be pleased to state if the trllsclling 
inspectors of A and B grades under_ Mody-Ward system on the Eaat 
Indian Railway, are paid any monthly allowance t If so, will he be 
pleased to state the aJDlOunt f If not, why not T 

Mr. P. R. Ran : I would refer the Honourable Member to the in-
formation laid on the table of the House in reply to part (c) of question 
No. 307 asked by Dr. N. B. Khare on t.he 9th April, 19:15. 

PURCHASE OF SCALES BY THE RAILWAYS. 

45. *Mr. A.ma.rendra Nath Ohattop&dhyaya: (a) Will Government 
be pleased to state whether weigh-bridge seales are purchased by the 
Railways or by the State f 

(b) ]s it a fact that T. Avery's seales are generally preferred by 
State HIlilwaY8 to B. W. Company and that the latter are cheaper than 
the former by not less than Re. 500 f 

(c) If the answer to part (b) be in the affirmative, will Government 
be pleased to state the reason for the preference Y 

(el) Will Government be pleased to state the number of A\'ery's 
scales purchased during the last five years and the rate at which they were 
purchased Y 

(e) Wilj Government be pleased to state if the weigh-bridge seales 
8re purchased by calling regular tenders from suppliers, and jf so, whose 
tenderll were lowest during all these years f 

(I) Are Government aware of the fact that B. W. Company's weigh-
bridge scalcs are purchased by almost all the factories in India for their 
cheapness and durability f 

(g) Do (i{)vernment propose to stop the purchase of Avery's seales 
in future, and start purchasing B. W. Company's scales' 

Mr. P. R. Rau: (a) Prior to the 29th January, 1935, State-managed 
Railways purchased their requirements of weigh-bridges and weighing 
machines directly. From that date such purchascs are being made 
through the Indian Stores Department. 

(b) and (c). Avery's scales have been in use on Indian HailwaY!l 
for many years past and have, I understand, proved generally satisfac-
tory. There is no question, however, of giving a prefprencp fo this 
Company over others sinee the purchase is decided on quality and price. 
I understand the B. W. Scales Company, which has apparently 8tarted 
operations quite recently, hll"(> not yet tenilered for railway require-
ments. If they do, I am sure, the Indian Stores Department will give 
them the Rame consideration as other tenderers. 

(d) The information is not readily avaIlable. 

(e) Weigh-bridges and scales have in the past been chiefly pur-
~ a8  by calling for tend",.!,;. In certain instanees when It special 
type of machine of a proprietary nature has been required the single 
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tender system of purchase has been adopted. Tenders will in future 
be called for by the Indian Stores Department. Government have no 
information regarding the lowest tenders during the last five years. 

(f) No. 

(g) Government propose to purchase from the most ,uitable 
tenderer. 

Prof. N. G. Ranga : Have Government ever tried to ascertain 
whether the B. W. Company's scales are cheaper than the Avery's 
scales 7 

Mr. P. R. Rau : That will be easily found out when the tenders 
are received. 

Pa.ndit La.kshmi Ka.nta. Maitra : Do I understand the Honourable 
Member to say that the Avery's scales are the very best 7 

Mr. P. B.. lla.u : No. 

Pandit Lakshmi Kanta M&itra. : lIas the Honourable Mt>mher ever 
tried to ascertain whether equally good weigh-bridges can be uo.d at 
lower prices T 

Mr. P. R. R&u : I have never said that the Avery's scales are the 
very best. I have said that they have been in use on Indian Railways 
for many years past and they have proved generally satisfactory. I 
have also said that there is no question of giving preference to this 
Company over others since the purchase is decided on quality and 
price. 

Pandit La.kshmi Kanta Maitra : Why did not the Government think 
it desirable to call for tenders to see if equally good scales can be had 
elst'wht're at a lesser price' 

Mr. P. R. Rau : Open tenders will be called for by the Indian 
Stores Department in future. 

Prof. N. G. Ranga: Have Govt'rnment tried to make experiments 
'With B. W. Company's Bcales and find out whether they are just 88 
Jrood as Avery's scales' 

Mr. P. R. Rau :  I must leave that to the Indian Stores Department. 

Prof. N. G. Ranga : Is it not the duty or the Indian Stores De-
partment simply to sell the scales to the Indian Railways' 

Mr President (The Honourable Sir Abdul' Rahim) : The Honour-
able Member haR given an answer. 

DIFFERENTIAL TREATMENT IN RE-EMPLOYING THE DISCHABGED TICKET 

CHECKING STAFF ON THlil EASTERN BENGAL RAILWAY. 

46. ~ r. Amarendra. Hath Oha.ttopadhyaya.: (a) Will Government 
be pleased to state if it is a fact that ill the year 1928 when transferring 
the 'I'icket Checking Sta.ff from the control of the Audit Depal'tment to 
that of the Traffic Department on the  Eastern Bengal Railway, all the 
staff of the Ticket Checking Department were medically examined as to 
their fitMSs in Class II A  "  , 

(11) If so, will Govemment be pleased to state how Jltany 01 them 
were passed in Class " .A. " and how many in Cla8s II B h! . 
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(C) Will Government be pleased_to state if it is a fact that some of 
the 'J'ravelling Ticket Collectors failed to pass in Class " A  " but puaed 
in ClaBN .. H "  , 

( d ) If so, will Government be pleased to state if it is a fact that solDe 
of them who passed in Class" B" were discharged and 8ubsequently 
absorbed as Ticket Collectors in the Traffic Department, and ~o e were 
taken hack to the Ticket Checking Department without break of service-, 

( c) If so, will Government be pleased to state why differential treat-
ment was meted out to the few who were discharged and 8ubseqllt!utly 
taken baclt as new recruits' 

(f) Will Government be pleased to state if it is a fact t a~ for the 
lI&ke of eeonomy, the representation like that of the other fortunatE' men! 
was I'ejected ~ 

lIIr. P. :8. Bau: (a) Yes. 

(b) They were examined ollly ill la~  'A' as that was the 
minimum standard laid down at the time for ticket checking std. 
158 passed. 

(c) Those who failed to pass in Class '  A  ' were not at that time 
tested in Class' B '. 

(d) and (e). If my Honourable friend means that while some of 
those who failed to pass in Class 'A' and were subsequently re-
appointed were treated 8.8 re-appointed after 8 break in service. the 
rest were taken back without a break. thp reply is in the negative-. 
All were treated a'l re-appointed after a brE'ak in service. 

(I) Does not arise. 

DETACHMENT OF BRITISH TROOPS STATIONED IN CERTAIN BIKRAMPUR VILLAGBS 

IN DACCA. 

47. *M'r. Amarendra Hath Ohattopadhyaya: (a) Are Government 
aware of the facts that two detachments of British troops have been 
.tationed in parts of Bikrampur (Munshiganj area) in the district of 
Dacca' 

(b) Are Government aware of the fact that a detachment of the Bed-
fordshire and Hartfordshire Regiment was stationed in Bikrampur in 
September last and that they remained there till the end of February, 
1935 T 

(c) Are Government aware of the fact that the above detachmenl.d 
were llividt"d into seven batches, and es many 88 seven military camps were 
llet up at the following villages, namely, Taltala, Arial, Bhagyakul, 
.Abdullapur, Baherak, Rahal' lind Hashara Y 

(d) Are Govt'rnment aware that the soldiers placed in the above 
places were advised to DJIoIve about freely in the villages at !!oIl hours of the 
day and even late at night and that they thereby cauliPAl difficulty ~n  
incollvenienee to the women of the villages in going about for clrawmg 
water and buying food in the market and attending PujaAs ill the temples , 

l~  Is it not a fact that the Roldiers 118ed to enter the houM8 of the 
looal people without asking for permission of the owners , 

L168LAD B 
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(f) Is it not a ~t that the soldiers used to cut down tr~ for fuel 
1rithout 'Waiting for the consent of the OWners of the trees 1 

(g) Is it not a fact that these detachments were stationed in the 
"fillagea where the population is predominantly Hindus and that cows 
were daily slaughtered in the slaughter house to supply them with beef' 

'. (h) If the answer to part (g) be in the affirmative, will Go\·ernment 
be pleased to state if they are aware that this affected the sWlceptibilitiee 
of the Hindu populatiton of the locality Y 

(i) Is it not a fact that troops visit the houses of the young men 
under restraint order (;;unset and curfew order) and rouse them up from 
sleep more than once the su.me night and create a row thereby by knocking 
at the doors and beating the corrugated-sheet roofs and disturb the peaee 
of the honsehol(l and the locality T 

(j) Are Government aware that the soldiers killed a large number of 
watch-dogs in the viHages to the great inconvenience of the people 1 

(k) Is it a fact that in spite of the prohibitory orders of Government 
on the young men regarding the movement in the streets between !;unset 
and sunrise, the soldiers forced them to accompany them to be left at 
(lOme distant out-of-the-way place in the darkness and shift for themselves 
as best as they could T 

(l) Is ita fact that detachments are placed in the interior of the 
villages to put down terrorism? If so, will Government be ple88ed to 
.tate if there were any acts of terrorism in Bikrampur during the last five 
years, and when the last act of terrorism took place there , 

(m) Will Government be pleased to state if they have considerea 
whether lIny further statiloning of troops is required under the pr(';8£'ut 
peaceful situation there Y If so, are Government prepared to withdraw 
the rt'gimenhl from these place.<! and restore normal conditions there without 
delay T 

The Honoura.ble Sir Henry Oraik: (a.), (II) and (c). DetlH'hments 
of the 1st Battalion of the Bedfordshire and Hertfordshire Regiment 
Were in Camp in the Mnnshiganj Sub-Division from the 7th December, 
1934, to the 9th March, 1935. Therc were at no one timf> more than 
eight separate camps, situated at Fursail, Abdullapur, B£'ltali. lInsara, 
Telirbag, Baharak, Arial, Munshiganj and Bhagyakul; the last camp 
waH occupied only for a very short time. 

(d) No. Troops ~re permitted to use the open country but 
resort to populated areas, tanks and places used by womrn for bathing 
was expressly prohihitpd. lind no soldier WIIS pprmitt£'d to 1(,lIvp camp 
betwpen sunset and sunrise. ('xcept on duty. On\('rs to ('n!o:urc rpspect. 
for the convenienc(' Ano ll~c pti ilitie  of thp inhahitaJltH \\'('1'1.' made 
in consultation with lTnion Boards and no complaints of the molestatiou 
of women have been received. 

(e) and (I). The allegations made are untrue. Government have 
received no such complaint.s and are satisfied that none werp evPr madp. 

(g) and (It). Shelters for the slaughter of cattle were constructed 
in consultat.ion with Cricle Omcers and Presidents of Union Boards. 
No surb sbl'lter was built on lAnd belonginp: to 1\ Hindu Hnd every 
sheltpr WIIS cotlstrnctcd so as not to ,:rh'e offence. No complaint regard-
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ing the Idaughter of cattle or the pOHition of these shelters was 
received. 

(i) It was necessary on oecasi0D8 for combined patrols of police 
and military to visit persons living under orders of restriction. 

(j) No dogs were killed in any village. In one or two camps a 
few stray dogs were killed but only after the wishes of the local 
inhabitants had been ascel'tainei!. The action called forth the grati-
tude of the villagers in the neighbourhood. 

(k) The allegation is entirely unfounded. On the contrary, some 
young mell under restriction volunteered to guide patrols at night;, In 
some instances their help was invited. . 

(1) No less than 17 terrorist crimes including three murders and 
three attempted murders were committed between 29th August, 1930 
and 8th May, 1934, either in Munshiganj Sub-division, or by persons 
belonging to that sub-divililion. 

(m) Troops will be withdrawn &S SOOD 8S the necessity' for their 
presence disappears. 

Pandit I.ksbmi ltanta Maitra :  I could not hear the alJswer to 
part (k) of the question. 

The Honour&bIe Sir Henry Ora.ik : The allegation is entirely un-
founded. On the contrary, some young men under restriction volun.-
teered to guide patrols at night. In some instances their help wall 
invited. 
Mr. S. Satyamurti : May I know if. after the receipt of thelle 

questions, Government made an~ enquiries, and, if so, of whom aud in 
what manner , 

The Honourable Sir Henry Craik : We enquired of the Government 
of Bengal. 

Mr. Mohan Lal SakseD& : With referenoe to the Honourable Mesn-
ber's answer to part (l) of the question, may I know wben.the last ti3rrorlSt 
outrage was committed, .. 

The Honourable Sir Henry Oraik : In 'the Munshiganj sub-division, 
the last terrorist. outrage wal> committed on the 14th September,HJa2, 
and by the inhll bit ants of tll ~ 1\1 ullshigallj lSub-divisioll the last terrorist 
outrage was committed on the 8th May, 1934. 

Mr. T. S. Avinaahilingam Chettiar: Knowing the charucter of 
soldiers as tIle HOllourable Mf'mlwr dol'S, does llC believe tllt' stutelllpllt of 
the Government of Brng-ul that the posting of this rpgimpnt t hen' bas 
not caused any in('ollYenienl'r to the people of the locality? 

The Ronour&ble Sir Henry Oraik: Knowil1g the character of tbe 
soldiers and having referred to tht> Goverllment of Bengul, I am of 
opinion that. so far from (,8ul'iil11! n~  ineOIIVl'lIienee to fhp inhllhitants 
of the locality, the presence of the troops was of great material benefit to, 
and was welcomed by, thp inhabitllnts. (CrieR of " Oh, oh ! " from 
Congress Party Bencher; and" lIear, hear" from Government Benches.) 

Mr. Sri Prakua : The Honourable Member has said that he has 
received no complaints. But would he kindly inform th(> House if there 
are any avenues open for making complaints in the face of the existing 

L168LAD .. 
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law' Are not papers prohibited from publishing allY complaints? 
Are not people terrorised if they make any complaints? 

The Honourable Sir Henry Oraik : The Honourable rv~e cr seems 
to be indulging in a speecil. 1\1y information is entirely dllfl'renl 
from his. 

Mr. T. S. Avinashilingam Chettiar : WlJUl are the grouuds fo\' 
saying that the troops wert' welcomed? 

'I-he Honourable Bir Henry Oraik : That is thc iufol'llwtl<;n 8uPl'li('ci 
to me by the Goverllmrnt of BengaL 

:Mr. B. Ba.tya.murti : Are not uewspapers in Bengal hl':llg :.lliv.stJ 
by a special officer not to publish any such accounts Y 

Kr. Mohan L&l Bakaena : Did the Honourable Member make any 
enquiries of the Member of the Assembly representing that district ~ 

The Honourable Bir Henry Oraik: No. 

Mr. Mohan Lal Baksena :  W ill he make an enquiry of him now 'I 

The Honourable Bir Henry Craik : No. 

Beth Govind DaB: As the Honourable Mcmber has just stated that 
no offcllee has beell eommitted sine!' 1 lni4, does h(' consider that the 
re(l:iment should remain t er ~ eYen now in spite of the fact that no 
offence has been committed for a year ? 

The Honoura.ble Sir Henry Craik : That is primarily a matter for 
the Government of Bengal. 

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware 
that there is a press officer in Bengal and rigid censorship is applied 
there and complaints against the lawlessness of the military cannot find 
a place in the papers' 

The Honourable Sir Henry Cra.ik :  I am not aware of that. In any 
case, there are other avenues of making complaints besides the press. 

Pandit Lakshmi Kant&. lII&itra : Do I understand from the Honour-
able Member that he is not aware that there is a press officer in t.he Gov-
ernment of Bengal whQ censors all news about the activities and lawless-
nesses eommitted by t ~ ilitar~r people in th(> village areas! 

The Honourable Sir Henry Craik: Thrr(> is certainly a press officer 
in Bengal. 

Pandit Lakshmi Kanta Maitra : Is it not a fact 'that this press officer 
immediately censors all news concerning these military people' 

'The Honourable Sir Henry Ora.ik : J am not a,vare of that. 

Pandit Laksbmi Kant&. Main: And is it not a fact that aU 
information about detenus and military people is rigidly banned by the 
press offieer in Bengal Y 

Mr. President (The Honourahle Sir Abdul' Rahim) ; The Honour-
ablE' ME'mher has answered that question. 

Mr. Mohan L&l Sabena: Is the Honourable Member aware that 
complaints were received by the convener of the committee appointed 
by the Congress Party and t e~  were taken away by the police in 
e~ l 1 
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The Honourable Sir Henry Oraik : Why should I be aware of that' 

Mr:. Kohan Lal ~ena : is the Honourable Member aware w.t 
pl~nt  were. receIved from this very district by the convener of tho 

CommIttee appo~te  by the on r~8  Party in this Assembly, that his 
papers were left 10 Calcutta for bemg verified and that these papers 
were taken from the person with whom they were left and he was 
arrested T 

The Honourable Sir Henry Oraik: 'fhe Honourable Member was 
himself, I . n e~tan  the convener. So, he can &D8wer the first part of 
that questlOn himself. As regards the second part, all I know is this, 
that the person with whom these documents were left was arrested for 
co ~ection with a terrorist conspiracy of some kind, and, in the search 
of hiS house, certain papers were found and the police took possession of 
them. 

Mr. Mohan Lal Sakaena : Will tlley be returned to me T 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

STAFF OF THE Oll'FICES  OF THE DIRECTOR OF WAGONS INTERCHANGE AND 

INDIAN RAILWAYS CONFERENCE .AsSOCIATION TRANSFERRED TO DELHI. 

48. *Mr. Ama.rendra Hath Ohattopadhyaya.: (a) Will Government 
be plellbed to state whether the original office of the Director of WagoDi 
Interc·hange was located in Allahabad' 

(b) If so, will Government be pleased to state if they are .aware that 
the removal of the said office to Delhi has proved to be convenient fot 
the working hands in the office' . 

(c) Will Government b(' pleased to state if the office of the Indian 
Railway Conference has been remo,'ecl from Agra to. Delhi, and if they 
are aware that this has caused inconvenience to numerous working bands , 

(d) Is it a fact that the offices of the Director, Wagons Intercha.nse 
and the Indian Railway Conference, have been amalgamated and re-
named "Office of the General Secretary, Indian Railways Conference 
Association "  , ~ 

(e) Will GovernmE'nt be pleased to state if the. proposal of the 
removal of the office to Delhi was made by Mr. C. V. Bliss, General Secre-
tary of the Indian Railways Conference Association, in 1930 and was 
given effect to against the vote of the IIlB.iority of members prf'Rent, and 
against vehement proteRt.s from various Railway companies' 

(f) Is it a fact that the majority of the Rtafl' WE're locally. appointed 
men, having their dweBin!!, o ~ in the Rintion of their nppomtment , 

«(}) Will Government be pleased to state if fmy extra allowanec has 
heen ~ tt r  to the !'ltafl' on their TPmovfll to Dp]hi, whrrp th!'y have to 
p·ay house-rent and other extra expenses , 

(h) Will (iQvernment be pleased to state if any sort of allowance in 
tbe Rhape of house allowance. inerement in pay and other neees'lary 
expens('s fot' removal, has been granted to this staff as if.1 ('nstomllry with 
other offtees t 

(i) IR it. I' fact that the st.aff is !liven .a. mp-a,re sa1ary-RR. 60 beitur 
the maximum , 
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(j) Is it a fact that living at Delhi is more costly thn at .Allahabad, 
and will Government be pleased to state if they are aware that in conse-
quence of this shifting and of there being no increase in their payor no. 
grant of any allowance in any shape, thllse poor people in the department 
are hit hard , 

(k) Will Government be pleased to state how many representations 
Were made by the aggrieved staff to the General Secretary for the redress 
of their grievances and why they have not received any eonsideration 1 

(l) Is it a fact that the officers getting fat salaries get house allow-
ance also, while clerkR drawing small salaries get no such allowance ? 

(m) Is it a fact that most of the clerks who have been shifted from 
Allahabad and Agra are suffering from malaria and other epidemics in 
Delhi, lilld are Government aware that this has added to their expenses 
011 account of extra medical help , 

('n) Are Government aware that these clerks have to suffer from 
pay-cuts which, allODg with their poor income, do not enable them to make 
both ends meet , 

Mr. P. R. Rau: (a), (b) and (e). Both the offices mentioned were 
transferred to Dclhi ill 19:-10. Rome eompJaintl'! that this transfer has 
caused inconvcnirIlCf' to HlP staff havf' bN'n rf'c!'ivrd. 

(d·) Yes. 

(e) No. The Association decided on the transfer of headquarters 
in ]927. 

(I) The staff have been recruited from railways and locally at the 
headquarters of the Association. 

(g) Government have been informed that prior to and in view of 
the proposed transfer of the headquarters of the Association from 
Allahabad to Delhi the scales of pay of the staff wrre revised and a 
conRiderable inereaRe was mar]!' in tll!' maximum rates of pay, particu-
larl:v in the low!'r Irrades. 

(h) At the time of the transfer, an advance (recoverable in instal-
ments) of two months pay (which waR extended to four months' pay 
in special casE's) was grant!'d to the staff in addition to th!' 'fravf'lling 
concessions usually admissiblf'. 

(i) Rs. 60 is only the maximum of the lowest grade of the subordi-
nate staft' 

(,j) T am unable to verify these statements. 

(k) I understand that since the transfer to Delhi, eleven complaints 
hayE' been received from the staft' from time to time and have reCf'ived 
the conRiil!'ration of the Association, 

(l) Two of th(' junior officers of the Association were granted a fixed 
personal allowance. . 

(m) Government have no information. 

(n) The emergency cut in pay was imposed on the ~ of the 
Association in the same way 8S on railway employees generally and 
has bf'fm withdrawn similarly. . 
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NON-OBSBBVANOJ:OF OERTAIN HOLIDAYS IN THE OFnCE OF THE ~  

RAILWAYS CONFERENCE ASSOCIATION, DELHI. 

49. *Mr. Ama.rendra Hath Ohattopadhyaya: Is it 1\ fact. that 
the office of the Indian Railways Conference Association, Delhi, is kept 
open even on Holi and Dewali festival days of Hindus, and their religious 
susceptibilities are not respected by the authorities eoncerned Y 

Mr. P. R. Ra.u: With your permission, Sir, 1 propo~e to deal with 
Questions Nm3. 49 awl i)O togctiWl'. 'I'he Indian H,ailwllYs Conference 
Association is an autullomOllS body, 1Iot under the control of Govern-
ment ill these matters, and the PUlldamrlltal Hules alld other similar 
orders relating to Goyernment servants do not apply to them. 

P&ndit La.kshmi Ka.nta. Maitra.: What are the rules which govern 
these railway associations in the matter of leave, and so on. 
Mr. P. R. Rau : They haye their own rules. 

Mr. N. M. Joshi: Who finances these railway conference associa-
tions T 

Mr. P. R. Ra.u : It is financed by cOlltributions from the members 
of the Association. 

Mr. N. M. Joshi: 'May I ask wheth(,!, the members pay from their 
personal salaries lOr from the different r il a~ . 

Mr. P. R. Rau : The mt'llIhers are tberailwflYs concerned. 

Mr. N. M. Joshi : a~  I aHk whf'tiler GOYermnent. eU'Inot ha'"e any 
eontrol ovrr this conferenc(' in tr.:s mattr!' '! 

Mr. P. R. Rau : (Jo\'('rnment (io not PI'OPOSP to have any cont,r.ol 
over the minor domestic affllirs of this Ilssociation. 

Mr. N. M.. Joshi: May 1 ask, whpn lhr Government of India spep,d 
the whole amollnt of Il101U'Y for this pnrposf'. why they should not control 
the associatioll in thp matter (If spcuring fair conditions for the 
employf'f's T 

Mr. P. R. Rau : 'fhe Honourable Momber st'ems to be ul1ci(Jr a mis-
apprehension. This is not a branch of thr Governlllent. Thprt' Rrf' a 
number of roilwa)·H that lire Il1(·mbe.rs of lhc .. llssociation who hay(' nothing 
to do with Government. 

NON-OBSERVANCE OF FUNDAMENTAL RULES IN THE ~ 01' THE INDLllf 

RAILWAYS CoNPERENCE AssOCIATION, DELHI. 

t50. *Mr. Amarendra. Na.th Oha.ttopadhyaya.: (a) Is it a fact that 
Fundamental Rules are not strictly observed in the office of the Indian 
Railways Conference ,Alj8OCiation, Delhi' 

(b) Is it a fact that the IlIM'ks do not get facilities for leave also' 

• i 

REXOVAL OF TIlE OFFIOE OF THJ;i: INDIAN RAILWA.YS CoNRBENCE AsSOCIATION 

TO ALLAHABAD. 

5] .• ~. ~ .... Batl1 tt.o~  (a) Will ve~t 
. ~~p ~e  to ~e ~ tbeRailwl!-l Board PfOPQIIe tQ ~ e~  Sep;:" 

. tFor a l .~ ~ qu..tioa, ~ a.Qtwer tooqu"t.iell .Ne. '9. 
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tariat building at Allahabad, which will fall vacant on the removal of the 
&eeretariat to Lucknow , 

(b) If so, will Government be pleased to state if the office of the 
Railways Conference Association will be removed from Delhi to .Allahabad 

again' 
Mr. P. :a.. Bau: (a) No. 
(b) Does not arise. 

RECRUITMENT OF TEMPORARY ASSISTANT EXECUTIVE ENGINEERS ON TO 

EASTERN BENGAL RAILWAY. 

52. *Mr. Ama.rendra Bath Ohattopad.hy&ya: (a) Will Government 
be pleased to state if it is a fact that two temporary Assistant Executive 
Engineers are going to be appointed on the Eastern Bengal Railway 
during the year 1935-36 , 

(b) If so, will Government be pleased to state if it is a fact that 
there are a large number of Sub-Engineers on the Eastern Bengal Rail-
way, who have been acting for a long time as Sub-Divisional Officers , 

(c) If so, will Government be pleased to state if the Eastern Bengal 
Railway Administration is going to promote them to the newly created 
posts of Assistant Executive Engineers, or to' recruit direct from OU," 
aiders T 

Mr. P. R. Rau: (a) The Goyernment at'e 1101 aware of f;ltch a pro-
posal. 

(b) Three Sub-Engineers have officiated from time to time as Sub-
Divisional Officers. 

(c) In filling any vacancies that may occur in the Lower Gazetted 
Service of the Eastern en~al Railway, I have no doubt the Administra-
tion will consider the claims of Sub-Engineers along with those of 
others. 

FILLING UP OF THE POSTS OF SUR-DIVISIONAL OFFICERS ON THE EASTERN 

BENGAL RAILWAY. 

53. *Mr. Amarendra Bath Chattopadhyaya: Will Government 
be pleased to state if it is a fact that the cases of Sub-Engineers were not 
oonsidered in filling up the posts of Sub-Divisional Officers in the Engineer-
ing Department of the Eastern Bengal Railway T If so, why T 

Mr. P. R. Rau : With your permission, Sir, I propose to reply to 
questionR Nos. 53 und 54 togethE'r. 

GovernmE'nt have no informat.ion, but are making enquiries and 
will lav It rE'ply on the table in due course. 

FILLING UP OF THE POSTS OF Su»-DJVISIONAL OFFICERS ON THE EASTlIlBB 

BENGAL RAILWAY. 

t54. *Mr. Amarendra. Nath ttop~ yaya  . Are . Govemment 
.aware that on the Eastern Bengal Railway,. men, from the rank of Per-
!Ilnri<mt Way Inspectors have been promoted to the posts of Snb-Divisional 

-For all8W81' to this qllelltiOD, _ &lllJWer to qudon No. SS. 
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OfBeer' Had they any praetiea1 knowledge in roads and buildinl 
eonstruetion or had they reeeived any education from Itn Engineering 
o~ e T  H not, why were they so promoted , 

NON-FILLING UP OF VACANCIES IN THE ENGINEERING DEPARTMENT OF THB 

EASTERN BENGAL RAILWAY. 

55. "'Mr. A.ma.rendra Nath Ohattopadhyay&: (a) Will Government 
be plea.sed to state if it is a fact that the ministerial staff of the En-
gineering Department on the Eastern Bengal Railway submitted. a 
representation to the Chief Engineer, Eastern Bengal Railway, complain-
itlg that the existing vacancies in the Department were not filled up for 
a long time T 

(b) If so, will Government be pleased to state w hat action has been 
t.aken on the representation T 

Mr. P. R. Rau: (a) YeH. 

(b) The vacancies have been filled. 

VENDING CoNTRACTS ON THE EAST INDIAN RAILWAY. 

56. "'Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government 
he pleased to lay on the table a statement o in~ the names of the 
contractors who were allowed to vena all sorts of food-stuffs, stationeries, 
toys and fruits, drinks and tea, and other miscellaneous articles up to the 
31st March, 1934, on the East Indian Railway u.p to Dinapore Division 
Bnd the loop line up to Kiul 1 

(b) Will Government be pleased to lay on the table the complaints 
received from the passengers agaill.';t supply of articles of food, drinks, 
such as trll, (i) as to quality of fooel-stufl', or (ii) quality of other things 
sold at the Railway Hta.tions, (iii) prices of food-stuff and drink, 
(iv) beha.viour of vendors, (v) acts of dishonesty on the part of vendors, 
and (vi) indifference on the part of contractors or any negligence on 
their part for which passengers suner , 

(c) Will Government. be pleased to lay on the table 8 ropy of the 
agreement between the Railway Company. and the contractor!!, who were 
allowed to arrliIl¥e for v6Jlding on platform up to the 31st March, 1934, 
ill t.he above two divisioDs , 

(d) Will Government be pleased to state whether it is a fact that 
the contrflctorR who were supplying t'oorl-Rhlft' lind drinkR Elnd other 
articles have been given notice of the termination of their contract T If 
eo, why' 

( 6) Will Government be pleasl'd to Rtate it' it is a fact that one, 
Ballavdas Issardas. hilS heen given contract for vendin/? all sorts of things 
and food-stun for Hindus and MU888lntans under' the new atn'cement 
lince 1934 T 

")' (I) Will Government 'be pJeased to lay on the table 8 true eopy of 
the aforesaid agreement' 
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(g) Will Government be pleased to state if there are any complaiJlts 
against the vendors 6fa11 these things, such as food-stuffs, drink and 
other articles regarding {i} price, (ii) conduct of vendors, or (m) dis-
honesty on the part of vendors, under the pre.sent system of contract in 
Howrah and Dinapore Divisions Y 

(k) Will Government be pleased to state if the contractors who 
(l8.tereu up to the 31st March, 1934, belonged to the retired Hailway 
.staff y 

(i) Will Government be pleased to state, if by giving a monopoly of 
this vending on Railway platforms in the Howrah Division, i.e., up to 
Jamalpore (East Indian Railway) to Baliavdas, several contractors have 
been thrown out of employment t If so, why has this been done and how 
many men have been thrown  out of empllQiyment and deprived of their 
income T 

Mr. P. R. Rau :  I aSl"ume that the Honourable Member';; que;;tion 
r(,fers to the Howrah and Dinapore Divisions. If this is correct, 

(a) On the Howrah Div;sion, petty vendors were displaced in 1932 
by an area contractor, i.e., Messrs. Ballavdas Issardas at stations Bandel 
to Syaria, and Burdwau to Jamalpur, including the Barharwa Bandel 
loop alld branches. T am placiug on the table a statement showing the 
Dames of those who held vt'nding contracts during 1933·34. 

On the Dinapore Division, petty vendors were displacE'd by area con-
trac1'ors during thf' months of March and April, 1984. The llllmes of 
tht' vendors displaced are not rf'adily availablE'. 

(b) Government regret that they cannot collect the information 
-required 8S thiN woulrl involve all e 8l t v~ investigation into past 
'records. 

(0) and (f). I am placing in the Library of the House a copy of th! 
.agreement which waH beiuf{ executed by petty vendors and of those 
that have heen f'x('cuted by Messrs. BalJavdas Issardas for contracts on 
the Howrah and Dinapore Divisions. The agreements with other area 
contl'lleiors were drllwll lip on similar lines. 

(d) and m. The vendors who were displaced by area contractors 
wer!' given notice. It was fonnd difficult to obtain the required standard 
or c!t'anlilH'sli Rnd eRtering-with petty Y!'ndoTS. The number displaced 
was 97. 

(e) Messrs. Ballavdas Issardas have contracts for vending Hindu 
food-stuffs and other articles in the Moghalsarai and Gaya areal! of the 
Dinapore Division and for vending Hindu and Muslim fooo-stutrs and 
other artie1f's at the statiolU; Tf'ferred to in my reply to part (a) of this 
question, and also for It sweetmE'8t and tea stall at Howrah station. 

(g) . The .Agent states that there have been tome complaints. 

(11.) Some of the petty veJldol'$ whQ weJ;'e displaced. ~ere ~ ~  
'-fJm'ploye'el!l.' .: ,  ,  . 
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Name of Vendor or Contractor. Station. 

t. " 

Hindu Refre8hment Room. (Pro- Howrah 
prietor 1(. M. Daa). 

Mohd. Refreshment Room (Pro. 
Iat. Bros.) 

G. C. Cb.kuba.ny. (CanceUed-
Now taken over by Bal1e.hha-
dM.IshwNdM), 

&na.bhadas Ishwardaa 

Ali HoaaUn Khan ,,' 

Saroda ProMd 

MIS Dutta Broa. 

Rahamat Khan 

N. N. Daa & Son. 

lahar Singh & Son 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

ArtidM lIOld. 

Indian refreshment of all kinds for 
Hindus. 

Indian refroshment of all kinds for 
Mohammadans. 

Swectmaat, curd. milk. zilabi, 
gaia, balu8ll.i, ladoo. dalpuri, 
(cooked in oil) o ~ puri. 
battaaB, chatoo, bhuja, murki. 
khaui. cigarette!!. 

Biscuits, cake, tea, etc. 

Tea. oakea, mntton, fow!' p1'8IJ&l't-
tion, parata, pherni, bread, 
butter, btltel and cigarettes. 

Ground n ~  roasted rice, betel, 
cigarettes and fana. 

Tea, biscuits, brl"ad and butter. 

Tea, biscui ts, cakes. cigarettee, 
biri and ma.tches. 

Fruits. betel. biri. cigar. cigarettes, 
matches and punkhas. 

Betel. pan, cigarettes. matoitell, 
and fruits on platform; l etel, 
pan, cigarette&, &Dd IIl&iqhot in 
south concoune: tea. Iweete, 
fruits. betel, biri. oilcooked 
food on for shore pavemeut, t •• 
cab and the Lorry stand. 

Howrab(Clecka' All kin .. qf Indian £god. 

BManta Kumar GhOll8 

K. S, Banerjee 

U. N. Santra. .. 

8Ddhir'Ch .. J,>all1 

N. L. Jrtodhak 
I' ,<", • 

L P. 1(CIdJ.Iak 

X.N.Gh_ 

Tiftiu Room). 

Belur 

Dankuni 

Begumpur 

¥alairempur 

Chanda.npur 

Belmuri .. 

Sweets, fruits. betel. cigarettes 
and matoh .... 

Betel. biri and matchl'lll. 

Sweets. fruits. !Jetel. cigarettel 
and cigar. 

Sweete, fruita, betel, biri, oigarcttt .. 
and IDfotcbee. . 

io<I[ .. 4 ____ "'_-...... ~ ...... t ... ~ c ~ ........ · ,' ... ---...... ~~  ..... ~  



Name of Vendor or COJltractor. Station. 

J.N.Shaw 

K. D. Chatterjee 

C. M. Banerjee 

A.C. Dutta •. 

K. M. Muherjee 

PanchaQ&l1 Dae 

S.C.Daa 

KhedanShaw 

BadriShaw 

Dwarka 

Khubarl Mistry 

Aghomath Ohoee 

Jam1llla 

MIS. Ball&bhadu hhwardae 

Berampore 

Sheoraphuli 

Do. 

Kamarlmndu 

Do. 

HaripaJ 

Do. 

Do. 

Bhadreswar 

Chandcrnagol'tl 

Do. 

Chinsurah 

Bandel to Oyaria 
both inclusive. 
Burdwan to Jamal· 
pur both inolullive 
inoluding BAK 
Section and Bran· 
chea. 
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ArticIea 1IOld. 

Tea, coffee. fruits, betel, bin, 
cig&l'l'ttes. oilcooked food. 

Sweets, tea, fruita, betel. cigaret. 
and punkhae. 

Fruits, beguni. ghooghni, jhaIba,a. 
dalpuri, bhujia (cooked in oil), 
pan. biri, and cigarettes. 

Sweets, fmits, beieI. cigarettea-
and matches. 

Tea, biacuits. toaata. cigaretttlll and 
biri. . 

Fruita, betel. ~arettea and 
matchea. 

Tea, breada, biacuita and eakea. 

Betel, cigar. oigarettes and 
matches. 

Sweeta, oiloooked articlNl, biri, 
milk, fruits and tobacoo. 

Fruita. betel. cigarettes and match. 
ea. 

Fruits. betel. cigarettes, biri and 
atc ~  .. 

Fruits. betel. ci~ar. biri, cigarettes, 
matohea and punkhaa. 

Fruits, sweet!.  betel, cigarettes, 
matches. cigar. golapi biri. 

(1) Hindu and Mohamedan Re· 
freshment H.oom at Burdwan. 

(2) Tea for Hindu and Mohama· 
dan in the area. 

(3) Vending of Indian sweets, food· 
stuff and fruits over the area. 

(4) Sale of pan. bin and oigarettes 
over tb .. area. 

(Ii) Miscellaneous articlet!. 

---.-----------...:.-------.-:..-
Pandit Lakahmi Xa.nta Maitra : May I ask the Honourable Member 

whether the whole question of contracts has not been hanging fire for some 
time past, and that the Honourable Member was put several questioD8 
during t.he Delhi SeRsion, and he promised that the whole suhjPct of 
contractors would be looked into and decided' Is the Honourable Mem-
ber in a posit.ion to say when these old food-stuif vendors will be re-instated, 
without caJlinj:! for tendEl1'8 , 

111'. P .•. Ra.u : As the House is aware, we had asked all the raIl-
way administrations to let U8 have reports on the tyatem of vendiDg 
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contral:torll ill each railway together with the advice of their local advisory 
cvwwittees in thiB matter. I understand that the replies have sluee been 
reueived and they consist of about 398 page!!. The Railway Boa.rd are 
consideriug the whole question now and will probably place the wa.tter for 
au "ice beforc> the Central Advisory Council for l~il a l ? 

P&ndit Lakshmi Ka.nta Maitra :  1 hope thl' Honourable Member 
knows it as a fact Llllit the Advisory Council of the East Indian Railway 
has decided that the contracts should be given to the old vendol's Y 

Mr. P, R. Rau : The views of the Advisory Committee members are 
very diYe/·gent. 

Pa.ndit LeQbmj Ka.ntA ltIa.itra : The majority favour the re-instate-
ment of the mf'lJ wl',{j have been displaced , 

Mr. P. R. Rau : I am afraid I cannot verify that statement. 

Pandit La.kshmi Kanta ltIa.itra : Will the Honourable Mcmbllr take 
pains to "erify IvhetheI it is a fact or not that the majority of the nrem-
bers vf the Advisory Council of the East Indian Railway had. decided that 
the old contracts should be let out to the old people now displaced Y 

Mr. P. R. Rau : Certaiul:v, Sir, Ill! the views expressed by member. 
of these local Advit;ory Committees will be taken into consideration when 
the question is 11eing decided. 

Pa.ndit Lakshmi Kanta Ma.itra: And I lun "ure the Honourable 
Member realises t.hat the travelling public as well as the contr ctnr~ and 
vendors are COJll:8rllcd in this matter, that there is a keen ~lin  (lver it, 
and that the mattt'r is not a very light one , 

Mr. P. R. Rau : I quite realise, Sir, that a keen feeling pxists among 
the displaced vendors, but I am not aware that such a keeu feeling exists 
.tnon~ the travP.lling public. (Laughter.) 

ALLEGATIONS AGAINST ONE BALLAVDAS ISSARDAS, VENDING OONTRACTOR FOR 

RAII.WAY STATIONS .FROM HOWRA.H TO BANDEL. 

57. f.'Mr. Ama.rendra Hath Ohattopadhyaya: (a.) Will Government 
be pleased to state whether there were any complaints against those con-
tractors who had been supplying t.ea and confectionary for the past 18 
years to the public and passengers at stations from llowrah, East Indian 
Railway, up to Bandel' If not, why haS the contract for the same .area 
now been given to one Ballavdas Issardas , 

(b) Is it a fact that the old contractors, Messrs. Dut.ta Brothers, had 
been ('atering tea and oonfectionaries all these years and had to im'est 
"eY('ral thousllnd rupees in this business , 

(c) Did they not approach the Railway authority with their petition 
to the Divisional Rllpcrintendent, IIowrah, on the 24th July, 1934 , 

(d) Did the Agoent receive the application T If so, what action did 
he take thereon, and what was his reply , 

(6) Was the price of tea lind confectionaries, supplied by Messrs. 
Dutto Brothers, high and quality of tea and confectionarieR bad 7 

(f) Did Government get any complaints from the passengers or pub-
lic against Messrs. Dutta Brothers , 
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(g) Is it a fact that the District ~ ical Officer, Gaya, after receiv-
ing several complaints against food-stuft', specimens of which were sup-
plied to him for examination by the .Assistant Station Master, C. Blanchette, 
on the 10th August, 1934, reported that the sweet-meats sent for examina-
tion were not fit for human consumption , 

(Jt) Is it not a fact that in spite of the assurance from the manager' 
of the contractor, Ballavdas Issardas, sweetlIleats taken for examination 
on the 25th August, 1934, by the same Medical Officer, were declared to be 
unfit for use t 

(i) Is it a fact that the same Medical Officer stated that the ve~ ol l. 

6£ Ballavdas Issardas and others' man8gt'rs were persistently ignoring the 
warning of the station staff and Medical Department, and that some sort 
of adequate action is necessary to bring to their notice that this will not 
he allowed to be a cause of an out-break of cholera in their colonr which 
had up to that time practically escaped it, vide minute sheet No. Ifl (Lab.) I 
2 of the 28th February, 193f) Y 

(j) Wilt Government be pleased to state wbether the same Medical 
Officer gave a bad report on milk supply in his minute sheet No. HI (Lab.) I 
8 of the 7th September, 1934 T 

(k) Will Government he pleased to state if the same Medical Officer 
complained against vendors in his minute sheet No. Ifl (IJab.) 12 of the 
11th September, 1934 ? 

(l) Will Government be pleased to lay on the table a copy of the 
complaints against the vendor of the said contractor, Ballavdas Issardas, 
by the crew staff, the Government Railway Police, Gaya, 88 contained in 
their diaries, D. S. Office and public' 

e,n) Will Government be pleased to state what steps haye been taken 
against the vendors and the contractor on account of such complaints T 

(n) Will Government be pleased to state what steps hav!' b!'rn taken 
to redress the grievances and eomplaints regarding deterioration in 
quality, and enhancement of price. of food-stuff supplied by the present 
contractor, on the complaints by Mr. R. C. Pandit, General Manager, 
Bjl.nk of Bohar T 

(0) Is it not a fact that four of the Indian Members out of the six 
of the Railway Advisory Committee were of the opinion that the present 
system of contract should be abolished and licence should be granted to 
different vendors under different contractors, as was the arrangement 
previously. and that the licence for refreshments for Hindus should be 
given to Hindus and for refreshments for Muslims to Muslims' 

(p) Is it not a fact that the Railway Advisory Committee recom-
mended that one man should not be given the licence for several stations,. 
or several articles , 

(q) Will Government be pleased to state why in Rpite of such com-
plaints against Ballavdas and Issardas, the Railway authorities are allow-
ing their contract to continue , 

Mr. P. R. Rau: (a) Thp Agent states that there wl're frequent 
co plaint~. Messrs. Rallavds8 Issardas have, however, not hp!'n givE'n 
the contracts for this section. 
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(b) Messrs. Dutta Brothers have been contractors for tea, etc., at 
II01vrah station since July, 1917, and still hold the con trll.l' L. The 
Adminwtration have no information as regards the amount invested by 
the oontractora in this business. 

(c) and (d). The Agent states that there is no trace of any such· 
petition. 

(e) The prices were flxed by the Administration who do not consider 
that they were high, and are not able to trace any complaint.s. 

(t) ~o. 

(g) to (k). Yes. 

(l) No complaint.s by the crew staff can be traced, but the Agent has 
sent me 8 eopy of tIle correspondence with the Government Railway Police 
which I e8n show to the Honourable Member at any time convenient to 
him. 

(m) No IIction W'8.'S taken at the outset, as, in the opinion of the 
Agent, it was desirable to give the Area Contract()rs an opportunity to 
settle down to their work. It was also considered likely that most of 
the complaintll werp btJing engineered at the instance of those vendors who 
had been displaced. Government are informed, however, that when 
complaint" were substantiated, punishments were inflicted. 

(n) Two complaints were made by Mr. Pandit, and in bvth cases 
punishments were inflicted. 

(0) to (q). I am placing on the table an extract from the minutes 
of the discussioll on this subject which took place at a meeting of the 
Calcutta Advisory Committee On the 24th November, 1933, where it is 
stated that the meeting agreed generally with the proposed policy of the· 
administration. 

Bingl6 oontraot !()II' re!rftMnefl,ts aM oth.". artiol6B at Btlltions : 

Maulvi Abul Kascm had complained that the system of granting the monopoly 
on a division for th(' sale of refrellhments &lid other article. at ItatiOIl8 was unsatu.. 
faetory and furthermore, it was objectionable to give thl' M.ehammedan Refreshment 
Booms to a Hindu for ll1IIJUIitement. It WIIIl explaiaed to the meeting that it Will 
proposed to continue to grant extended contrat'ts but to a much more limited cxtellt, 
than bal been dORe 011 the Howrah Divillion. It WIIIl proposed that the eontru(·t would 
be for all sale! at a large station and would iuclude an area of say 2;:; to 30 mill'S from 
this station, and 8tatiollil wuuld havt' 8eparate Hindu and Mohammedan food vendors. 

The Obairman further explained that tbe Administration WlUI not in favour of 
throwing ~  contracts (lpen to tt'nder. It WII.II, hOWIJveJ', 11greed that aprlicationa 
mould be called f(lr by the Divisional 8uperintendent ao a8 to enaure that al suitable 
contrndors were given the opportunity of being able to apply tor such contract.. Th. 
meeting agreed generally with the propoaed poliry of the Admlnilltration. 

Prof. N. O. Ranga: When reviewing this whole question of the 
sale of food-KtufflS, will Government consider the adyisabiHty of selling 
these food-stuffs throUllh their own railway 811thoritie8 , 

Mr. P. R. llau : J do not think, Sir, that that il rea.Ily 8 thing whicht 
will be fillalJcially in the interests of the railway!!. 
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SUB-LEl'TIIliG OF VENDING CONTRACTS ON THE EAST INDIAN RA.lLW.A.Y. 

58. "'Mr. Amarenc1ra Hath Ohattopadbyaya: (a) Is it a faet that 
it is stated in the agreement of the vending contract for food and other 
stuft' at Railway stations that the contractors cannot sublet their contracts , 
If so, will Government be pleased to state if the following persons are sub-
contractors at the .stations st8Jlding against their names : 

Station. Contractors. 
Moghalsarai 

Buxar 

Behea 
Arrah 
Dinapore 
Patna Junction 

Kiul 

Jhajha 
Jehanabad 
Gaya 

Mangal Chand, Hanuman, 
M8Jlgroo, Mahadeo; 

Thakon, Chauroo, Babuameah, 
Chakan; 

Dasrath; 
Dhopuaran; 
Mangal, Bansi and others ; 
Dhoonmooll, Nathuni, Mangal, 

Yusuf, Habib Omar Meah ; 
Baijnath. Ohasita, Girdhari, Jugal, 

Faudal' Hosan ; 
Baijnath Shew ; 
Khedaran and others ; 
Lahori, Somaroo and others ; 

Palmergunge Hishnu ; 
Rafigunge lJ::,wa ; and 
8a8aram hughunanuan Y 

(b) Was Mr. Pandey's ('ontract cancelled on _ the grounds of gIVIng 
ilub-contract at Kiul Junction in the Dinapore Division, East Indian Rail-
way, on the report of Mr. Stoon, D. 1., in 1930 ? 

(c) Is it II fact that previously a contractor '8 term could be termi-
nated at a month's notice, and thnt it requires six months' 1101 ice at pre-
lIent t Jf )10, will Government state the reasons for this priYilllgc T 

(d) Is giving sub-contract a condition for thc termination of con-
tract 1 If so, is it not necessary that the agreement of the contractol'. 
who has given sub-contract, should be terminated without any notice' 

(e) Is it not a fact that sub-letting by the ('on tractor BallavdllH 
lssarda,:c, has been PN>ved beyond any shadow of doubt' T f so, do Gov-
ernment pl'·opose to take immediate steps to terminate the contraet of 
Ballavdas Issardas and revert to the former practice in the matter of 
"iving Ollt eontract.s , 

(I) Will Government be pleased to lay on the table the opinions and 
iltlltements of the Agent of the East Indian Railway on the petitions made 
.by the old contractors and on complaints made by the passengers and also 
by the public and the Medical Officers' 

(g)Wm Government be pleased to state who was Mr. Marriut who 
made all these new arrangements for contracts t 
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(h) Is it a fact that he is going to be the Divisional Superintendent 
at Allahabad and, simultaneously with his appointment at Allahabad, it 
is rumoured that the same policy of giving out contracts monopoly is in 
oontemplation' If so, do (fflvernment propose to take steps to stop such 
an evil process' . 

Mr. P. R. Rau : «(I) The reply to the first part is in the affirmative. 
As regllrd'! the Fer.ond part, enquiries are being made. 

(b) Yes, Oll the report of a Transportation Inspector in 1927. 

(c) Yes, a ~ it is considered desirable where considerablc capital is 
involved and e1aullrutr. arrangements made at a large number of stations 
that the contraciorg should have 0 reasonable notice to enable them to 
li i t~ their stork.in-trade, fittings, etc. 

(d I ThP. reply to the first portion is in the affirmative. As regards 
the second, discretion vests in the Administration. 

(e) 'r.he Administration state that they have no evidenoe to show 
that Messrs. Ballavdas Issardas have sub-let their contract. Prices are 
fixed in cOllsultation with the local civil authorities. Governmcnt see 
no reason to i lt ~l cre with the Administration's discretion in this 
matter. 

(n Government hre not prepared to call for opinions or statements 
recorded on their uffiee files by administrative officers on railwltYs. 

«(I) and (h). Mr. Marriot was formerly Divisional Superiutendent 
at Dinapore and is now Divisional Superintendent at Allahabad. Gov-
ernment have 110 knowledge of the rumour referred to. 

Prof. N. G. Rango. : Have Government made experiments anywh0re 
on thpir railways to ascertain whether it is not in the financial il. tc r~t  

of the railways that a departmental supply of food-stuffs should be 
made' 
Mr. P. R. Ran: Sir, the business of the railways is transport, and 

not providing refl't'sJunents. (Laughter.) 

Prof. N. G. Ranga. : Sir, is it not part of that transport busineHI 
that a supply of food-stuffs also should be made' 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
'l'he Honoul'ahle o l~lll er cannot i c~ the details of the raihfay 
administration. 

SETTING UP OF COMMITTEES 'l'() WATCH THE FLUCTUATION8 IN'THE PIuCE8 OJ' 

ARTICLES OF FOOD AND PURITY OF THEM ON RAILWAY STATIONS. 

59. *Mr. Amarendra Nath Ohattopa.dh.yaya: Are Government 
prepared to set up different committees of five or ~ven memhenl consist-
ing of local public and the Railway Stlltion !\fasters, Superintendents and 
Medical Advisers, at. all big stations to eomrtantly watch the fluctuations in 
the prieps of the articles and purity thereof, and see that the individual 
contractors do not create difficulties in the supply of food, drink and 
other articles to the passengers 0, 

Mr. P. B. Bau : The suggestion ia lPlder consideration. 
~~  b 
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FActLiTlES GIVEN TO THE NEW VENDING CONTRAC1.'OBS AT RAILWAY STATIONS 
ON THE EAST INDIAN RAILW Av. 

60. *Mr . .&marendra NiLth Ohattopadhya.ya.: (a) Is it f\ fnet thAt 
new vending contractors at railway stations on the East Indian Hai1way 
al'e given passes of all classes, while old contractors were never allowecl any 
such concession? If· so, why ? 

(b) What is the amount the new contractors pay to till' Haih, UJ on 
account of the contract.? Is it higher than the old rate? 

(c) Is it a fact that the new contractors have not got to pay any 
freight on their luggage of food-stuffiol carried from station to station Y 
If so, why' 

(d) 'Vill Government. be pleascJ to state the difference in incomes 
~rive  under the new system of contracts and the old system? 

(e) Is it a fact that the new contract agreement has expired on the 
31st Mal'ch, 1935 T Do Government propose to disoontinuc it' If not, 
are Gove1'l1ment prepared to terminate the contract by a month's notice 
and invite fresh tenders of the old contractors and start again the old 
HyBtem , 

Mr. P. R. Rau: Ca) The Agent explains that Area Contractors are 
gh'en pnse;es, Riol they hnve to supervise catering arrangementR at a llUlU-
bel' of station!! withil1 the areas allotted to them. 

(h) GOY<'1'1lmenr. are informed t.hat no licenrr fep is pitid, hut if 
hawkers are employed hawking fees, which vary at different places, are 
paid. 

(r) A Cf'rtahl IJ lint ber of passes I1re allowed for the a ill~t  of bmlll 
fide provisions within a specified weight limit. I am obtaining from the 
Agent, East Indian Railway, particulars of what these limits arc, and 
am enquiril":t wh.Y it hus been l'onsidered dCioIil'ublc to iSSlll' SlW11 passes. 

(II) The illl'ormation is being obtained. 

(e) ontract~ were entered into Oil different dat.es for 1\ period of 
·o1\e year. and 1!111omlttically continue thereafter subject t\1 six mnntlls 
.notice of termination. The Agent, East Indian Railway, states that the 
Pl'e8eUt arrangement has not been a failure and he does not propoNe to 
alter it at present. 

TRANSFER OF OFFICES OF THE DIRECTOR OF W AnONI'! INTERCHANGFJ AND THE 
INDIAN RAILWAYS CoNFERENCE ASSOCIATION TO DELHI. 

61. *Mr. Amarendra :Math Ohattopadhyaya.: (a) Is it not a fact 
that the otRce of the Director or Wagons Interchange was located at 
Allahabad, as it was considerE'd to be a central place and close to the 
c()1liery areas, apart from the consideration that the ofRce of the IDdian 
~l ay  Conference Association was already there' 

(b) Is it not the fact that the Agent, Bengal NagpuT Railway, at 
wen as· certain Mining Associations of Bel\gal, put in a vehement protest 
against the move of the Indian Railways Conference AlI8Ociation office 
from Allahabad to Delhi, on the groupd that they will be adve.J,"sely 
8 ec~ by this move, and the 'ltailway Board also diseouraged the ~t e 
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for the re8lOn that, Delhi, being 8. thickly populated and expensive place, 
the .staff will badly suffer for want of housing accommodation f 

(c) Is it a fact that the United Provinces Secretariat ill to be trans-
ferred from Allahabad to Lucknow shortly' If so, will there be accom-
modati()n available at Allahabad for Indian Railways Conference .A.sso-
~iation in the Secretariat building-? Tf so, will ov~rn ent please state 
whether t ~y have considered the qnestion that the Indian Railways 
Confel'eMC Asrrociation office may be sent back to Allahabad, instead of 
ert'cting a new building £o'"r the office and quarters fur thtl staff in Delhi, 
and thus l'f'l'ecting a grcat saving' 

Mr. P. R . ..au: (Q.) When the office was originally created, it was 
d'eeidecl. OJI the l~e l en .ation of the Indian Railway l l t t ~e 

Association that the headquarters should he at the helldq'uarters of the 
Association. 

(b) The Agent, Bengal Nagpur Railway, and the Bengal Chamber 
of Commerce advocated the transf!'r of the office of the Director of 

l~i l JJl1('l'('h:Ul!!C to ralcutta. 1'hey oppOl!erl the transfer of tIl!' office 
to Dcnd, but not for tlie reasons suggested. 

(c) Th(! l .~~ io  of tIlt' location of tit!' hpadquarters of the A.~ ia

tion is one for the Association itself to decide, and Government see no 
reaRon to ~llter ere. 'I'he fact that there may be accommodation u\'ailuhle 
at Allahaba.l l~annol be the sole consideration. 

PAY OF TIlE STAFF IN THE OFFICE OF THE INDIAN RAILWAYS CONFERENCE 

ASSOCIATION. 

(;2. *Mr. Ama.rendra Nath Oh&ttop&dhyaya: Is it Ii fact thnt 
in the office of the Indian Railways Conference AB8oeiation, Delhi, there 
is one l!ul.lOrdinate who is getting &. 600 and that nearly 70 per cent. of 
the fltaff get a meagre salary of RB. 60 each f 

Mr. P. R. Bau : Government are informed that the Office Superin-
tenljent is in ]"rceipt 0f a salary of Rs. 600 per en e ~ 

Fifty-eight per cent. of the staff are in the grade of Rs. ~  

and 25 per cent. are in the grade of Rs. 65-5-100. 

PAY OF THE STAFF IN THE OFJo'ICE OF THE INDIAN RAILWAYS CONFERENCE 

A ~ A . 

63. "'Mr . .Amarendra. Nath Chattopadhyaya: (a) Is it Il fact that 
in the office of the Indian Railways Conference Association, Delhi, clerks 
with ten to t.welve years' service at their credit are getting only Rs. 60 and 
have been blocked at the same pa~  for Neversl years T 

(b) Is it also a faqt that there actually exist "aeancies in the upper 
grades of that office' If so, what is the reason for the blockade men-
tioned in part (a) above , 

Mr. P. R. Bau: (a) YeH. 'I'his is inevitablle as in a smalI office 
etlanceii for promotion do not OCcll:' often. 

(b) Govel'mru'nt are informed that the clerks in the ~ n e 

RR. ~  are doing work £01' which the maximum Pf.Y iF! Rs. liO per 
meDlmffi and that the vacancies in the Be. 65-5-100 gJ:-ade cannot be 
L168LAD ('2 
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tilled UJltil the work of the office justifies the tilling of the Dlore )lespon-
sible post!!. 

'Mr. V. V. Giri: Sir, would Government recommend speciftl 
allowanoo" being grunted for those who are blocked ill the grades , 

Mr. P. R. Ran: Government do not consider that this is n time for 
the grant of !;pecial allowances. 

PERSONAL ALLOWANCE GIVEN TO THE OFFICERS O:&. THE OFFICE OF THE bTDlAlf 

RAILWAYS CONFERENCE ASSOCIATION. 

64. *Mr. Ama.rendra Hath atto~yaya  Will (}overnmRat 
please state why officers of the office of the Indian Railways Conference 
Association lire paid house allowance, in the shape of personal allowance, 
and why poor clerks are not paid the allowance , 

Mr. P. :a.. Rau: Tb,e officers have been given an allow!tnce to 
compensate tllem for the higher rents for accommodation prevailing at 
Delhi. Their pay was not revised when the office was moved to Delhi. 
Government lIude]"s1llnd that no allowance is granted to cler .~ becau'Je 
.of t}w fact tllat prior to and in view of the proposed transfer of tlw Head-
quarters of' the A!,Sfl('iat:on frolll Allahahad to Delhi, the call~ i of pay 
of the Btl },ordil1Hte :,,11Jfl wpre revi-;ctl and 11 eonsiderable increase was 
made in the maximum rates of pay, particularly in the lower grades. 
('\fl·ltS belOllging ~o the local railway offices dra,,' no house ano ~tnce. 

STAFF OF THE OFFICE OF THE INDIAN HAIl,WAYS CONFERENCE ASSOCIATION, 

DF;Ull. 

G5. "'Mr. Ama.rendra Nath Chattopadhyaya: Will Government 
be pleased to lay on the table a Jist of subordinate f;tafi' of the head411urters 
office of the Indian Hailways Conferenee Association at Delhi showing 
1heir grades, present pay and date of appointment? 

Mr. P. R. Rau : A copy of the seniority list of the staff has been 
kept iJi th(· l..ibrary of the lIouse. 

STAFF OF THE OFFICE OF THE INDIAN RAILWAYS CONFERENCE ASSOCIATlON, 

DELHI. 

66. *Mr. Amarendra Nath Ohattopadhyaya: Will Government 
be VI eased to lay on the table a list, certified by the District Medical 
Officer, North Western Railway, Delhi, of the staff of the office of the 
Indian Railways Conference Association, Delhi, who have been suffering 
from malaria and other epidemic diseases ever since their transfer to 
Delhi' 

Mr. P. R. Ral.1 : No, tlir, Government do not consider that snch 
I:ltatistics IIr.1 worth tIl<' labour find expense involv<,d in colleeting Rnd pub-
Iisbing Them in the debates of this H(lUse. 

TRANSFER OF THE OFFICl!l OF THE INnJAN RAILWAYS CoNJ'ERENCE AsSOCIATION 

')'0 DELIll. 

. 67. "'Mr. A.marendr& Bath Ohattopadbvava: Will r ~crn nt 

be pleased to state why the Indian Railways Conference As.'mciaHon was 
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moved from .Allahabad to Delhi, and in wha.t respect the Association has 
benefited sinee its transfer to Delhi , 

Mr. P. B.. Rau  The office of the Association  was moved for 
administrative COllYCu.ience. Agents of Railways have frequently to villit 
Delhi, as the hNlIlClllTters of Government and the Railway o r   and 
consequently the General Secretary of the Association, if located at Delhi, 
is allle to keep in clo.'er personal touch with the railways.  Conli!flerable 
saVillg of expenditul'(' was also anticipated by having the Dil'Hetor  of 
Wagon Interchange in close touch with the Clearing Accounts Office. 

GRIEVANCES 01' THE STAJ'I' 011' THE INDIAN RAILWAYS CONFERENCE 

. AssOCIATION I DELHI. 

68. "'Mr. AmClol"endra Hath Ohttop d.hyaya. Is it 1 fact that 
out of 3 per cent. of the staff of the Indian Railways Conference Asso-
ciation, Delhi,  occupying Government quarters, the maority is paying 
scheduled rent which almost comes to 0 per cent. of their salaries' If 
80, will the Member in charge of Railways be pleased to state if any 
grievance in any shape from any of the staff had been put in f If so, 
was any action taken to redress the grievance f 

Mr.. P. R. Rau  Government are informed that 3 per CCni.. or the 
staff of the Indian Railways Conference Association are occupying Gov-
ernnum1. qtlllrt,orH amI are payinl undel' ordinary rules the scheduled I'ent 
whi!!h rllllgc8 from.S to 1.5 per cent. of their salaries.  Reprcsf11taLions 
have been made tllat tlH rent. chargeable should be limited to 0 per !!cnt. 
of pay as for GI)I'l'rnment RervHlltr hut this recommendation WIIS not 
accepted as the staff ore not Goyernment servants. 

NON-GRANT 011' TRANSlI'ER CONCESSIONS TO THE STAlI'lI' OF THE INDIAN 

RAILWAYS .CONFDENOB ASSOOlA'l'ION. 

69. Mr. Ama.rendra Bath Chttopadhya.ya Is it a fact. that 
the staff of the Railway Clearing Accounts Office were gronted two ad-
vanee increments, plus two months' salary as bonus (i.e., establishment 
bl't.aking charges) and also expenses for shifting their luggage and family 
on their transfer from Lahore t.o Delhi' If so, why were the same pri-
vileges not given to the staff of the Indian Railways Conference Assoeia-
tion, in spite of their repeated request for the same, in view of change 
of province and increased expenses caused by t.heir transfer Y 

Mr. P. R. Rall   The reply to the first part of the question is in the 
negative. All Advance of two months pay and travelling aIlowltnce fere 
granted tv the t  llr rlf tht Railway Clearing Aceounts Office. ,A persunal 
pay of ten Pf'1' l'.ent, to he ahsorbed in future incrementH was also allowed 
to thol'ie who elected tt.p Clt.aring Accounts Office HralplI of pAy. nOVf'Tn 

ment understand that the staff of the Indian Railways Conferent',c Associa-
tion were al1o il'allied an advance of two months pay generally, antI four 
months pay in special eases.  They were granted, in addition, the usual 
tra veiling ('0I11'PHo. i "II S. 

NON-REVISION OF THE PAY OF T.lTE INDIAN RAIl,WAYS CONFERENCE 
ARSOCIATION STAFF. 

70. "'Mr. AmreDdra N.th Ohattopadhyaya fs it It fact that 
the Krades of subordinate stat! of Railway Clearing .Aecounts Offiee aDd 
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Divi$ional Superintendents' Office, Delhi, have recently been revised 8Jld 
raised from Rs. 60 to Us. 90 with effect from 1st January, 1935, but 
nothing has been done in the case of the Indian Railways Conference Asso-
ciation staff , 

Mr. P. &. Ball : The Railway Clearing Accounts Office, cln8 e~ HI 
and II of clerks on scales RH. 40-4-80 and Rs. 60-5-90, respectively, 
were amalgamated into a single class on a scale of RH. 40--4-80-5-90 
with IIll Eff1l'it'ncy Bllr at R!i. RO. I am not aware of any re(wnt cilanq:e 
ill sCille/; of pay in the office of the Divisional Superintendent. 

GRANT OF CERTAIN FACfulTIES TO THE A~ RAILWAYS CONFElLENCE 

ASSOCIATION STAFF. 

71. "'Mr. Amarendra Na.th Ohattopadhyaya: Is i.t n fact that 
the majority of the staff of the Indian Railways Conference Association 
have to take loan after loan to mret their hardships caused by the move 
oi this office, as well 815 due to the emerg-ency cut being enfor('ed soon aftel' 
their tl'l1l1sfC'r to Delhi 7 If so, are Government prepared to waive the 
re·:oovery of tLe money advanced to them under" relaxed rules If, which 
th-:ly had to borrow during their hardships and ~ er ency cut period, 
Ilnd ~lllpen ate those who had not taken a loan to that extent in order 
to reduce their losses to a certain extent? If not, why not T 

Mr. P. R. Ran: GovernllH'nt llndf'l·stanu that loans from halances 
at their ~r . it ill til(' Provident Fund hflYf' hePII granted from time to 
tinll~. Waivillg' p r~  of thE''1l' amounts will not help the ,;tuff in .. my 
way. titt' anlOlmts lW'(.YC'Y'erl are ('re(}itp(l to their accounts. 

SALAlUES OF THE INDIAN RAILWAYS CONFEMNCE ASSOCIATION STA.'F. 

72. *Mr. Amarendra lfath Ohattopadhyaya: (a) Is it n fact that 
prior to the move of the Indian Railways Conference Association from 
Allahabad to Delhi the majority of the staff were getting a poor salary, 
Rs. 52 being the maximum, and it was raised to Rs. 60 by annual incre-
ments of Rs. 2 to 3 in view of this move T 

(b) Is it a fact that lacs of rupees are sanctioned every year for 
the establishment expenditure of the Indian Railways Conference Associa-
tion, but only a meagre portion of the amount goes towards the salaries 
of the poor clerks, and the rest goes towards the salaries and travelling 
allowance of the officers , 
Mr. P. B.. Rau : (a) I would inyite the Honourable  Member's II.ttt>..u-

tio)l 10 the reply ,.]!i(·h I gave to part (g) of question No. 4R. Govern-
toent are informed that prior to the move of the Indian Railways Con-
~l enc ~ ASlwciatioll ~r .  Allahabad to Delhi there were five grades in the 
low(·'lt. cadre of the thrcl' branches of the Association's office as nnd(·r : 

Rs. 44·-4-·52. 

~ -·50. 

34-3-40--4-44. 

30-4---::18 

and the81' WE're amalfl8matl'd int.o one grade. tJiz., 39--8-60. 
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(b) The total eJo;penditure in 1934-35 on establiahments was Ii bout 
l~ . 3,68,000 of which about Rs. 1,02,000 W8.ij on officerl:i. 

Seth Govind Daa : Do Government publish the detailed accountso! 
~il l Department every year' . 

Mr. P. R. Ran : Government do not publish the detailed account. 
because it is not a Government Department. 

ApPLICATION OF jI'UNDAMENTAL RULES TO THE INDIAN RAILWAYS CONPERENOil 

ASS,OelATlON STAFF. 

73. *Mr. Amarendre. Ifath Ohattopadhyaya: Is it u fact thut 
FUlldamental Rules are not applied to the· staff of the Indian Railwaytl 
Conference AslOOciation, Delhi, where it is considered that t.heir application 
would be beneficial to them, i.e., in the matter of officiating allowance, etc. , 

Mr. P. R. Rau: As I have explained to an earlier question, the 
J'ulldanwntal Rules are not applicable as the staff of the A!!sociation 
~r  not Con-rnment servants. 

APJ'LICATlON OJ,' t A ~ .  HULES TO THE INmAN RAILWAYS CONFERENCE 

ASSOClA'I'ION STAn'. 

74. *Mr. Ama.rendra Hath Ohattopacihyaya: Is it Ii fact that 
the office of t.he Indian Railways Conference Association is not considered 
to be a Government Department f If so, why were the staff subjected to 
flnergency cut and why were the Fundamental Rules applied in the matter 
of travelling allowance, etc. t 

Mr. P. R. Ra.u : I have already explained that the emergency cut in 
par was lllude applicab1e to the staff of the Association in the sume way 
E:.S to ra;lw&.y employees generally. It is open to the Association to 
lillopt }'ulrs OIl the same lines as Government rules. 

Mr. V. V. Giri : Will Government recommend to the Association tQ 
rl'stOl'C the wage cut. ? 

MI'. P. R. Rau : It has been restored. 

Mr. N. M. Joshi: In view of the fact that most of t.he money 
required for this Conf(',rence eomes from, what I may call, Stllte Ruil-
ways, ~  should not Goyernmrnt treat this body as It Government 
bndy? a~  I know what are the reasons for treatir'g' this bodY' 311 a 
private body' 

Mr. P. R. Ra.u: It is not a Government body, because qllitt' 8 
llumhcl' (If the members of the Association belong' to private railways 
with which Government have no concern. Secondly, my Honourable 
friend must be aware that even the State-owned but Company-mana.ged 
Railways have got their own rules with regard to leave and travelling 
allowallces and Government do not interfere with them. 

Mr. N. M. Joshi: Is it not a fact that the Govemm('ut of India lJave 
goot IIOmll ('(lntrol over th(' servants even of the State RailwaYIL which 
are m:lTJuged by Companies' 

Mr, p, R. Rau : Go\'ernment dl'termine th'!' maxima. 
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EXTRA-DEPARTMENTAL POSTAL OFFICIALS. 

75. "'Mr. Amanmd.ra Na.th Oha.ttopa.d.hyaya.: With reference to 
paragraph 84 of the Annual Report of the Indian Posts and Telegraphs 
Department, will Hovernment be pleased to state how many of the 241 
postal officials were exira-departmental y 

The Honourable Mr. D. G. Mitohell :  I presume that the Honourable 
Member is r errin~ to the Annual Report for the year 1933-34. Of the 
241 postal officials Involved, 84 were extra-departmental agents. 

SAVINGS BANK ACCOUNTS AND GoVERNMENT F'EOU!UTIES HELD IN CUSTODY OJ' 

THE ACCOUNTANT GENERAL, POST3 AND TELEGRAPHS. 

76. ·Mr. A.ma.rendra. Na.th Oha.ttopadhya.ya.: (a) Will Government 
be pleased to lay on the table a statement showing, (i) th(\ number of 
active SavingfoO Bank Accounts as stood on the 31st March, 1931 and on 
the 31st March, 1934, (ii) the value of Govrrnment securities held in 
custody of the Accountant Gellcral, Posts and Telegra.phs, on behalf of the 
depositors OIl the 31st March, 19::l1, and on the 31st March, 1934, and 
(iii) the percentage of increase bet.ween the figuref: for the years 1930-31 
and ~  ? 

(b) What amount was credited to the postal side as cost of main-
tenance of the Savings Banks and Government security wol"lc ill the years 
1930·31 and 1933-34, separately 7 

(0) On what calculation have these figures been based Y 

The Honourable Mr. D. G. Mitchell: (0,) A c;tatelN'ni" glVlng the 
inffJrroal:('n required by the Honourable Member is laid on the table. 

(b) The credits afforded to the Posts and Telegraphs Department 
on account of the cost of management of Post Office Savings Bank and 
Government security work in 1 !l:m-31 and 193:1-34 were Rs. 40,61,165 and 
Rs. 53,72,536, respectively. 

(c) The attention of the Honourable Member is drawn to the reply 
given to part (a) of starred question No. 776 put by Mr. S. C. Mitra in 
the Legislative Assembly on the 20th March, 1933. 

On the 31at March, 1931 

On the Slit March, 19U 

Peroenta.a.e of increase 

Statement. 
-----------_._--------------

No. of Active 
savings 

Bank accounts. 

2,478,000 

3,089,000 

24'66 

Value of Government 
Securitiee held 
in custody of 
Accountant General, 
Poets and Telegraphs, 
on behalf of 
Sa.vings Bank 
Depositors. 

Rs. 

IS, 78,43,000 

13,39,88,000 

131·64 
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INADBQUACY OF SJaLlilC'rION GRADE POSTS IN I'HE CALCUTTA GBNBRAL POST 

OFFICE. 

77. "'Mr. A.ma.reDdra. Hath Ohattop&dhyaya.: (a) Is it n fact that 
on the 10th March, 1934, the late Director General of PostB anu 'l'elcgraphs 
gne an assurance that he would consider the question of inadequacy of 
selection grade posts at Calcutta , 

(b) Will Government be pleased to state whether they have COIl-
sidered the question 1 If so, have they since arrived at any decision 7 

(d 1s it EI fact that in the Heport on Time Test, Mr. tI. V. Bewoor, 
C.I.E., . .~.  the present Director General, Posts and Telegrllphs, men-
tioncll that 1:·: Supervisors were justified for the Money Order VeJ-lllrtment 
and six Supervisors for the Savings Bank Department of the Calcutte 
General Post Office ? 

(d) Is it a fact that since then the number of clerkli in tho/,le two 
departments has increased, but the number of Snpel'vis()fIi has not been 
increaseu, IlS mentioned in part (e) T 

(t!) Arc Government prepared to consider the question of ill('reBlling 
the numher of selection grade posts in these two departments Y 

The Honourable Mr. D. G. Mitchell: (a) The fact it> not E'xactly as 
statud by the Honourable Member. The statement maue by thc late 
Director General was as follows: "The principal pvi.nt made by my 
Honourable friend, Mr. Mitra, regarding the disparity between Bombay 
and Cnleuttli (with regard to selection grade posts) is bring examined 
altllOug-h ] do not necessarily admit that there must be /in equality n. 

(b) The question has been examined and some additional supervisory 
posts have already been sanctioned in Calcutta. Further examination ot 
the question is still going on, and the Postmaster General, Bombay, hall 
been asked to justify the number of Relection gradr posts in Bombay. 

(e) Yes, on the basis of the statistics of work then performed in thos/) 
departments. 

(d) 'l'he Dumber of clerks in the mouey order department haa 
increased from 61 to 69 and in the savings bank department from 23 to 
34. The supervisory staff in thl' savings hank department has been in-
creased by two supervisors and it has heen decided t(l increase the st.rength 
of the Rupervisory staff in the money order depllrtm('nt by the creation ()f 
two supervisors' posts. 

(e) In view of the reply giv('n to part (d), Government do not 
consider that there is at preMent Imy necesmty for illerea ~ thl' number 
of selection grade posts in the two departments. 

SELECTION GRADE POSTS IN ('ERTA1!\ l'oSTAL C'T}{CI,EIl. 

i ~. eMr. A.ma.reDdra H&th Ohattopadhyaya : (a) Will Government 
be pleased to Jay on the table a statement giving the following informa-
tion : 

(t) 1he number of selection gl1lde posts of o i~ial  in the grade 
of RB. 250-350 in Bombay, Bombay' Circle (excluding 
Bombay) t Calcutta, and Bengal and Aasam Circle (exclulling 
(,aleutta), separately ; 
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(it) the number of selection grade posts in the grade of RH. 160-
250 (including Inspectors of Post Offices) in Bombay, Bombay 
Circle (excluding Bombay), Calcutta, and Bengal and Assam 
Circle (excluding Calcutta), separately j and 

(iii! the number of upper division time scale clerk .. in Bombay, 
Bombay Circle (excluding Bombay), Calcutta, aud Bengal 
lind Assam Circle (excluding Calc"utta) T 

(u) 1 s it II fact that for the purpose of promotion in the grade of 
Rs. 250·-~  /.Ill o[ficials in the grade of Rs. 160-250 (including the 
Inspectors) lire treated as one unit Y 

«(') h: it II fact that the Inspectors who are prom(}ted to the grade of 
Rs. 160- ~  after oompleting eight to ten years of service, are always nt 
un advantage? 

(d) Is it a fact that in Calcutta and Bombay most of the vacancies 
in the grade of Rs. 250-350 have been filled up by the officials workins 
o tl i ~ those eities T 

(c) If the auswer to part (d) be in the negative, will Government 
be pleaHcd to lay on the table 8 statement showing the number <If officials 
prumoted to the grade of Rs. 250 to 350, either 8S oflldating or as 
permanent, in the years 1933-34 and up to 28th February, 1935, in the 
year 1934-:15, in Bombay and Calcutta. separately, as well as the position 
tlil'y hl'hl beflll'e-their pr,omotion in the ~ra e ? 

tn Are Goyernment aware of the fact that the officials working 
in Call1uttn lJ:l\'{: got practically no chance to get promotion to the 
grade of Rs. ~ ~  even in Calcutta , 

([J) H the answer to part (f) be in the negative, will Government 
b.e pleased to stat.: how many officials in the grade of Rs. 160--250 
working in Calcutta and a.~il are likely to get promotion to the 
grade of Rs. 250-350 during the next two years' 

(It) Is it a fact that about a year ago, officials of the Bombay 
Genet'al PO)!t ()ffil:'e submitted a representation to the Director General. 
reqllf>sting him tr· tl'f'at Bombay as a self-eontained unit f(lr the purpose 
of promotion ill the grade of Rs. 250-350' 

(;) [f the reply t.o part (h) be in the affirmative, will Government 
be plea l~rl to state whether they have since arrived at auy decision Y 

(j) Are Government prepared to c.onsider the hardships of the 
official!! ,,"orkin!!' in Bombay and Calcutta in this respect , 

( k) If not, will Government be pleased to state 'Why Ii section of. 
e llpl yp ~ slt')nlcl J.\'et a anta~e oyer others in the matter of promotion' 

The Honourable Mr. D. G. Mitchell: (n) A statement is laid on the 
tabl;'. 

( b) and ( c). Yes. 

(d) Rt'Cently this has h('f'll so. 

( c) Does not arise. 

(f) The facts liN' not af; stnted by the Honourabll' Member. 

(fl) Gm"eMlmerlt aTE' UMble to Irivl' any f'!'If.imate. a8 promotions must 
depend on thl' numher of vllcancieM that may occnr. 
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(k) Yes. 

(i) The representations were rejected by the Direot.or General ia 
June, 1934. 

(j) and (k). PrDlllotions t<l the grade of RB. 250-350 are made by 
selection from the combined list of senior officials in the grade of Rs. 160--
250 whether working in a Presidency town or in the mofnssil, and Gov-
ernment do not admit that the officials in Calcutta and Bombay have been 
}ll1t to any hardship. . 

Statement. 

(a) (i) Bombay 

Bombay Circle (excluding Bombay) 

Calcutta 

Bengal and Assam Circle (excluding Cal('utta) 

(ii) Bombay 

Bombay Circle (excluding Bombay) 

Calcutta 

Bengal and AS!IIlm Circle (excluding Calcutta) 

(iii) Bombay 

Bombay Circle (excluding Bombay) 

Calcutta 

Bengal and Assam Circle (excluding Calcutta 

Number of posta in the 
grade of RB. 250-3M. 

9 

II 

16 

14 

Number of posta in the 
grade of Rfl. 160-2lIO 
-(including InApeotora 
of post ollioetl). 

63 

120 

70 

149 

Number of upper diriBion 
time-8O&le olerkll. 

866 

1,728 

1,38.5 

2,584 

SVPi.RVISORS AND CU.RKS IN THE A ~ r STREET POS1' OFFICE, CALCUTTA.. 

7B. ::'Mr. Amarendra Nath Chattopadhyaya.: (II) Will (hlYC'l'1l1nent 
be pleased to lay on the table a statement showing the number of (i) 
8Upel'vilsol's and (ti) clerks, working in the Amherst Street Post Offlee, 
Caleutta 1 . 

(7) Is it a f8ct that there is no other supervisor, except the Deputy 
Sub-Postmaster, who is required to look into the working of all branches 
of the ofIke T 

Cd Js it a fact that aoeording ro the standard laid down by Govern-
nlent, one udditional supervisor is justified to look into the working of 
thl' Hl'gistratioJi: Parcel, and Sorting Branches of the o c~ ? 

(d) If the ft'ply to part (b) be in the negntive, will Governmf!nt be 
pleased to state who is required to supervise the work of those branches , 

The Honourable Mr. D. G. KitchtU : (a) (i) and (ii). There arc two 
whole time supervisors, viz., the SUb-postmaster and the deputy 8Ub-
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postmast<>r and one part time 8upervisor, viz., the head· clerk. The 
inulllber I)f clerks excluding the head clerk is 22. 

(b) and (0). No. 

(d) The deputy sub-postmaster and the head clerk of the office. 

EXpORT DUTY ON RAW JUTE. 

80. ~ .r. Amarendra Nath Ohattopadhyaya: (It) Has Government's 
attention been drawn to the fact that the export duty on raw jute and 
manufactures, sillce the depression of the jute trade commenced in 1930, 
has been very high according to the calculation of Mr. N. C. Choudhury, 
late of Provincial Agricultural Services of Bengal and Bihal' and Orissa, 
in his well·knowll work" Jute and Substitutes" T 

(b) Is it a fact that the export duty on raw jute is about three 
annas per rupee, Hnd one and a half annas on llesHian, equivalent to 
twenty per ("ent. on raw jute alld ten per cent. fin hessian '! 

(c) Is it not a fact that prior to 1930, the duty was about one anna 
per rupee on raw jute and nine pies on hessian when the prices of raw 
jute and manufactures were much highe'r , 

(d) Are Government prepared to reduce the duty to about five per 
cent. of thc value of the exports of both raw jute and manufactures, in 
order to relieve both the ratiyats and the manufacturers "t 

(e) Will Government be pleased to state if the rates of railway 
freight on raw jute for carrying it from districts to Calcutta are different 
on different Hailways, Bengal-Nagpur Railway and East Indian Railway 
charging 0.1 pie per maund per mile, in wagon loads, while the Eastern 
Bengal Railway charges at 0.42 pie per maund per mile, usually. al-
though the .bastern Bengal Railway carries the largest antit~  of jute 
to the extent of 90 per cent. ? 

(f) Do Government propose to spend a considerable portion of the 
duty on jute for direct benefit of the cultivators of Bengal, e.g., on 
improvements of traffic and opening of golas or marts at different centres 
for selling jute lind other commercial crops? 

(g) Is it a fact that the I. G. S. N. and R. S. N. o p~nie~ charge 
steamer freights  for carrying jute to Calcutta from different places at 
the same rate of Rc. 1-]4-10 per bale of 3, maunds each, coming to about 
B.s. 15 per ton, diRt flnce from Sera,iganj to Calcllttn being 544 miles, from 
a aill~~  4f12 miles, from Chand pur 455 miles, and from Madaripur 
415 miles '! 

(h.) Do Government propose inducing th(' RailwaY'1 and the Steamer 
Companies cODl-erned to reduee the fares on this most important com-
mercial crop of the Bengal Province , 

(i) Are Oovl'rnment prepared to appoint a committee to suggest 
imprnvemf·nl;.; in the dying co nt~ boat traffic system (vide page ] 45, 
.. Jute [lIld Substitutes ") , 

The Honourable Sir Muba.mma.d Zafru1la.h Khan: (a) Gm'ernment 
have 8~en the reference quoted by the Honourable Member. 

(b) and (c). The export duties on raw jute and hessians are specifics 
duties based 011 ei~ t Ilnd the ad va1,orem incidence of the duties has 
naturally varied witll changes in prices. 
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(l) No. The ftnancial position does not permit of thE' duty being 
reduced at this stage. 

(c) The ra.te for wagon loads over the Ben!l'al Nagpur Railway is 
0.42 pie per maund per mile for jute, pressed, and 0.62 pie per maund 
per mile for jute, unpressed j whereas on the East Indian Railway the 
scaJe is on a t-t'lescopic bui.s as follows : 

Miles. 

First 100 

+101-300 

+301-600 

Over 600 

Pie pe,. maund pe,. mile. 

0.38 

0.22 

0.13 

0.11 

On the Eastern Bengal Railway the maximum rate permissible ill 
0.83 pie per maund per mile but a large number of special rates are quoted 
for traffic to Calcutta on a lower basis than the maximum permissible. 

(f) Hlllf the export duty on jute is handed over to the jute growing 
provinces and it is for them to eonsider the point. 

(g) No. 

(k) Ko. 

(i) Honourable Member will appreciate that if there is 11 reduction 
in the stf'll111er fares. 8S l'lUggMted bv him, it is likely to press hAl'lHy on 
the country boats themseJves. No Committee  has been suggestcd at page 
HI) of the publication referred to by him And in any case Government do 
not PI'OPO!;(' 10 appoint any Committee. 

WILUNGDON BRIDGE OF THE CALCUTTA CHORD RAILWAY. 

81. *Mr. Ama.rendra. BlLth Ohattopadhyaya: Will prn l ~nt 

plel\Se state the amount of tolls collected for the year 1934, over the road 
traffic on the illin~ on Bridge of the Calcutta Chord .Railway and the 
number of ,'ehicles and pedestrians whiCh passed over this bridge , 

Ifr. P. R. Bau :  I am endeavouring to ascertain if the infol'mation 
is .rt'lldily Elvailable ; if it is. I shall place it on the table f)f the Homle on 
receipt. 

OPENING OF THE CALCUTTA CHORD RAILWAY FOR REGULAR TRAIN TRAFl'Io. 

R2. *Mr. Amarendra Bath Ohattoua.dhyan: (it) Will O()vprnnwnt 
please state when t ~ Calcutta Chord Railway will be opened for the regular 
train traffic, both for passenger and goods , 

(b) What is the cause of this unusual delay when the bridge o\'er the 
river Hooghly and the line have long been completed , 

(c) Are GOV('ITlment aware that this delav has eaused heavy loss, 118 
there is no ret1ll'n yl't on the buge capital outlay 'On the project. 7 

(d) Is the line open to goods traffic' If so, ilt it :l l'egulllr trame, 
01' only ft few il'ains paSA a.a a trial , 
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(e) Are good8 booked from stations on the BUl'dwan-Howra.h Chord 
section of the :East Indian Railway for Calcutta stations on the 1ilastorn 
Bengal Hailway, sent tlirough this Calcutta Chord route, or are they still 
sent by the roundabout route, 6.g., via Burdwan, Bandel and Naihati t 

(f\ 1I0w is it thut goods booked from t.bese l:!tatinl1S take more than 
two to three wp('k!! to reach Calcutta stations, though the distance is Jess 
thall GO miles ~ 

(g; no Government propose to euquire into t .~ matter and ask the 
Railways conc~ ~rlle  to expedite that traffic , 

Mr. P. R. Rau: (a) and (b). The Calcutta Chot'dRailway wall 
opened to goods traffic on the 1st February, 1932 ; hut as thc passengt'r 
traffic existinf! at present can be handled without pa.'l!:ling over the l'IJortl 
line there if; no intention at present of opening the line tl) passenger 
traffic. 

(c) No. 

((1) Yes : the average number of tr,ains run daily in ench direction 
irs nine during the busy se&80n and six durin" the slack season. 

(c) Thill traffic is sent via Howra.h, Bandel and Naiha.ti, as this 
routing is found to be more economical, the traffic being comparatively 
sInall. '1'0 arrange for its carriage over the Calcutta Chord Railway 
woultl mccl'Sitate interfering with the loads of through trains running 
from or to Hurdwan over the Calcutta Chord Railway. 

(f) T1Je East Indian Railway Administration deny t.he allegation 
that J.,"OodH tuke so long a time in transit. 

(g) J)(){'s not arise. 

ABSENCE OI<' OVERBRIDGR8 AND RAJSJoJD PLATFORMS ON THJ<, BlJRDWAN-HoWRAH 

SEC'TlON oJ<' THP; EAST INDIAN A A ~ 

sa. *Mr. Amarendr& Nath Oha.ttopadhyaya: (.J) Ar~ Govel'llment 
sware of the dangerous conditions of the stations on the Burdwan-Howrah 
section of the East Indian Railway, as there are no raised platforms and 
over-bridges in these seetit)DS , 

(b) Is it not a fact that every year several accidents take plaee on 
this section of the line for the absence of these over-bridges and raised 
~~~t . 

(c) Is it not. a fact that most of theRe stations are entitled to have 
these necellSitietIJ in eOJlsideration of the passenger as well nR goods traffic 
they have f 

Cd) Do lv ~rn ent propose to take up these w{)rks 7 

Mr.. P. R. RGu: (a.) Government d{) not consider that the absence 

12 NOON. 

condil ion. 

(b) No. 

of a high level platform can be described as 
l nltin ~ in th£' Rtations being in a dangerous 

(r) Not in preference to other stations. The volume of passengel'8 
dettlt wit}, 81. a station iB always taken into acoount in eOhRidering wheN 
SHell fncilities IIhould tirst be provided. 
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(d) There is already a raised platform and over-bridge a,t Dankuni 
and the East Indian Railway are providing platforms at Begumpur and 
~r n  and over-bridges at Chandanpur and Jaugram. this year. 

I-mORT NOTICE QUESTIONS' AND ANSWlmS. 

ITALO·AB.YSSlNJAN DISPtJ'l'E. 

Mr. S. Satyamurti : Will Government be pleased to fltate : 
{(/) whether they are being kept infonned from time to time, as 

the British Dominions are, about the developmentN in the 
Halo-Abyssinian dispute, and the attituue (Jf Great Brituin 
towards the same ; 

(b) whetlwr the despatch of Indian troops to Eth iopia was on tht> 
initiative of the Government of India, or under order" from 
the Britij;h Government, or on their e~ti lll ; 

((.) what the cost of sending these Indian troop~ i.~  anrl who is 
bearing the same ; 

(d) what are the purposes for which the Indian soldiers are being 
sent, and for what period ; and 

(c) whether Government will be l101Ilsulted befOl'e Britain takes IIny 
decisiv,e step in this matt.er ? 

Mr. J. G. AchesoD: (a) Yes. 

(b) The initiative in the discUHSioIlS regarding  the protection of 
Imliam ;1\ Abyssinia. the outcomf' of whi('h was to strengt.lum the Legati(ln 
Guard at Addis Ababa, was naturally taken by the Government of India. 
Ther!] is or ('ourMP no question of the deta.chment being Nellt under orders 
f,om II is Majesty's Government. 

(c) The cost lO,f the voyage from India to Jibuti in }4'rrmch S"maliland 
will he ahout Its. 20,000 and thf' pay and allowances of the troops approxi-
mately Rs. l::l,OOO II month. I re/!,ret that. it is not possible at such short 
notice to give details of furthf'r incidental f'xpenditure. His Majf'HtY'8 
Governmf'nt have agreed to pay the entire cost. 

(d) As stated in the communique issued by the Governm.ent of 
India on the 22nd August, the object of the sending of this detachmf'nt 
is to facilitate the protection of British and Indian !'!ubjects of His 
lfajesty in Abyssinia in the event. of an emergency. The reinforceml'nt 
will remain as long as is necessitated by the situation. 

(e) Government of India wil] naturally be consulted regarding' any 
fu,1her measures affecting the safety of British Indian subjects in 
Abyssinia, u matter which is engaging their close and constant attention. 

Mr. S&tyamurti: With reference to part (a), may I know what 
is tbe Intesl information in the possession of the Government of India, as 
re a l~ the Htage of the dispute and the attitude of Great Britain T 

Mr. J. G. Ao~  : I t ~ . this pp~ e t~ queMtion 8ubitaDtially 
t~peat  th!! portion of the orlglDal questIon whIch has already heen rlill-
allowed ~  the Honourable the President, if I remember correctly. 
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Mr. re8i e ~ (The Honourable Sir Abdur Rahim) : Whnt iii the 
question f 

Mr. 8. 8&tyamurti: I understood the Honourable Member to 687 
" yes" in reply to part (a) of my question. My supplementary ques-
tion is, if the Government of India are being kept infonned, from time 
to time, l:lfl the British Dominions are, about the d':lvnlopments in the 
Itnlo-Auyssillian dispute and the attitude of Great Britain towards the 
a ~  what ill the latest information in the possession of the Government 
on this matter, if they are being consulted t 

Mr. President (The Honourable Sir Abdur Rahim) : Do Govern-
ment c oo ~ to answer this supplementary question t 

Mr. J. G. Acheson: I think perhaps the Honourable the President 
has not hrurd my objection. My objection was that this supplementary 
question of the Honourable Member substantially repeats the portion 
of the original question to which I took objection on the ground that it 
afreuted the relations between His Majesty's Government and n Foreign 
State, &nd that objection was upheld by the Honourllblc the President. 

Mr. President (The Honourable Sir Abdur Rahim) : Does the Chair 
take it that. the Honourable Member does nJOt wiBh to answer the 
suppllllnen1ury question because it affects foreign relations Y 

Mr. J. G. Acheson: Yes, Sir. 

Mr. B. Satya.murti: With regard to the reply to part (b), do I 
UllllerstUlIu the Honourable Member to say-I am sorry I did not hear 
him t ~ plninly-that the entire action was taken on th(! o ~ responsi-
bilit.y of the Government of India and not under the orders of the Gov-
erument of Great Britain? 

~ t . J. G. Acheson: I think I had better repeat the an'lwer ~ gave 
to part (b). I said : 

" TIl(' initiative in th(' diHcu8siollH regarding the protcdion of Indians in Abyssinia. 
the outeome of which li~ to strengthen the LeglLtion GUllrd II.t Addis Ababa was 
naturally takt'n by the tlv ~ rnn nt of India. There is of (·.ourse no question of thtl 
dl't,,<'IIIIII'nt bring H('nt under or<1crH from His Majesty's Government." 

Mr. S. Sa.tya.murti: With regard to part (d), may I know if the 
c.lovern1Uf'lI[ of India do not consider the possibility of acts of hostility 
being pl'E'C'ipitateci, by the presence of these troops when they nre ~nt 

It.err ? 

An Honoura.b1e Member: By whom T 

Mr. I. SatyamUl"tli : Either by Italy or by Abyssinh t 

Mr. J. G. Acheson: We do not consider there is any such possibility. 

Mr. S. latya.murti : Are not Government aware thl\t certain Indiana 
have alrr8 ~ been arrested by the Italian Government in Eretria , 

Mr. J. G. Acheson: I have seen notices in the Press to ~t nt effect, 
hut thf're is no official confirmation. 

Mr. M. AnMtha.sa.yanam Ayya.nga.r : How many Indillllil are there in 
A(1Iiis Ahabll for whose protection these troops are !';eut , 

Mr. ~. G. Acheson: Approximately one thousand. 
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Mr. M. Ana.ntbalaya.nam Ayyanga.r : Is it consistent with their pro-
tection to send so many troops' 

. Mr. J. O. Acheson: I thought the Honourable Member wanted to 
knoW' how many Indian subjects there are in Abyssinia. The answer to 
that i<; one thousand. 

Mr. 8. Satyamurti : May I know if, apart from the safety of Indians 
iuvolved for which these troops have been sent, this Government wiU be 
oonsulted by Great Britain if she decides ~o declare War f 
Mr. J. O. Acheson: I object to this supplementary question on the 

same ground on which I objected to his previous quelltion. 
Mr. M. Ananthaaayaaam Ayyangar: What is the numbt'lr of 

Britishers there for whose safety the regiment is sent from here T 
Mr. J. O. Acheson: The number of Britishers is approximately about 

1,600 out of whom one thousand are Indians. 
POSITION ON THE NORTH.WEST FRONTmR. 

Mr. B. Satyamurti: (a) Will Government be plea.sed to 6tll.te the 
latest position on the North-West ~ rontier T 

(b) How long this year have British and Indian troops been engaged 
in what may be termed guerilla warfare with the Frontier tribes T 

(c) What has been the cost on the whole, in money and in men Y 
(d) Wllot are the reasons why this miniature warfarc is going on , 
(e) What is the ,policy of Government towards the frontier tribes. 
Mr. J. G. Aoheson : (a) The position is that a lashkar of Mohmands, 

which had attacked the Peshawar District and the Gandab l{()ud, nas 
been repelled from administered territory and the neighbourhood of the 
road hy combined land and air opeil'ations. A column of troops has 
advanced into the GUlldab valley and has effected repairs to tllt~ road 
which had been damaged by the tribesmen. Tribal la clr.~. though 
repelled from the neighbourhood of the border, are still ill being and 
have 8M yet shown no disposition to oome in for settlement. 
On another part of the Frontier on the border of the Hazara District 

there has been an incursion bv armed tribesmen who have at.tacked and 
murderpd "illagers in the administered territory. 'l'roops have been 
movt'n up tl'om Abbottabad. and repelled t.he attack. 

(b) In the earlier part of this year operations took place in the 
AgrH salient for a period of two months. The present operations on the 
Moh:nand border have hitherto lasted only a little over fortnight, and 
on the UUZ8Nl border less than a WaPi. 

(c) The cost of the current oper&tioWl is not yet known. The cost 
of tl,e Loe Agra operatiollB, so far as is known at pre8ellt, and including 
the cost of n motor road from Kot to Loe Agra, is 31 1111(h8. 
The total casualties to date in all operations on the Frontier this 

:vear are: 
Killed.. Died of wouDdl. WolUlded. 

Loe Agra 8 16 
Gandab Valley to date 5 1 27 

Total 8 1 48 

L168LAD XI 
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r .l~e figures include Mr. Best, the Political Agent, Malakand, who 
WitS killed uuring the Loe Agra operations. 

(d) The r~ for the operations on the Mohmand border is th,.t 
in denance of Government's agreement with the M:ohrnands of 1933 a 
tribal lashkar uttacked and broke up the Gandab Road, and sent gangs 
to ir~ on ronstabulary posts in the Peshawar Distrillt. The main object 
of the lashkGr, whieh was led by the eldest son of the Haji of Turangzai, 
WM to brin!!' pressure to bear on Government to releas9 certain tribal 
110Rtagts heid as security for the presence of a number of outla\vs and 
murderer!'; taking sanctuary with the Safi tribe. Th", Hazara rising is 
COIllIII UlV: 1 in .iJ;lspiration. 

(e) The Honourable Member is referred to the reply given to 
question No. 880 put by Mr. M. Maswood Ahmad on the 12th September,: 
1933. 

Mr. S. Satya.murti : With reference to the answer to clause (a), may 
I know if these operations include air raids, specially on women tllld 
childrell in their houses, dropping bombs f 

Mr. J. O. Acheson: No, Sir. 

Mr. S. Satyamurti : With reference to the answer to clause (e), may 
I Imow H, "dnce 1933, the policy has remained n ~l ea. and, jf ISO, 
why Government pursue this cat alld mouse policy towards these }<'rontier 
tribes 1 

Mr. J. G. Acheson: The answer to the first part of the question is 
in thE' affirmative. As regards the second, I woul<l point out that it 
contains Iln innuflndo. 

Mr. S. Sa.tyamurti: May I know why Government do not either 
ntake PP.IlCC with these tribes, or settle with thc,m in the manner no ~ 

to Great Britain , 

Mr. J. G. Acheson: (fflvernment do all in their PQwer to make peace 
with these tribes and have succeeded to It very large extent. The easel 
referred to are i!!olated cases covering only a small portion of the l ~rontier. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to .~ta . .  q1lestion No. 160 usknJ by Mr. fl. V. 
Giri on the 12th Fefw,rury, 19.'3.5. 

RE-EMPLOYMENT OF GUAT INDIAN PENINSULA RAILWAY STRIKERS. 

The Agent, Great Indian Peninsula Railway, reports: 

(0) The number of ~ tri er  on the first and second waiting lista was on bl 
February, 1935, 154 and two, reapedively. 

(b) 2,184. 

(0) Only 7 transfers have 10 far been effeeted as tram experience it is found to 
lit' o~t diftlrult to e r an~e ex·striken re·employed on other railways with men newly 
tIIlPged on the Great Indian Peninaula Railway during the last strike for the reasons 
that men between whom the exehange i8 to talte place mUlt be on somewhat equal 
ealariee Rnd p08se8sing knowledge and experienee to wit each other's dutiea lind alao 
as men are r{\quired to be willing to accept the poste offered as 8uch transfera couM 
not be enforl'l'd upon either thl' I'Xrstrikl'rB eUlploYl'd on ather railways or on men 
engaged on th" Great Indio.n Peninsula Rail1'o'Ily. 
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I'tform,a,ti,on promised in reply to vmta"ed question No. 28 alked by MI". Skam 
, Lal on the 13th February, 1935. 

BTATEKBNTS LAID ON TO T..l.BLE. 

AxOUllT GIVEN TO THE SADAIt BAZAR MUNICIPAL CoJD(ITI'EE FROM THE CAsK 
BALANCE IN TH,E CA.NTONIlENT FU!lD, AxBA.LA. 

(a) (') He. 85,013·12·0 with contingent liabilitil!ll of Be. 52,99' eonsisting of-

Ba. 12",8211 for payment of outstandfng bills in eonnootion with Water WorD, 
He. 10,615 as an advance received from Messrs. Hermu and Mohatta for 
the part purchase of Electric Distribution ud Stores, 

Be. 11,1125 contribution for the construction of the Tangri Bund, 

He. 6,700 due to the Military Enginoer Services for water supply, 

He. 3,072 due to the Military .l!:nginecr Serviec8 for Duct water and electricity, 

He. 258 (ffivernment shan, of rents from land under ~ e management of the 
(Jantonment Authority, and 

He. 7,5110 securitil's dt'posited by pr;y:tt( perRon. for the supply of eteetrie 
current. 

The balance left for distribution between the two local bodies was RIl. 32,019. 

(M) RB. 17,052 were paid in cash. Bills nlllounting to Ra. 11,312 were also paid 
from the cantonment fund b(·iug part of the liabilities to which the MUDl.clipallty W8I 
eommitted. 

Hs. 3,73!l·12·3 were subspquently paid to the MUllicipa.lity from the uUBpentoalanee 
of the amount set apart for the ('onstruction of the Tangri Bund. 

(iii) The assets were dh'ided into equal parts by a committee eoDliBting of the 
Executive Officer, the Secretary, Municipal Committee, IIJId a First CIa .. Magistrate 
appointed by the Government of the Punjab with the concurrence of the Government 
of India. In ease of any difl'erenee of opinion either party had the option of appeal. 
ing to the Commissioner, Ambala Division. Nq appeal was made against the divieion 
made by the committee and thl' inferenM is that both partil!ll were satisfied with the 
decillion. 

(b) No. The population of the sadar bazar is 27,596 approximately aDd that of 
the Cantonment, 18,516. 

(0) Yes. The terminal tux is divideil with the cone rren~ e of the Government of 
India and the Local Government on a population basis in the proportion of 60 per cent. 
to the municipality and 40 pl'r (·pnt. to the e.antonmont. The Badar Bazar Separation 
Committee appointed by the LMal Government in M.arch, 1934, recommended that the 
terminal tax should be divideil equally between the two bodies. 

(d) No. In addition t~ rash thE' ni~ipality also received more thaD half a lakh 
of rupees in the shape of wattr worlul. 

. (e) No. 

InfOf'mlltion promised in reply to atarred question No. 311 asked by Prof. N. G. 
Ranga on the 18th Felruary, 1935. 

CoNTBHPLATED RETRENCJI)(ENT IN THE MADRAS DBAD Lwr:rBR 0Fn0E. 

(a) to (i). The proposal to retrench the clerks in queetion baa been abudoued and 
the relit of the question doee not therefore arise. 

L168LAD DB 



It{) 'LEGISLATIVE ASSEKB1.T. [SED SEP. 1930. 

InjormattOft prOmised m rePlY to Dr. P. N. Banerjea'ssuPPkment.aryquestWK to 
starred question No. 332 asked by Sardar SantSinghoo the 20th February, 
1935. 

ANNUAL CoST ol':EJu.Lonmn OF TRoops IN BENGAL TO SUPPIIJIlBB THE 
TERRORIST MOVEMENT. 

The incidental charges paid by the Local Government in OODlleotioD with the aoquiai· 
tion of land, etc., are 88 follows: 

Year. 1932·33. · ... · .. ·1· ....... 1936-36. 

Re. a. p. Re. a. p. Re. a. p. Re. a. p. 

Compenaation to Saidpur Station 80 ) o 160 0 0 160 0 0 160 0 0 
Committee for 10811 of grazing 
rights within the station &rea. 

Rtmt of land for location of 110 2 0 100 0 0 384 S 3 
troopa. 

CompeIll&tion for oooupation of 
lands or priva.te individua.ls. 

Comp811B&tion for rights, etc. 

Grazing rights 

59 0 0 79 0 0 

1,075 9 0 

75 0 0 

-----------'----------- ------ ------
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]nformatioo promi8ed in reply: (,) to supplementaries in connectioo t/1th qua. 
tUm No. 639 asked by Pandit Lakshmi Kama Maitra (on behalf of Dr. Ziawl-
din Ahmad) 00 tbe 6th March, 1930, arid (ii) to questioo No. 643 asked by 
Dr. ztawldin Akmtul on the 5th March, 1935. 

CoNTRACTORS AT RAILWAY STATIONS IN THE DINAPORB AND HowBAB.. 

DIVSIONS. 

639. The Agent, East Indian Railway, reporte that enquiriee have been made with 
the following result : 

(i) On the Howrah Division there were allegations against the Area Contractors 
baving sublet the contract at two stations. The a.llegations were, on 
enqulty. found to be incorrect. 

(it:) On the Dinapore Division e.omplaints were made against three .AJtea 
Contractors. The eomplaints againijt two of thom were, on enquiry, f-ound 
to be ineorreet. As regards the third it was uoortained that the eon-
tractors had arranged for th!' sale of food-stuffs at certain stations 
through men who were not their paid servants. The Contractors, how-
ever, DlIlintained thut the men engaged were directly under thoir control, 
wore their badges and uniform and that they (the Contractors) were 
responsible for any irregularities committed. The Administration. how-
ever, did not aeeept this contention and instructed the Contractors to 
discontinue the arrungement. 

FOOD-STUFF SOLD BY VENDOBS ON THE EAST INDIAN RAILWAY, 

643. The Agent, East Indian Railway, states that the reply to parts (a) and (b) 
ef the question is in the aftirmative. The matter is recl'iving attention. 

Information promised in reply to starred qllestiom ]1;08. 669 to 67fi asked by Mr. 
Fakir ('hand on the 5th March, 1935. 

ALLEGATIONS AGAINST THE PRESIDENT OF THE LAHORE CANTONMENT BOARD. 

669. (a) Powers have been delegated to the Vice-Presidents of the followine 
eantonments under the sections mentioned a.gainst each-

Alla a a ~eetion  25 and 114 (1) of the Cantonments Act, 1924. 

Debra Dun-Beeticns 25, lU (1), 162 (I), 166 ~  207 (1) and 253_ 

Dinapore-8ectiolUl 162 (I) and 166 ~ . 

Fyzabad-Seetion 22 (1) (b), 166 ~  207 (1) and 242. 

Certain powers were delegated to the Vice-President at Luclmow under scctiOJl 
22 (B). in 1927, but no such powers have been delegated since the last general electioJl 
in December, 1933. In most Ilantonments, even if there are no specmc delegationa of 
powers, Vice-Presidents act for the Presidents during their absence and eureise a.ll 
their powers under t.he Act. 

(b) Yes. The power under see,tion 22 (B) i& di.ecretionary vested in the President 
and the President of the Lahore Cantonment Board, considered that the Board 19'88 nol; 
eompetent to pus such a resolution. 

(c) The repl!, to the first part is in the aftirmative. As regards the second part, 
the President inVIted the attention of the mover of the resolution to the provilione of 
sedion 22 (I). 

ACTION TAKlllN BY THE EXECUTIVE OFFICER OF THE LAHORE CANTONMENT 

UNDIIR SECTION 25 o:r THl\l CANTONMENTS ACT_ 
670. (II) 26 timel. 

(b) GOV81'1lment have examined all the cues and find that the action In eaeh C&l4!' 
'1ms taken with the sanction of the President and W&II 8ubseqnently confirmed by tile.' 
]loud. Thl'Y are latiRfled that in eaeh eaae the aetion WIUI justified on the ground" 
ml'ntlonl'd in the question. 



BTATDENTS LA.ID ON TBB TABLE  221 

.A1POINT BNT ,oF Ca6lRMEN OF VAlUOUS  SUB-CoUUTTlDES OF  THE  LAHOlLB 

.. CA.NTONMJilNT BOARD. 

671.  ea. The Preaident did not eonsider it necessary to appoint different elected 
members to be Ohairmen of the different committees because, under the Regulationl 
framed under .action 44 of the Oi.ntoDBlents Act, the Vice President being the Benior 
elected member on the eommittees concerned, would ordinarily be the Chairman of the 
committee in preferen.ee to any other elected member on the same committee. 

PRESIDING GVER THE MEETINGS OF THE LAHORE CANTONMENT BOARD B VICE-

PRESIDENT. 

672. our times. 

ACTING MILITAR ()FFICERS AS PRESIDENTS 011 THE LAHORF.  CANTONMENT 

BOARD. 

673. None. 

RESIGNATION OF THE NOMINATED MEMBERS Olo THE LAHORE CANTONMENT 

BOARD. 

674. The necessity for doing so has not arisen because the arcelto.nce of tht. 
resignation of a nominated member and the notification nominating another member 
in his place have ocurred Aimultlineously. 

ATTENDANCE OF MEMBERS AT THE MEETINGS OF THE LAHORE CANTONMBNT 

BOARD. 

675. es. 

REIIOLUTIONS lASSED OR REJJICTD) IN THJJ LAHORE A l   BOAND. 

676. (a) and (b). Two were pUled and one wu rejected. All three resolutions 
related to the diaposal of building applicationa, and the regulation of building does 
oncem the health and welfare of the troops. 

(0) es. Attention iB invited to the statement laid on the  table of the LegiBlative 
ASBembly on the 2111t November, 1932, in reply to starred question No. 884 aaked by 
tlirdar Sohan Singh on the 26th September, 1932, regarding the appointment of an 
elect Id member to perform the duti08 of the Executive Oftlcer, Lnhortl Cnntoument. 

Information promised in reply to Mu,.,lai IIIWM ran8 auPJkfMntMy qtleltion 
to Btarred qvutioft No. 708,aMtJ, by Mr. M. Amf A.li on the 7tA MaroA, 
1935. 

INDIANS AND BRmBBDS WITH mGs COJnn88ION IN THE INDIA.N AlV. 

The number of ings CommiMioned Indian Officera who have been ealled on to 
rltiT from the ervi e or to r08ilrD their commissions .IIunot et,ood 12. Four of thel 
1 oM n A the Ncords of which are no longer available and the (orrect Dumber .. ,. 
Ie onl R. 
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In/ormatWn promised in reply to BtMred questions Nos; 809 aM 811 tJ8ked b1I 
Mr. V.  V. Giri on the 11th Mr.wCh, 1935. 

SBLECTIO!J GBADII POSTS ABOLISIIlIID OB CONVEBTED I!JTO TDm-So.4La 
APPOIn"lllENT8 IN THB POST OoIOB8 AND THE R.m.wAY MAIL Bmm:OB. 

809. (a) The following selection grade poete in the Poet Office and Raihray Mail Serltoe 
were retrenched or converted into time scale posta during the period from the let April 1932 flo 
the Slat December 19S •. 

DesignAtion of POilts. Nomber  Nomber 
abolished. oonverted. 

P08tmasters 1 

Deputy Postmasters 1 93 

Assistant P08tmutel'll 3 17 

AlI8illtant Presidency POIItm&IJteI'II 1 

Sub-Postm .... ters 9 IS 

Deputy Sub-Postmasters 1 9 

Allllistant Suh-Po8tmasters 4 

Town Inspectors 3 63 

Inspeotol'll of Post Offices 26 

Head clerks (including Joint Head clerke) 4 26 

Head signallers 1 

Accountants .. 3 

Head AMistants 2 

General Supervisors 3 4 

S&lIikty Superintendents 1 

Head Record clerk. 1  3 

Sub-Record clerks 1 l 
Head Sorters .. 4 7 

Imppctors Railway Mail Service 11 3 

Total 71 248 

(b) The posts which were aboliBhed were those whioh on a careful examination of each cale 
were found to be 8uperfluouR. The conversion of posta from the selection grade to the time-acale 
W&lllarried out &8 justified by the application of the Bewoor Time Teste, read with tho adminis-
trativo instructions issued from time to time by the Direotor General or the Govenunent of India 
governing the respective cues of plllta. 

(e) The additioualsele('tion grade posts sanctioned and the offices to which they are attaohed 
are given below: 

~ 11l1li A&III,.. OiroN. 

Caloutta General POit 08ice 

Dum Dum Sub Office 

Tinauki. S\lb ~ 

Patiya Sub Office 

bigboi Bab OlBce 

Uttflcd Proft"-Otrcle. 
Railway Mall Senice 0-8 Section 

1 In.peoiiog P.oatznaPer. 

1 Selection Grade POitmaster. 

Do. 
Do. 

Do. 

1 Selection Grade Sorter. 
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hftjtfb 117IIi N., W'. F. air~ . 
• Ba'lNl1piDdi City 
, . B.:aIau1i 

M\Q'n!8 
Railway Mail Bervioe D·' Bub. Division 

.IJwotM OiroU. 

Ba.einheadoffioe 

6t7lli 1If141 Baluc4i6la" Oircle. 
'f ... ··"" '::. 

8ukImr Head Offi. 

Sub· Record Office, Rohri 

Sub-ReOOrtI.oalce, Quetu 

1 Selection Grade Bub·POIIIrmuW. 

1 Seleotion Grade Bub·Postmaster. 

J Deputy Bnb·Poatmuter. 

I Inspector, Railway Mail Serrice . 

1 Selection Grade Buperviaor. 

1 AMis-.nt P08imaster Telepoaph.. 

1 Bub-record clerk. 

I lub-record clerk. 

8m.BCTION GRADE APPOINTMENTS IN THE POST OI'FIOES AND THE RAILWAY 

MAIL SERVICE. 

811. (a) The total number of lIelection I{mde appointments in the Post O1Ilee I1l1d 
Bailway Mail Service aa it stood OA *he 81.t Mareh, ,19&6, Wy' 1,469. 

(b) The percentage of BUck appointments 

(i) to the total number of clerical appointments, both in the ordinary and lower 
di'riBion time-8cales ill the PO&t Oftlee, i8 5.85 ; a.nd 

(ii) to the total number of IOnell' appointments, both in the ordinary IIoIld 
lower division time-seales ill the Railway Mail 8erviee, ie 4.". 

I "'ormation promised in reply to 8ta"etl question No. 846 (jsW by Mr. Satya 
Narayan SiMa Oft the 12th Marek, 1936. 

ABsORPTION 01' THE PERMANENT STUI' IN THE MOODY-WARD 8ySTEK ON THlI: 

EAST INDIAN RAILWAY. 

(a) J (b) ILnd (d). The Agent. East Indian Railway, reporte that majority of the 
retrenched mOil have been re-en1ploYt'd with the exception of those who refused the 
olfer8 of re-employment made to them or who were found unsuitable for re·engagement. 
GOl'ernment are unable to give any partieular date by which they will all be absorbed. 
A. regards the reference to demoted Htaff, Governmtmt are informed that ataft', retained 
in lower posts an alternative to discharge at the time of introduction of the Moody· 
Ward 8ystem on the Ea8t Indian Railway were not given any &HUrIIoIlOO that they would 
he reatored. to their former or equivalent grade8. A8 regards the employees who wilre 
demoted as a m('.uaure of <'conomy, thl' HOIlOUTUh)p Ml'lnhl'r iM referred to the Railway 
;so.rd '. letter No. 1635-E.G., dated t.he 30th Dec!'mbcr, 1932, a ropy of which is in the 
Library of the House. 

(c) The reply to the arat part ia in the negative. 

As e~r  the 81'cond part, the Honourable Member it! referred to the reply rivel1 
to .part (d) of question .No. 11611 asked 'by Mr. Muhammad Azhar Ali on Ijtn Mareb" 
1935. 

~ promiBld '" reply to Itam1d qtiMtion Nt). 862 cuWhy Mr. ~ 
AdaM AU Oft 12IA MarcA, 1936. 

PBoM:OTIONS TO TIl1I P08'l'8 1N IbADQtJAB'l'EB8 0n10J:l en TlIB TRA.NSPOBTA-
TION AND CoIUmROIAL DBPABTMBNTI. 

(II) and (b). The Agent, ~a lt Indian Railway, reportl that IlUb.taative promotions 
to the grade. of Transportation allil (',ommereial Inspectors are det-jded at headquartClll 
lind not in the divisional oftlees_ The only POIIt to which promotion W&I made 'betwflen 
the 18t .June, 1934, and the 31st January, ]93;;, was that of a Claims Inspector. 

L168LAD ]I 
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(0) and (d). The aeleetion board in eonnection with the promotion re!ett14 to 
above wae held ill the beadqurt,en otioe at Caleutta. on the l\lth September, 10.w..-4 
consieted of the Superintendent Stall, the Superintendent Claima and the SuperintendOllt 
Batel.· .. ,.' 

(6) Candidates were ~ot called to appear before the selection board, loB it .... 
not eonsiderecl neeeeeary. 

(1) Trame Canv&88era and Itaff with commercial training a.nd experieBee .... 
eligible. 

lfljcwmatitm promised in reply to 8UJrred que8tion No. 873 GSW f,y ~ it srt 
Krishna flutta Paliwal on tke 12th March, :1935. 

ALLEGA.TIONS A.GAINST Till!: DIVISIONAL SUPERINTENDENT, AX.X·AU48AD. 

(4) Government are informed tha.t DO travelling allowance is charged in IUeh 
aeel. 

(b) 'r'he reply to the l1r.t 'part of the question is in the aftlrmative and the latier 
part does not ariae. 

IfljOf'mlJtWn pr~ tft f'81'l1Ilo starred quesOOn No. 97() a8ked by Mr. A. K. 
Fazlul Huq on the UtA MarM, 1935. 

FIDELITY SBCURITIKS OF INSURANCE CoHP.A.NlEB. 

. (a) TlIe following Insurance Companies have been appt"oved a.nd reeogDiled 'by 
the Poste and Telegraphs Department for the purpose of fidelity bonds : 

(1) Clive Insurance Company, Caleutta, 

(2) Guardian AS8ura.nee Company, Calcutta, 

(3) National Inaurance Company, OaJcutta, 

( 4) Norwich Union Fire Insurance Society, Calcutta, 

(5) noyal Inaurance Company, Calcutta,' 

(6) Sun Insurull(!e Office, Culcutta (does not now carryon fidelity bOll.d bui-
DellI), 

(7) Ocean Accident and Guarantee Corporation, Caleutta, 

(8) Commercial Union Assurance Company, Calcutta, 

(9) Empire of India Life Assurance Company, Bombay, and 

(10) Palatine Insurance Company, Limited, Caleutta. 

(b) Yes. 

(c) The reply to the fint part is in thE' negative. The ee~on  part doee lI.ot 
.riae. 

(d) Doea not arise in view of the rl'ply given at (a) above. 

(11) Presumably the aooeptance of any elalll of busineu which Insu.raJl.ce Oolllp&II.ie. 
regard al lOund will be an encouragement to the developll'lent of the Insutaacct 
I)'atem. 

~ prMnwd t.n.f'6fI'Y to ~ 9fieBtion No. 989 tUW by Mr. o. N. 
M71fl,w·(I1I{1a MudaJ;io,r em the 25th March, 1935. 

RITRBNCII)IENT IN HB M:.w:u.s DEAD l..BrrJ:* OnIOB. 
(n) ThE' reply to the f1l'11t part of the question ill tn the llt'gative. Ai. Tegartls 

tbe eccond part no maximum outt.urn has been prescribed. 

(b) (i) A ulfIlat, 1983 28,834 

(ii) February, 1934 

(ki) ~peeial enumeration taken in July, 1984 

25,852 

~. oln 



• 
(0) .particulars. of Ipres under the .Iub-headl referred to by the Honourable 

A-ietiaber are Jlot availAble fa respeet of the ennznmtion weeki of Augult, 1938 and 
j'tIbrury, 1\J1I4.. M regards· the special enumeratio.,. taken in a week of July, 1934, 
theaumber of paid and 1Dlpaid ~ i tere  artiol .. received during the period aro 

~  sad 14.)4.84, reapeehvGy, while the D\UIlber .tit lUeh articles despatched are 8,873 
alit 11,t36, reapeetively. 

(d) (') Begieterei artielel 19,909 

Regietenld pareele 1,371 

(U) Begietere4 articles 18,227 

Registered parce18 2,163 

( iii) Registered articles 16,3215 

Registered pareel8 1,618 

(e) No. 

(1) The staff in the Madras Dead Letter Office was tound by actual observation 
by a senior and experienced ofticer of the Dl'partment to be exctJ.sive, a flH,t which IVaI 
('onfirmed by st.atisties obtained by special enumeration of the artides received nn(l 
despatched. 

(g) and (1). No. GoverllDient are I18tisfled that the retrenchlnenta, which hav\) 
already been -eurried out, are fully jultifie(!. 

InfO'f'flW,tio;' promised in reply to starred question No. 1043, asited bf Mr. N. Jt. 
Joshi on the 26th MarcA, 1935. . 

Box Khalasies FOR EUROPEAN AND ANGLO-INDIAN DRIVERS ON STATE RAIii-
WAYS. 

On the Great Indian Peninsula and North Western RailwllJs box kllalalieB nr" 
provided for the carriage of boxes of all engine drivers. As already stated, on the 
Ealt Indian Railway eoolies are provided for the cl\rriage of boxes of driVllrB in grnrle8 
I and II. On the Eastern Bengal Railway box khalaaie. are provided for 'the Europl'lIn 
aud Anglo-Indian drivers only, for the reason that the size of o e~ used l1y tho 
Ellropean and Anglo-Indian drivers is larger and eannot bl' ~ rrie  without th" 
assistance of a box kllalturi. The Indian drt.ors enrry sDiall, boxes wllil-h ,,'llU easilv bo 
(-arried by hand without the Q8sistanee of box 1IhalaBieB. To obtain uniformity knil-
way Administration! have beea inetruded that there Ihould be no raC'ial disrriminatioll 
in this matter nnd that box khalaBiell should be provided for all drivers when the 
circuDlstnnc'es renrler this Il!'ressnry. 

Ir;ormotion promised in reply to parts (b) and (c) of starred question No. t220 
n,s.d by Mr. M. S. A'Aey onlhe 30th MarcA. 193,). 

INC¥A8B IN THE QUANTITY AND VALUE OF QUININE SOLD. 

(b) amI (0). A statement i. attached. Compared with the lIgures. for 1932-38 
there was an increnae during 1933-84 In the quantity and vaIu!' of quJPine sold of 
14.86 per rent. and 14_77 per ('ent. rellp8ctively, and not H.08 per cent. and 17.6 per 
t'cut. n~ 8hown ;n t.he Annual 'Report of t.he Indum PORts 1Ul(1 T"legraphs DepRrt81Cnt 
for the year 1983-34. The miatake ia the Aanual Report wa. dllj3 to inaecnrRW reports 
criginlll\:v fumiPiled by t'C'TtainCirde •. 
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Information promised in rep'" t8 ~ W lfMred. ~ No. 1m 
asked by Mr. 8. ~i on the 2'1111 April, 1935. 

TREATY BETWDlN THE SuLTAN OF ZANzIBAR aD GauT BBITAIN. 

(a) In 1908 a treaty WN Iigned abrogating the treaty of 1888 between Great 
Dritain and Zanzibar. 

(b) The rights of IndilUl lIettiel'll and other British .ub;jeetll ill Zanzibar "lire 
IIIIfeguarded in certain respects by the provisions of the Treaty between Great Britain 
and Muscat of the 31st of May, 1839. Provision waa also made in the Treaty lor 
tho reciprocal recognition of Con8u18 appointed by the High Contracting Parties on a 
most·favoured-nation footing. This treaty was abrogated as regards Zanzibar on the 
3rd of April, 1911. 

it. 
(0) AI this Treaty is not now in force it would serve no useful purpose to table 

lr/ormation prom_ in reply to parts (b) ~n  (d) to (g) of starred qtWBtWn No. 
139.) tJsired by Mr. D. K. Lahiri Cha'flllhury on the 3ra April.J935. 

Tum TEST FOR CORRESPONDENCE WORK IN FIRsT CLASS IIE.u> POST 
OFFIOES. 

(b) The, re ~tion was effected on the basil! of the actual reduction of work due 
to fan in tramc. 

. (d) The number of clerks who worked in the Correspondence Department of the 
<Jnle.utta GeminI Post Office in 1931-32 and the number reduced up to the 28th F'ebru&l,'y, 
19311, is as f«tllows':-

Number of elerb in the Correspondence Department of the Oalcutta 
General Post Offioo on 1st April, 1931 .. . . 112 

Numbl!r of clerks reduced up to the 28th February, 1985 18 

(of these 11 were reduced in 1932 and 7 in 1934). 

(tI) The faets are 8ubstantially as stated. 

(f) The number of selection grade, time-scale supervillory and other clerical posta 
in the Bombay General Post Office, Correspondence Department, which ineludee the 
omcee of the two Inspecting Postmnsters, Bombay, is as follow_ 

(') ~eleetioll grade posts 

(it) Time-seale SUpervl.IOPy post. 

( iii) Clerks 26 

(g) The entire question of the staff requirements of the orre pon ~ce Deplyt-
mont of the al~ tta General Post i~ c is bein, closely examined by ~ ott ~r. 
General, Benllal, and Assam Circle, nnd Government. are not yet in a poSition to lI .. te 
",ha. re-adjulltments of staff may ultimately be found to be nooe_ry.· .. 



l~ promised in reply to uMtarretl question No. 262 tUW by Mr, D. K. 
Wit', ~ ry on the 3rd ApriZ, 1936. 

OBBTAIN INFoWTION IN RBSPECT OF THE BoMBAY, CA.LOU'f'l'A AND MADBAI 
G:a:mDW. POST OmOBS. 

=:r c.J.eutta Madr .. 
ae.ral General 

POit Poet Poet 
O1Jioe. Office. Offioe. 

I 
I 
I 

(i) NUD\ber of &election grade poeM of Be. 160-366 i 8 III 6 

(ii) NumberQhelectiOll ra. epoeteo a.l~  I to 4,1 10 

(iii) Number of time-8cale 8upervison 12 8 2 

(itl) Number of olerks (Upper DivisiOll) .. ~  813(0) 187(/1) 

(II) Number of clerks (Lower Division) 98(6) l't'(6) 69(6) 

(tit) Number of lortiug poetmen 22 39 10 

(lIii) Number of overaeeJ'!l 12(0) 6(0) 2(0) 

(vtii) Number of poetmen 239 181 11S 

(iz) Number of inferior &Ild other mllloeUaneousRatr 326 391 7S 

(0) Operatin olerk8 including leave _vee but exoluding town Inepeeton and ... iatMl*· 
aooountanta. . 

(6) lDeluding leave reIIIrVe8. 

(0) Oveaeer postmen. 
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l,.jormation promi3ed ift reply to tmsta"ed qttationNo. 291,lUketlby Mr. C.N. 
Mtttkuranga Mudaliar on .~nl April, 19M. 

CLOBI)TG OF LEVEL CROSSINGS ON THE MADRA9AND SoUTBJDBN MAHBATTA. 

RAILWAY Bli;TWEEN ARK.&.NAM AND AMTATTUR. 

(a) and (b). Government have made enquiriOll and are informed that weh is not 
the ease. Out of the 18 level croBsings between Arknnam and Amtattur, only Ii, at 

i~  the road traffic is in8 ti~ient to justify gllteUlcn during night hours, have their 
gates kept lorked by night and thl' keys kept by the station master who arranges Cor the 
gates to be opened on applieation. Of the remainder 4 are manned both day and night 
lUHl 9 are continually open for rou.d traflk 

(c) No, the cost will be prohibitive. 
(d) Government are informed that every effort is being made to reduce the thne 

tbe gates are clolled to road traffic. 

Information promised in re117y to 1,art (b) of starred le.~tion No. ...~  a~  

hy Mr. Ram Nal'a1lan Singh Ofl the 4th Apf;l, 19'Y;. 

GRIEVANr'ES OF TRAVELLING TIcKET EXA1IINJ!lRS ON THE EAST INDIAN 

RAILWAY. 

Passes to Tra veiling Tie.ket 1nspeetore on the East Indian Railway are bein. 
given neeording to thl' pay of the indivi<lunl ('oll(·erned. On the Moradabad Division. 
hon'/:,ver, prior to April, 1935, nil Travl'lIin:t i~ l t Inspeet01'!l were given inter clas8 
. t~  passes. The pro(,pdure has sincl' t1len ~  hrought into lin,· with that on other 
Dhisions. 

Information promised in reply to the wpplemefltary gtJefticfUl to Mr. Mohan 
Lal.Qaksena'3 sta",.,d q'uestion No. 1519, asked by Mr. S. SatyamtJlti 
on the .5th Apnl, 1935. 

Cmt.TAIN PARTJC'UI,AR.q IN CONNECTION WITH RTATE PRISONE1t8 AT PRJD8B1N'1' 

CONFINED IN INnIA. 

Statement of the ntunber of deten.1Io8 NIl648ed V,M6r til." BBflgal OrirJl.iMl Law ..4.1MII4. 
ment Act, 1930. 

The latest ftgure of releases available is that wven by the Honourable Mr. R. N! 
Heid in rrpl)' to a question in the Bengal Legislnbve Council on the alai July, 11136. 
In oecor<lnn('C with his statemrnt ill per8 n~ werr released trom .January to June, tbil 
YE'Ar, including those who. are free to moVI' about. but Iuwe torepor~ -periodieaUy 1'0 the 
police. . . 

l'Ylformation promised it/. reply to starred qwstiofl, No. 1624, asked, by 
Mr. Ram NaraJlan i l~  on th.t> 6th Apnl,193.5. 

POST AND ·TEUllGRAl'H OPJi'IcES IN THI. CHOTA NAtJPUR DIVISION. 
----------_._ .. --

I  ' 
i Number of 

Distriota in tbeChota Nllf!Pur Divi· 'oombined p<Iit 

~ ll8  
Ranebi •. 
Palamau 
lIaDbhum .. 
Ii1iqhbhum . 

,"Y;: •. ' 

sUm. : and telegraph 
I offices. 

Number of 
poet ofti ces. Total. 
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lujormatton promised tn reply to part (c) of staN'ed questKm No. 1667, (JIIW. 
by Qazi.Muhammad Ahmad Kazmi ;Qn the 8th April, 1936. 

HAPUR REMOUNT DEPOT AT BABUOABH IN THJl MEEBUT DISTBIOT. 

(0) I<J1forts have been made to procure the information but the Local Government 
ha.ve repor~  that it would involve a prolong6d seareh into old records, tho labour and. 
.(JOlt of whIch would not bt> commensurate with the value of the results. 

MOTIONS FOR ADJOURNMENT. 

DESTRUCTION OF TilE SHAIlIDOUNJE MOSQUE AT LAHORE. 

Mr. President (The Honourable Sir Abdur ltahim) :  I have received 
notice of a motion for adjournment from Mr. Gauba who wants to discWi$ 
.n definite mat.ter of urgent public importance, namely, the facilities 
afforded by the military, police and district authorities of Lahore for the 
destruction of the Shahidgunje mosque under cover of the plea of the 
.exercise of legal rights. Does the Honourable Member want to move it 1 

Mr. X. L. Oauba (East Central Punjab': Muhammadr,u) :  I will llot 
move the first motion standing in my name, but I propose to move the 
second. 

LACK OF DISCIPLINE IN CERTAIN SOLDIERS AT J UBBULPORE. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have reeeived 
notice frOm Mr. Satyamurti that he proposes to move for adjournment 01 
the House 1:0 discuss a definite matter of urgent public importance, namely, 
i;Ae lack of diaeipline in the King's Regiment as evidenced by the con c~ 

.of some soldiers of that Regiment in the village of Benda near Jubbulpore. 
I understand that a prosecution has been instituted against a certain 
number of soldiers in thiatregiment with reference to the incident men-
tioned here. I should like to know from the Honourable Member if it 
is possible to discuss the question of lack of discipline in the regiment 
without reference to the facts of this incident. 

Mr. S. 8atyemurtt (Madras City: Non-Muhammadan Urban) : Sir, 
the only point that I want to bring before the House is the lack of disci-
pline in the regiment. 11lndertake not to discuss or bring within the scope 
of my motion the actual facts which are now pending trial before the civil 
Courts of the country. I may mention in this connection certain facts 
which ara admitted by Government. I will read from' a communique 
issued from Simla on the 29th AUgUHt by the Government of India. They 
llay ; 

•• In their ani ~ of tht' 24th July the Govemment of India .tated tllat a 
court of inquiry was aamining the facts in til!' ea~c in i~  it .at alleged that (',ertain 
loldiers in the Kin!:'s Rt'l!iment hlld ma.de ,m aUaek on the viJIage Benda in Jubbul· 
-porI' and the result of the inquiry mUlt be awaited. The report of' the eourt of 
inquiry ha" now been t'xamined aud it hns be(,11 dt'cided with the full approval of 
th(, military authoriu to hand the ease over to the rivil Conrt to be dealt . it~ .. 
TwentythTl'1' ml'n of the bnttnlion lr~ beiull pln('e<1 on their trial under the IndIA,.... 
Penal ·Cod .. on e r~  of murfler ann rioting Dud th(> proef'eclings aTe expec-ttd tc ~ 

o llli l ~ immf:'dintety." 

I submit, Sir. that I am not discuasing whether these partie la~i DUIi!t 
. ~ 8~ P,h8rgOO ~ ore His Maiesty's Courts are actually guilt.Y' of this 
-ofl'enee, and, if 80, what the evidence amounts to, in respect of the actual 



offences they are all~ to have committed. The point, I am 0lI., is that 
the Government of Inc;lia, on the report of the court of inquiry appointed, 
I take it, by the Army Department, have decided that certun incidents took 
place. (Ct'ies of " No, no " from Official Benches.) 

" 'l'he Honourable lir Henry ofaJk (Home Member): They ~y 8.J;l 
mquiry should be made. 

Mr. 8. Batyamuni: The report of the court of inquiry hus now 
heen examined by t.he Government of India, I presume, and it has been 
decided, witll the fulllipproval of the military authority, to hand the case 
ovel' to the civil Conrt to be dealt. with. What they are dealing with is 
whether A or B or C is guilty of certain acts, alld if so wbiat those ttets 
amount to under the Indian Penal Code. I au,} lIot on that le~ion  now. 
What I am on is the Jl1'eeeding fotiate of affairs ill the regiment which made 
it possible for this incident to happen. What that incident amounts to 
in law, what the.rcJ;pon:;ibility of, A 01' D i.I:; in re ~ct of tba:t incideDi, are 

ter~ which lire !It t.he mmnent before a Court of law. 

Mr. Prelident (The HODourable Sir AbdUl' &hiru) : I underlltand 
that the Honourable Mpmber wishes to establish the lack of discipline by 
the facts of this vcr;" incident. 

Mr. S. Satyamurti : By the fact that certun mell have been found 
~y a court of inquiry, Ilppointed by the Government of India, to have 
been guilty of certain offences. (Cries of " No, no " from Government 
Drllches.) Aec())'diu¥ to them, at least a prima faeie case has beeu ('stab-
Hshed for handing over thelie lUcn 10 the civil authorities. You will notice, 
f3ir, that. in the ruling cited by Seth Govind Das yesterday this point was 
elaborately discussed ; and so long as I, and you as President, see that 
Jl}4tters which are I!ctuaIly sltll judice are not actually brought. under dis-
cussion, it seems to me that it is eminently a matter to be discU88ed by 
tIus Hou.<ie. And I will say another thing. Assuming that this trial w 
over and thl!$C .people are fonnd guilty, the matter will cease to be urgent. 
It comes to this, thercfore, that when a thing like t.his happens we are 
neither here nor there. 

An Honour&ble Member: You (Ian put down II. Relololntioll. 
lIIr. S. S&tyamurti: My Honourable friend knOWM or ought to know 

that 8 Re8olution has tn go through 8 hurdle race. 

Mr. Preaiden\ r£he HOllourable Sir ,Abdur Rahim) ; After the trial, 
ilBnnot a motion for adjournment be put down ? 

Mr. S. Satyamartl! Subjeet to what you say, Sir, it seem':! to Ine 
that they may t.ake it up to the High Court, in which ease months will 
elapse, and it will cease to be a matter of urgent importance. We are 
now in a cleft stick. We eannot discu8l'l it, and I submit that tho Court as 

~  ha'l nothing to do with discipline in the regiment. The Court cannot 
punish the regiment. Ilnd cannot. censure t.he Government. It can only find 
A ~r B guilty offt88'1ttllt or manslaughter or murder and hang him. The 
-queStion which J want to rl~ up is the abiienee tif dMcipline. I do not 
want to .put it rONard 88 8 matter of argument now but you will ha'o'e 
n,otieed, as afty; reader of newHpapet's halll 1lOticed, that this thing is a 
trowing evil'eVeJ'ywhere.Tbis wallt of discipline ill becoming apparent 
and the!le British soldiers t.ake the law into their own hands. What I 
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want to discuss is the question of lack of discipline, which no Court can 
deal with. 

The Honourable. Nripendra Bircar (Leader of the House) : Sir, 
1 oppose this motion. I need hardly remind you that in 1& motion l~e 
this only one single specific matter can be discussed and my Honourable 
friend has really mentioned one single specific matter. Arid what is that' 
The lack of disci'pline in tllp King's R.egiment as evidenced by the conduct 
of certain soldiers of that rpgiment in the village of Benda. Therefore, 
the sole specific matter is the conduct of these soldiers in the village of 
Benda ..... 

Mr. President (The Honourable Sir Abdur Rahim) : Lack of dia-
cipline. 

The HonourAble Sir Nripendra 8ircar : As evidenced by the con-
duct of some soldiers ..... 

Mr. President (The Honourable Sir Abdur Rahim) : Be puts it On 
the ground of lack of discipline. 

The Honoura.ble &ir Nripendra 8irca.r : True : but thtl lack of dis-
cipline is based on the specific matter of the conduct of some of these 
soldiers in the re~i ent in the illa~e of Henda. He is thus including 4 
matter which is g-oiug to be discussed in a Court of law. If I may remind 
you, Sir, of a previous ruling on thi., matter, such a motion must be 
restricted to a single specific matter of recent occurrence and must be of 
an urgent nature. I read through the notice again : it says " lack of 
discipline in the King's Regiment 88 evidenced by the conduct of some 
soldiers of that regiment". Therefore, the conclusion that there is lack 
of discipline is bMed on one matter only, namely, the conduct of some 
soldiers of that. regiment in the village of Benda. There is no other 
ground for suggesting lack of discipline and there is nothing further which 
can be made really the basis of t.his lack of discipline. 

Then I take another point. When you talk of lack of discipline it is 
only when the case has bef'll tried t.hen we will know what the facts of the 
3&8e are. 81l1'ely by using the word '.discipline' Bothing is advanced. 
What I mellJ) is this : we must. take all t.heoretical objections : supposing 
the Court finds, as a matter of fact, that there was justification for the 
exercise of the rhrht of self-defence and so on,-it may not be a fact which 
may be ultimately proved-but if th8t is so, t.here will be no question of 
lack of discipline. Again, supposing these soldiers were not at the time 
of alleged occurrence under military orders or disciplinary orders to 
remain inside ~ harracks or inside the cantonment : they were out, they 
committed murder, they committed other offenceR : t.hose are crimes for 
which anybody wonld be punishable, irrespe"Ctive of the fact whether they 
are subject to military discipline or not: whether in doing tha.t they 
simply hroke the ~ r inary law of the land like committing IllUrder or 
assault or 80 on ot not has nothing to do with the question of discipline. 
All theae matten oan be discUBSed really after the cue has been tried. 
Then, . what is th(, urgp.ncy about this' Supposing,.. a matter of fact, 
lOme HOldiers in the regiln!ent did behave in an improper way, where ~ 
theurgeney , 



MOTIONS FOB . .lDJQUBNKENT. 

Mr. President (The Honourable Sir Abdur Rahim) : The urgency 
is stated here-lack of discipline in the regiment, 80 that the authorities 
may take proper action. 

Th3 Honourable Sir Nripendra Biroa.r : Is it right to expect that 
the a t ritie~ would take action when the matter has been taken to Court 
before the lack of discipline is established T Is that right or fair T  I do 
,not deny that it it> a mattrr of recent occurrence, but that is not enough to 
carry my friend through ..... 

Mr. President (The Honourable Sir AbdUl" Rahim) : The questiUD 
comes to this : whether the lack of diseipline can be proved in any othcr 
way excepting by what has occurred. . 

The HonourUle Sir Nripendra Bircar : The notice specifically con· 
fine.\! itself to this evidence: if he had cited no evidence whatsoever, then 
I could understand-but the language is perfectly clea.r-' lack of dis-
cipline  as evidenced by the conduct of somc soldiers of the regiment '. 
'rhat is the whole gravamen of thr charge ; that is the sole foundation for 
making this oomplaint of lack of discipline: there i.J,; no other. I submit 
on this motion as drafted, knowing that the conduct of these soldiers is 
now being investigated in Court, you should not allow this mot.ion. 

May I jUlit say one word more in answer to my Honourable friend's 
arguments? If it is not urgent now, thes he says this may go on for two 
months and after that it may be dragged on in the High Court for a year 
and then when he co ~.  hert' he will be told: " Too late ". Whether he 
will be told that he is too latr or not I do not know: that will bea matter 
for your ruling, if the occllsion arises. But surely the whole fallacy Qf 
that argument is as if a motion for adjournment is the only method 'of 
discussing a grievance e r ~ thm Honse. 111lltll!s you make that basic 
ltSSumption, un.less ~ o  assume that there is uo other way in which a thing 
can be done, that argument has no force ..... 

Mr. President (The Honourable Sir Abdur Rahim) :. What can be 
dont' now T 

The Honoura.ble Sir Nripencir& Sircar : It may be done not now, 1),lt 
later, by a I{.ellolution. (Laughter from the Opposition Benches.) I um 
meeting the point that it is not urgent: supposing the matter co e~ up 
after Ii year or six months ..... 

Mr. President (The Honourable Sir Ahdur Rahim) : There may be 
BOme other kind of remedy. 

The Honoura.ble Bir Nripendra. Birca.r : My friend is assuming a8 if 
he has no other remedy at any time ..... 

Mr. Bhula.bha.i. J. Desai (Bombay Nort.hern Division: Non-Muham-
madan Rural) : But why" any time '.' t We want it now. 

The Honourable Bir Nripendra Iiroar : I am m'3etillg the argument 
there will be no remedy lat.er. Before I resume my seat, I will read from 
page 30 of the Book of Hulings : 

" The formal 1IlO'Ving of the ndjoumment of the HouRe us a taetieal method of 
introdueing new matter into the doy's work has during the nineteentb century been 
gradually but ateadily diaeouraged by thfl rulllR ot the HouBI' ", sny" Joseph Redlich 
in hiB ro~ .. dur(' of the HoullC of CommODB. 

Of c'ourse, my Honour/Jule friends may say t.his is the 20th' century. 
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Further on, the same author says : 
•• By the present rules Buch U Illotion for adjournment cau only be permitted in 

ease ot apeelal urgency "  ; 

and I am. aJ'lxious that the Sftme principle should be established in this 
Bouse. 

I submit, Sir, that if this trial goes on we shall know the facts, and 
then it will be time for us as well as for the Government to decide what 
s11'omd be done. 

Seth Oovind Das (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, as regards the urgency of this matter, which has been 
dhrputed, ,I may say that I co ~ t eplace where thifl; itteident has 
1aken place, end I can tell you that round about the place, where the 
ftOldie!'s are stationed, there are many small villages ..... 

'l'he Honourable Sir Nripendr& Sirc&r : On a point of order, Sir, is 
my friend right in discussing these matters now Y 

An Honourable Member : What is the point of order 1 

The Honourable Sir Klipendra. 8irc&r: My Honourable friend is 
referring to evidence about the conduct of these soldiers ..... 

Mr. President (The Honourable Sir Abdur Rahim) : I would like to 
bear what the Honourable Member, Seth Govind Das, says. 

Seth Govind Du : I was pointing out, Sir, that the place where the 
IOldiers live is surrounded by many small villages, and, on account of 
this incident, the villagers who live there are afraid of such incidents 01' 
even more serioll.'i incidents in future j what I want to point out, there-
fore, is that this matter is very urgent and the discussion on it might 
enable t.he military authorit.ies to prevent the recurrence of such offences 
in the near future; it is. thl'refol'c, a matter of very great urgency. 

Mr. President (The Honourable Sir Abdul' Rahim) : I have consi-
dered this matter carefully, and I think I must hold that this motion 
cannot be discuFl8ed uHefully wit.hout inve ti~atin  tIle conduct of the 
Soldiers of the King's ~irnent implicated in the incidents alluded to. 
The 801e evidence in tht' noti~e of motion before the House, as sta.ted here, 
is the conduct. of those soldiers. The IIoufI'C cannot discuss the conduct 
of those soldiers without taking into con i ~ration the incident.s nf this 
occnrrenr'c, Hnd, n~ til<' whole maHer is sub .i"dice. I feel that the rules 
stand in the way of this motion being allowed. I, therefore, disallow this 
motion. 

DESPATCH OF TROOPR ~  ~  INDIA. TO ADDIS ABIlA.BA (ABYSSINIA). 

The President (The Honourable Sir Abdur Rahim): The next 
motion is in the name of Pandit Nilakantha Das. He propose9 to ask 
for leave for adjonrnment of the House to discuss a definite matter of 
urgwlt publi" importanec· as follows: 

.. The despateh of troops trom British India to Addis AbGaba (AbYSlliDia)." 

II! there IIny ohj('ction to this motion T 

(No objt'Ction was tnkPn.) 

Does the IIonourahlc Mf'mlK-r wish to move this ! 



Pandit Nila.kaDtha Du (Orissa Division: Non-Mlduwmadan) Yea. 

Ib'. Presidcmt (The Honourable Sir .A.bdur RahiD!) : The motiOJ1 
will betalcl'n up at 4 o'clock. . 

I1LECTION OF A M.EMBER TO THE STANDING FINANCB 
COMMITTEE. 

Mr. A. B. Llo;rd (Government of India: Nominuted 01licial) : f:iir, 
in the absence of the Honourable Sir James Grigg, and, on his behalf, 1 
beg to make the following oti~n  with your permission : 

•• That this Assembly do proceed to elect, ill such method as may be approved br 
the Honourable the President, Ii. member of the BtandincFiuunce Oommittee to ttl 
tile vacancy eaused by the resignation of hi' S8&' on the A.8aembl, b;y 8ir Leslie Be",.U 
Jiudson.' , 

Mr. President (The Honourable Sir Abdur Rahim) : The' question 
is: 

•• That this Assembly do l'rO<'ced to elect, in such method as may be ap'proverl by 
the Honourable the President, a member of the Standing .I"inance CoDlDllttee to till 
the vacancy caused by the resignatioll of his seat on the Assembly by Sir Leslie Sewell 
Bl1dRon.' , 

1'he motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : J have to, 

inform Honourable Members 'that for the purpose of election of a. 
member to the Standing l<'inance Committee the Notice Office will be 
open to receive nominatioDs upto 12 Noon on Friday, the 6th September, 
and the election, if necessary, will, as usual, be held in the Secretary's 
Room in the Assembly Building on Wednesday, the nth September, 
1935, between the hours of 10-80 A.'M. and 1 P.M. The election will be 
(!onducted in accordance with the principle' of proportional represent.. 
tion by means of the single transferable vote. 

THE CINEMATOGRAPH (AMENDMENT) BILL. 

The Honourable Sir Heury Oraik (Home Member) : Sir, I beg to 
move: 

••. That the Bill further to Ilmend the Oinelll8.tograph Act, 1918, for Il certain 
purpose, a8 passed by tlte Council of titate, be takeru into, eon.ideratiOJl.' ' 

This Bill has ~en passed by the Council of State and we would have 
proceeded with it in this House last Session had time permitted. The 
Bill is designed to meet an evil which has been felt and commented on 
for some years, namely, the improper and suggestive form occasionally 
taken by certain cinematograph posters and advertisements. The cvil 
came to notice a good many ye&r8 ago when the Cinematograph Com-
mittee of 1928 reported that it was desirable that it should be chtlCked, 
but the only suggestion they made to check it waR that the police Or the 
maloristracy should have Htatutory power to remove an objectionable 
poster, and that disobedience to any order of removal should be made 
?unishable. That suggestion was considered by the Government of India, 
but it was not thought very satitdaetory, as it was felt that it would 
:fail to achieve the object desired, that is to prevent the exhibition of 
objectionablt'! posters. Ta1! bulk of ~ IJocra] ~vern en l who were' 
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qonsulted on that occasion preferred the remedy which hall been em-
bodied in thil! Bill, namely pre-censorship. We had many protests aoout 
cinematograph posters, and I shall quote a few of the bodies and people 
who have made such protests. The Association for Moral and Social 
Hygiene writing quite recently said that these posters do much harm, 
and HeIdel!, " when we consider the standards of courtesy observed be-
tween th(; two sexes in households in India, it is difficult to see any reason 
tor the delay in prohibiting these undesirable postel's, often Amarican 
in origin". Another protest 'Was made by the All-India Women's Con. 
ference which met at Caleutta in January last year, and another one by 
the National Council of Women in India, a body of which Her Highness 
the Maharani of Baroda is the President, another one by the Bengal 
Welfare .Association, of which Sir P. C. Ray is the President, and yet 
another by the Bombay Presidency Women's Council. Finally, the 
Municipal Corporation of Bombay, during the presidency of Dr. 
Deshmukh, now a Member of this Assembly, wrote in October, 1934, 
thus: 

I  I It has been brought to the notice of the Corporatiun that posters depir,tinr 
love srenes were ('xhibitet! by cinematograph companies in prominent places and that 
in the opinion of the Corporation there should be censors to prevent the exhibition of 
obje('tionuble po ter~.  

There were a number of other protests. I have only quoted a few of 
them. A large number of representations were made to Government to 
take legislative steps to cure this evil. 

, Now, Sir, the Bill which is before the House today has been pre-
pared after consulting Local Governments and also Boards of Film 
Censors. Such Boards exist, I think, in five provinces, Bombay, Bengal, 
Burma. the Punjab and Madras,-I think I am right in saying that. 
The Bill provides that ad ,'ertising matter of a pictonal nature should be 
censored by the Boards of Censors. We do not propose to extend the 
censorship to literary matter such as pamphlets and advertisements in 
newspapers unless they contain pictures, because we do not think that 
much harm is done by advertising matter of that kind. But posters and 
pictorial advertisements are sometimes indecent. If any Honourable 
Memher is not prepared to accept my statement, I have had some ex-
IIlllples of objectionable posters put up in the Library, and I think any 
Honourable Member looking at these posters will agree with me that tllcy 
are, I ',von't say, obscene in the sense that they amount to an offence 
uUtler lhf! Penal Code, but they are I venture to hold distinctly Bngge)lti\c. 
Ilnd in some c'ast's i ,-would not be an exaggeration to describe them as 
indecent. 

Mr. Akhil Chandra. Da.tta (Chittagong and Ra.ishahi Divisions: 
Non-Muhammadan Rural) : They are all foreign and not Indian. 

The Honoura.ble Sir 1Ienry Ora.ik : Most of them are foreign, but 
there are some Indian too. 

Broadly speaking, the provisions of the Bill are that these pictorial 
advertisements must be exhibited for pre-censorship before the Board of 
(l}ensors and the penalty provided for' exhibiting publicly posters which 
nave not been passed by the Censors is a fine of Rs. 500. and in certain 
ease8, a recurring fiDe as well if t ~ offence is repeated after warning. . I 
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bope that the Bill will be treated as non-eC>ntroversial and that the Bouae 
will accept its principle. Since the Bill passed the Council of State in 
February or March last, we have taken the opportunity of consulting 
Local Governments, Boards of Censors, and through them the trade. 
Certain objections have been put forward by the trade, but from a great 
many of the trade bodies and corporations that we consulted no replies 
have been received, thus showing that they are indifferent in the matter. 
Those that have objected have had their objections considered both by the 
lJOCII Governments and by the Boards of Censors who are, of course, in 
constant toueh with the trade, and the Board of Ceusors report that the 
apprehensions which the trade entertains are in fact ungrounded and that 
little 01' no inconvenience 'Will be caused to the trade if this Bill becomes 
law. 

The Honourable the Deputy President suggested that there was no 
nc€'d 1'0 IIpply this law to posters of Indian films. It would be diflh'ult to, 
distinguish between films produced in one country and films produced in 
another, and although I admit that taking it. by and large the Indian 
posters are less objectionable than those that come from abroad, it is not 
the case that we have not had any complaints about Indian films. That 
was a matter specifically considered by the Board of Ct'nsors of Bengal 
which is the province particularly affected, being the province where I 
think mOllt of the films produced in India Ilre made. 

That is all I have to say on the general lines of the Bill. I think the 
Bill, a~ it pasi\u) the Council of State, is capable of nnp1'o\'mnent in. certain 
respt'cts. We have had certain dt'finite suggestions made to us by one or 
1wo of the provincial Boardll of Censors for the modification of the Bill, 
IlDd I have myself given notice of one or two amendments to that effect. 
I lice that there is an ampndment to my motion, for the appointment of a 
Sdf'et ('ommittpe. If t.hat is the general wish of tht' House, I am quite 
prepared that the Bill should go to a Select Committee, but I must warn 
the lIouse that that may pORSibly mean considerable delay in PUling the 
Bill. 1 doubt ver)' much whether we shall have time to get it through a 
Select Committee this Session in view of the pre¥ure of bUline., but I 
quite agree that the Bill does want amendment in its present form and I 
am perfectly ready to give the HOURe, or a Select Committee if that is the 
general view, an opportunity of considering and adjudicating on such 
objections as have been made by the trade to the Bill. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : Motion moved: 

•• That. the Bill further to amend the Cinematograph Ad, 11118, for & eert .. 
purpo.e, 8.IJ pB88ed by the OoUDeil of State, be taken into eonaideratiOll." 

Notice· has been given by Mr. Gadgil of an amendment which he 
wishes to move. 

Mr. R. V. 0adgiJ. (Bombay Central Division: Non-Muhammadan 
R.ural) : Sir, I move : 

•• Thllt the Bill be referred to a Select Committee, conm.ting ot Dr. G. V. 
Deshmukh, Beth Govind DIUI, Mr. Samuel Aaron, Mr. Amarendra Nath ChattopadJayay&, 
Mr. Muhammad .Nauman, Mr. H. A. tlathar H. EIAk l!a.it, 8ir Ghulam a ..... iIl 
Bidayatallah; tiir Abdul Halim Ghuznavi, Mr. J. HamMy Scott, Mr. Pradylll11U 
PJ"8.IJlwl Singh. the Honourable the Home Member, Rao Bahadur M. O. Raju, 
Mr. A. A. H:lnds, and thl' Movl'r, !lnd that thl' numh4!r of memben wit .. pr~  

uan be necessary to eonatltutt> 8 meeting of the Committee .ball be ID." 
L188LAD .. 
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Mr. President (The Honourable Sir Abdur Rahim) : Motion moved.: 

" That the Bill be referred to a Select Committee, consisting of Dr. G. V. 
I)eshmukh Seth Govind Das Mr. Samuel Aaron, Mr. Amarendra Nath Chnttopnrlhynya • 
• ,\lr. ~ a  Nauman,' Mr. H. A. l::Jathar H. Essak I:lait, Sir Ghuillm l8llll~ 
HidayatllUah l::Jir Abdul Hltlim Ghuznavi, Mr. J. Ramsay Scott, Mr. Pradyumna 
Praeha.d 8i~  the Honourable the Home Member, Rao Bahadur M. C. Rajah, 
Mr. A. S. HlIlllis and th,' Mover, and that thO' number of members whose presence 
sball be necessary tu ('oIlMtitute a meeting of the Committl'e shnll be six." 

Discussion will now go on  on both the original motion and the amend· 
ment. 

Dr. G. V. Deshmukh (Bombay City: Non-MuhamulIldan Urban) : 
Sir, there can be no controversy over a Bill like this when we are as much 
interested in regulating the exhibition of pictures as the Honourable the 
Home Member. We have to remember that the object of this Act was to . 
regulate the exhibition of pictures, but now I want to put before the House 
the other side of the shield. Under this Bill, we cannot forget that more 
~l  more power is being given to the so-called authority, the licensing 
authority, call it the Board of Censors-morc and more power is being 
given, and it cannot be denied, and, I hope, it will not be denied even by 
the Honourable the Home Member, that this power has not always been 
u:ercised with reason. Indeed, I may say that very often this power has 
been exercised in an autocratic fashion, and thp.re is a good deal of feeling 
in the public against the Board of Censors. To quote an instance that 
happened not so very long ago, some films were imported into this conntry 
as educational films. Those films were passed by the International Board 
~~ <:c1ucational films. I happened to see some correspondence on them, 
and I believe I am correct when I say that in one of thp. lettrrs from the 
Government of India it was asked what was thc meaning of rducational 
films ; they did not underst.and. If thl1t j<' the position, I say, by aU 
""lans give wider powers in the interests of moral hygiene if you like to 
the Board of Censors. But then you must be very particular as to how 
this Board of Censors is constituted. We find that, all over the country, 
tho authority in many places is given to District Magistrates and Police 
(){Jeers and Police Commissioners. It seems to me that this is behaving 
in a very backward fashion. After all, India is not such a country where, 
partiCUlarly in big cities like Bombay, Calcutta and Madras and other 
eities, you will not get public men or public bodies to associate themselves 
'With the censors so that the films may be proprrly judged wh('n they come 
up for inspection and there would be less of fer ling amongst the merchants 
811 well as the film importers. What I would suggest is this. I take it 
that the Bill is now going to the Select Committee and the Home Member 
bas himself agreed to it. For instance, in cities like Bombay and Calcutta, 
where there are public bodies like the Bombay Corporation and the Senate 
of the University of Bombay, you would find many public spirited men 
flf'lofectly willing to cQ-oflerate with t.he work of the Police Commissioner". 
In the different cities of India, you will find the same condition of things, 
and, if you associate them, there would be less of grievance and less of 
benn-burning when a film is censored. I would like that in this busineSR 
of censorship educational institutions and public bodie!l should be more 
and more as!lociated. If that i!l taken up in the Seleet Committee, I think 
that o~l  be 8 very wise measure: and I do not suppose there Wtlll}!"]. be 
1IIuch dl'tRculty about passing the Bill in this Houie. 
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Mr. Abdul ItIatin Ohaudhury (Assam: Muhammadan) :  I quite 
appreciate the desire of the Government of India to safeguard the morals 
of the public by  prohibiting the exhibition of objectionable p{Jsters. 
Having seen the samples of the posters that have been put in the Library 
and also the postt>rs in the streets, I am not com'inced that they are so 
devastating in their effect on public morals as to require the enactment 
of tllis measure. Holding as I do a rather unorthodox view regarding this 
matter, I am not very neryous ahout the consequenct's of exhibition of 
a certain type of posters. As to the question of what is objectionable, 
opinioIDl differ and the opinions of the highly respectable citizens who 
constitute the Board of Censors fire not always above criticism. When 
the tillll producers produce some film they produce also the advertising 
material and naturally they take care to ser that these matrriais are or 
such a character as not to offend against the accepted notien!; of 
obscenit.y or immorality and so far as my information goes tbt' posters 
producrd by the Indian producers have not been found objectionable flny-
where. It is only the posters t.hat are imported from outRide to which 
objection has been taken by the authorities. I do not. understand why 
the p~ t.er  that can be exhibited in England and America should come 
under han in India. I think, Sir, it is too late in the day to sugJrest that 
Eastel'll people will have II wrong conception of European life front t t~ 

posters that are printed in the West. Cinema has familiarised the W{'f;trrn 
life to Bastern masses and it is generally recognised that human nature 
is the same all the world over. I do not see an~  reason why if tlH'se 
posters are allowed to be shown and exhibited in England and  America 
they should be banned in India. The Home Member reft'rred to the 
report of the Cinematograph Committee. The Committee found that there 
Wel'(l some tendencies to exhibit objectionable posters but they did not 
recolJlmend that the rinrma pl'odurers ought to be put to 'thl' incollvl'nience 
and trouble of submitting the posters to the Board of CrnRors. 'riley 
thought that it would be sufficient if the police took away the objectionable 
posters. I think that no cinema producer will go to the length of spend-
ing money on printing the posters when he knows that they are likely to 
be snatcht'd away by the police when exhibited ill public. I think the 
recommendation of the Cinematograph Committee was quite a cautions one 
amI it should meet the needs of the situation. I would again say thllt. the 
Indian fIlm producers have not been found guilty of showing objectiollable 
posters Ilnd why should they be penalised for the sins of the European 
producers r ' 

The Honourable Sir Henry Ora.ik :  I said that there have been Rome 
cases whirh have been objectionable. 

Mr. Abdul Matin Ohaudhury: Opinions will differ. The posters 
held objectionable by Board of Censors may not. really be objectionable. 
A!iI I said, my views are unorthodox in thill matter. I do not consider 
that th(' posters that I have St'en on the stret'ts are 1'10 objectiollable thllt 
th{'y should be banned. I am glad that the Home Member has accepted 
the motion for reference of the Bill to the Select Committee and I think 
the matter can be thrashed out there, 

Mr. Sri Prakua (Allahabad and Jhansi Divisions: Non-Muham-
madan ltural) : Afr. President. like my friend. Mr. Abdul Matin Chau-
dhury. I um opl'o"'.Ied to this measure. but on grounds exactly opposite to 
his. Before I pr . e~  further, I should like very .respectfully to 1l0Jl>. 

L168LAD r2 
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gratulate the Honourable the Home Member for keeping his eyes and ('arB 
open and alert at least in the matter of complaints that come on ll~  

matTers as he likes, while his eyes and ears are absolutely closed to com-
plllintt'. of other kinds, su('h as those that come from Bengal. You will 
rememher, and I am sure many Members of this House will remember, that 
Lord Irwin on one occasion said that the Indian people get a very wrong 
idell of Enropean life owing to the cinemas. I agree with JJord irwiu. 
llavin~ been myself Abroad, J do not think European life is so corrupt 
and so ntterly bact AS is dppicted in the cinemas that are exhibitRd in 
this eormtry. Being a hnman bt'ing and not beinA' !?ovl'rned by racial 
considerations, I feel it as hurtful to my own self-respl'ct if Any other 
human being is traduced or libelled ; and I stand for the proppr repre-
Bentation of European life in my country as much as I do for tIle propel' 
represcntation of Indian life in countrips abroad. It may perhaps ",atif;fy 
the morbid ta8tl:' of SODle g'rntlpmen opposite to sl'e to it that lndian 
life i~ 1 l'ltduced anrl paint('d  in "ery ('viI ('olourR abroad. It may eycn 
satisfy their lust for slandrr, to sr(' that }\fiRS Mayo '1'1 can al l ~ book 
is distributed frpe of cost abrolld ; but it does not satisfy mE' to set' that 
Eur()prolls are shown in a wrong and bad light in my eountry. c~pite 

tIle EuropE'an clothes worn by many of my ('ountrymE'n in t.his House. r 
know that thrir homes arE' n01 Buropean and thllt they do not li\'e e ~t y 

as Ellrop(>ans do. Ideas of decency and of morality diffpr in <*rtain 
aspects, in different l~o ntri . de!;pite all that my fripnd, 1\f r. A belul' 
Mntin Chaudhury, may say. I am not An expert on einemas ;  T am not 
even an expert on the posters of cinemas. If r may confefl'l candidly. I 
have not been to a einrma houRe more than twelvE' timps in Illy whole 
life of orty iv ~ ear . (T,aughter.) r have not looked at many of the 
postprs that are expospd ; but thE' ff'w posters and tht' fcw films thllt I have 
seC'1l have given me the idE'/\ that thE' wholp thing 'is SE'riou!!ly corrupt. 
If thE' Cinematograph Art itself werp undpr comdderation. I c;hould be 
the first to propose thAt all cinemas in this country should bp abolishl'd 
(Oh ! Oh!) (Hear, hear) unless de('t'ncy and educational value could 
be ensured in the flhows togf'thcr with recreative pleasantnefls. But we 
are here limited by the terms of this Bill. I am one of thosc trlnt do 
not like over-loading the Statute-book. I do not like lots of laws which 
are only honoured in the breach ..... 
The Honourable Bir Henry Craik :  " More honoured in the breach 

" 
Mr. Sri Pra.kaaa : If the Honourable Member is correcting my 

I p .... 
En,:rlish, I may say that he himself is wrong. 'More' 
is used when a comparison is made. J did not say: 

" or~ honoured in the breach than in the observance". If I had said 
that. he would have been right ; but I did not use the latter expression 
at all. I simply said: " which are only honoured in the breach". I do 
not know to what university my Honourable friend belongs. I suppose he 
elon~~ to Oxford, but I belong to Cambridge (Hear, hear), II.Ild we 
n ri ~e mE'n yield to no one. I was just going to say that the Indian 
Penal Code and the police laws, as they exist in the country, are quite 
enongh to meet thl' danger that the Honourable Member is afraid of. 
The"e are laws about decency, there are laws 8!l'ainst obscenity; Rnd I lim 
sure the police is not doing its duty when it allows objectionable posters 
:to be exhibited ill public places. If only the poliee lluthoritie.s look iniG . 
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the .l ~ that t~y are suppoSE'd to administer, they will flee to it that 
t.hese posters are abolished without the help of any additional laws. The 
rea."Ion why I am opposed to this meHSure is that I have no faith in the 
CeU80rtl. .As my Honourable friend, Dr. Deshmukh, has already explained, 
these censors behave in a funny and autocratic manner. They don't care 
for their duty but act according to their own notions of things. Though 
the Honourable the lIome Member assured the House or seemed to MAUN! 
the House that his purpose was to stop indecency and immorality, I may 
assnre you. Sir, from such experience as I have had of his overlll ~nt 

anrl of himself, that all this censorship is going to be used mostly for 
politic!)] purposeI'!. (Hear, hpar.) I will give you only one illustration. 
The Ot.llpl' day, in Farrukhabad in my Province. and in my constituency, 
a f'ine1..tla company wantpd to pxhihit a film showing scenps from the 
Bomhay Congress. Tht' District Magistrate of that place advisl..d the 
m'tTlllg'pr of the cinpma company not to exhibit this film. We fIll know 
wh:1t thp " adviee " of a Di!';trict Magistrate means: if that " advice" 
l,a(l l'fcn disregarded, the managpr and his company would havp gone to 
piecP>l! This is the way the censors work here. Sir. I have no trust in 
these rensors any more than I have any tru.<lt. in this Government and 
its personnel (Hear, hear), and, therefore, I am most anxious that there 
shonkl be no law on flle subject, ann no addition to the existing law. 
What are thf'se posters, after all T They are only a replica, 80 far as 
I know, of the films that have been passed by the censors. In European 
COUll tri~  they have a stannard of clothing; for instance, they ser nothing 
very jndec<'nt in a lady of rank and titlp appearing in a skirt not lower 
than ller knees, but in India-we may be wrong-we regard tl i~ as in-
drcent, alld we think that women should be more clothed than Hlis. 1 
hay" no ubjection to European women putting-on whatever clothes they 
like; they follow their own standards; hut Wf' do not want those stundards 
to COIllC here. I have seen on the few occasions that I have hf'en in n 
C'inema hall (Laug-hter) the audience indulg-ing in ribald lallghtrr when-
ever they see some SCf.'ne thrown on the scrf'en which would not hayc elicited 
even II sruile from a European audience. Here they feel that it is some-
thing very amu&ing. 

1 will refpr-if you will permit me to do so, Sir,-to the rather 
embal'ru!<sing subject of kissing. (Laughtrr.) Now, ill India. wr are HOt 
much used to being kissed or to kissing (A Voice : What 1) iu public. 
In lnrlia-I am not talking about those l2'entlemf'n who hav!' been Ilping 
European manners (IJaughter), I am talking of the vast mass of the 
prople--I can tell YOIl, Rir, that if you take a (,f'nsus, you will find that 
abollt 90 per cent of husbands have never kiRRed their wiveR (Ilang-hter) 

oice.~ oj " What' "  " What T "). and certainly 99 per Cf'nt (If Indian 
wivl's have never kiss-ecJ their hURbandR (Laughter) in public. Now, 
kissing-il:' puhlic here is almost res-erved to babif's ; but in European 
countries public kissing is a very common thing. In England, for 
imltlll1ce, men and woml'n kiss each other without creating any confusion 
at rnihvay stlttion'l. (TJaullhter.) On the continent of Europp, men kiRs 
each other without creating any similar confusion. If men kiss eacb other' 
in EngJand, there would be confusion. because that is not the custom 
thel'('. Tn England. you are only authorised to kiss ladies, lind jf you go 
beyond that, you will get into trouble. Now, whenever these films of 
indiscriminate kissing are exhibited, there is always ribald laughter here 
froD! those who are witnessing theta scenes. 
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An Honourable Member : They are beginning to like it. 
Mr. Sri Prakua : They are beginning to like it, and I am sorry for 

them ; and I wish that Government, if they mean to be a Govemment-
I doubt if they mean to be a Government, they only mean to be Ii tyrllnt--
if they really are a Government in any sense of the word, they will !:lee 
to it that the immoral in human nature is not encouraged. 

The Honourable Sir Henry Craik : Is kissing prohibited' 
Mr. Sri Prakasa : I ask the Honourable Member who is pretending 

to indulge In a moral lecture to this country, in the ca~ of everything 
that Ii human being does in private, why should not all that be exposed 
on the screen, and why bring in this law? Sir, I cannot understand the 
llonourable Member indulging in moral lectures; I can understand him 
in thf realm of politics. My clear submission to this House is that we 
must stancl against all exhibition of immorality and indecency according 
to our standards and not according to the standards of Europe. I say 
that the whole of the cinema censorship is wrong in principle because 
persons who are in charge of censorship are themselves rather fond, a8 one 
of my friends Naid, of those things which they pass as good. And what 
happens in Mofnssil towns T  I can give many examples from my own 
city of Benal'es. The policemen them8el"e8 art> rather fond of seeing 
cinemas and so are the magistrates. I know of deputy collectors phoning 
to the police station, and asking the thana<1or to inform the nei~ o rin  

cinema house that His Majesty the Deputy Collector with his family 
wanis to visit the cinema ; and seats are thereupon resen'ed for them 
witllOut an~  payment. When policemen and magistrates are allowed free 
admi:ision to cinema houses. of course, they are "ery chary of running 
cinema men for indecency and immorality. How does the Home Member 
expeet that this evil of his Government will be abolished? If any wrong 
doing on tht> part of magistrates and the policr are mentioned to him, 
he a~v  ,. I have never heard about them. All this is absolutely false 
and ll!Jlrne." III' was saying the same thing whi'n info"med of the 
actual happening'S in Bengal. Any complaint that is madt> against Ids 

l ol in ltt ~ is false and untrue; and anything that he lil;:es to believe 
is trm'. \\" e hll ve seen how sen8itive hi' was when the motion for utljollrn-
Dlcnt was moved this morning. He seemed to me to be ~ reatln~ V<Jl'y 
lightly the life that was taken in Jubbulpore. But when it comes to his 
own slluordinates aud members of his own Government, he becomes awfully 
sensitiw. ] .'lhall have more to say if I get an opportunity, when his 
infamous Rill re Criminal IJaw Amendment comes before the HOIL'le. But 
for the present I shall be satisfied with saying that this Bill be withdrawn 
aud that thl' Home Member and his Government should instruct all sub-
urdillatei'i throughout the country to see that immoral and inrl. ~c llt po;.;ters 
arc not ('xhibited in tbe public streets. I may assure the House that there 
is plt nt~  of ficope under the terms of the various existing laws, for 
examplr, 1111' Indian Penal Code and the Criminal Procedure Codt>, for 
tllr loral mllg"istraey and the local police to take action against offenders. 
As T ~ l  M the beginning, I do not want to overburden the Statute-
book Thr largpr the number of laws that you enact the leSHer the pos-
i ilit~  of tlleir heing followed in action. With these few wordl'!, I wish 
to appcal 10 both sides of the House to throw out this Bill and tl) depend 
upon the ordinary law of the land. 

The .At;sembly then adjourned for Lunch till Half Past Two of the 
Clock. . 
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The A.ssembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President (The Honourable Sir Abdur Rahim) in tlJ,! Chair. 

Seth Govind Du (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sil', I do not want to give a silent vote on this e~tioll as I 
am personal1y connected with this industry and I know its difficulties. 
At Hlf' very outset, I want to make it clear that I am one of those who 
wapt to ceTlsor films from a moral point of view, and the concern with 
which I am eonnected is floated to produce such films which are cieRn from 
8 mOI'lll point of view. But, at the same time, I do not want that Rueh 
restrictiolls R}lOUld be imposed on this indUBtry, which will kill the industry 
itself. 

Now, Sir, according to this Bill, representation of every picture will 
have to be hrought before the Board of Censors. This pictorial repre-
sentation will not contain ~nly big screens and posters, but even photo-
graphs und blocks, the number of which goes sometimes even to hundreds. 
Sir, to bring all this material before the Censor would be not only tOQ 
difficult 1I joh for these film concerns, but would be too expensivll. In 
different papers. when the einema advertisements appear, those llaperll 
also make blocks in different ways and in different combinations. 
These papers are published from different parts of the country. It would 
be very difficult, I should say, it would be practically impossible, for 
these papers to get their blocks ('ensored by the Board of Censors. Then, 
generally, all photographs of these blocks are prepared from the material 
of the films which are ('('nsored. I do not see the need of cen~orin  these 
things again when the film is already censored. . 

When this Bill was being discussed in the Council of State, t.he 
Honourllblr: Ra,ia Ghazanfar Ali Khan asked whether Government had 
receh'rd HlIy C'omplaint about the advertisements concerning the fllw8 wllil!h 
wel'e pr(']lllred in India to which the Honourable Mr. Hallett repli('d, 
"No. Sir, 1 tlf) not think we hnve". 'l'he Honourable Raja Ohnl':IIUfilr 
Ali Khml HgRin 88ked if he would not confine this Bill to imported films 
alone, to which the Honourable Mr. Hallett said, " No, Sir". I do not 
unaf'l'stulHl ~ . when complaints are not received as far as the Indian 
filllls 8n' COflet·mcd. tIli . ., Bill Bhould not he restricted to the importC'ol 
films ouly and why should this Bill be applied to indigenous films alllo , 

1 do Hot 'HIDt to take up much of the time of the lIou:!,!. but, before 
I sit down, I must say one thing more, and that is that I do not thiuk 
t i~ Bill i"l II sufe one from the political point of view as wi'll. Hccently 
a film was produced fiy a film concern in Bombay, namely, Ajanta, its name 
was " l\i1l;('UUl" ", and t.he story of that film was written hy II famolls 
Hindi writer. Babu Prem Chand. This film has been banned in most of 
the proviu('es from the political Jloint of "iew. This Government cans 
it8elf the Government of India, hut there is no denying the fRct that it 
is not our Oovernment, and I shall be the last pl'rRon to ~ive allY 1001"6 
powers in allY direction in the hands of the present Government of India. 
Thereforf', I must oppose this Bill both on principle and on its merits. 

Dr. P. X. De8ouz& (Nominated Non-Official) : Sir, although the Bill 
is being trelltcd lJ)()re or less as a lion-controversial measure, yet I ~o l  
like to intervl'ne in this debate for a few moments to expre88 my gratltude 
to the Honourable the HOllie Member for introducing this Bill, on behalf 
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of the Indian Christian community which I represent in this House. No 
community,  Sir, views with more concern the mischief done by obnoxious 
films than the Indian Christian community. Representing as these 
films profess to do the types of culture and modes of life prcvailing, 
in Christian countries, people in the East have a tendency to regard 
theRe films as typical of the Christian culture of the West. Therefore, we, 
the Indian Christians in this country, feel as if Christianity itself was OD 
trial in the East. It is, however, unnecessary to inform this enlighteried 
House that these films are not typical of Christian culture at all. They 
represent the culture which Hitler has called the Bolshe-visation of culture 
and are no more representative of the true Christian culture than the 
.1>,olshevik State reprcfilcnts the ideals of a Christian State. 

Sir, thrre is indeed a school of thought in this country which was re-
ferred to this IllonJing by my lIuno!uable frietd, 1\11'. Sri Prakasa, which 
regards these disgraceful cxh ibitiC'D8 of European life not without some 
qtisfactio'l. They do not wholly condemn t.hese exhibitions. because 
they 1hink that thl:'Y tend to lower the prestige of the Western l'a('es in 
the ('yes of the Eal'ltl:'rn people. I, for one, do not share these feelings. 
AI, my Honourable friend, Mr. Sri Prl'tknsa, cxpressed it this morning in 
his best a ri~e manner, these films are a degradation of our common 
humanity . 

.Ai; J have said the measure ,S heing treated more or less as a nOll-
controversial measnrc, there is general agreement about its being referred 
to a, ele~t eommittee. Two type;: {,f mind were brought to light in the 
course of the debate this morning. One type was that of extreme conser-
,'atism wllieh regards ki.'1sing as mischie\'ous and short skirts as a source of 
great danger. There if; another f01ehool of tlwu!rht represented by my 
Honourable friend, Mr, Ahtlul ~ ntin Chnudhury, who think." that no harm 
can be done by a picture however bad it may be. 1 shall leave these two 
extremes asi(h-. and r think the g"pneral sense of th(' HOlL"e is that the 
postprs which are now advertised do contain vPry objectionable matter, 
and it is up to the Select Committee to inquire to what extent they should 
be stopped. 

My Honourable friend, Mr. Sri Prakll.8.a, . ~ . after all what is 8 
poster 7  A poster i8 merely II r~plicn of the film and if the film is not 
OOnsored, why censor thc po t~r  Well, Sir, 1 do not agree with him nor 
did t.he Cinema Committee whieh inquirrd into the matter in 1928. I will 
use the words wlJich the Cinema Committee used: ' 

•• Postera like other catchpenny deviees are oft.f'n more lurid than the goods 
which they advertise Ilnd at times refer to seenes whieh hnve been excised either by 
th(l consor or the exhibitor himself." 

AB an instance they say that they themselveR witnessed an enlarged 
poster advertised CI Kil<s me Aj!ttin " in too sug'!f1Rtive a mRllmer but the 
film itRP.lf WIlS absolutely harmless. True, the old proverb says that ~o  

",ine needs no bni'h. Appnrently, according to the experience of the 
Cinema Committee, a good film requires a had poster in order to make it 
more alluring. 

Sir, I shall not detain the o ~e further except to mention one thin« 
sd tlll~t is thllt when the Select Committee comeR to ctonsider this RiO. 
they will bear in mind one or two points referred to this morning. The 
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first was the constitution of the Board of Censors about which I see there 
is general i 88.ti~ acti n in ~l~ larger citicl' of Bombay, Madras and Cal-
ClUtts, They oonsider that p~ra l at.eo old gentlemen are not in touch 
with modern ideas and they want t.hat the Board of Ceusorli should be 
more representative by having men interested in education, social N!form 
and other public activ'ities to be included in thcm, The second point to 
which I should likc to draw the attention of the Select Committee is that 
morc facilities shonlrl be given to producers of filrru: than exist at. preHent, 
I understand that both in l\ladTlls And Rombny there are no decent pro-
jection boards 8,t all provided, lind the unfortunate producer has C(lofisider-
able expf'nse in hiring 8 thf'atre from one of the cinema exhibitors and he 
has to pay the taxi hire of inspectors and incur expeuse before the film is 
passed. 'rhird and last, 1 should 111:0;0 draw the attention of the Select 
Oommittee to the fact tlut! the ~n try ha.'1 now become a n.all~onal in-
dustry. I hear that ill Bombay nearly 20,000 men arc employed in this 
industry and therefore a national Governmeut which this Govt'rnmellt i8 
gradually becoming Rhould ff'el that it is its duty to make it a national 
indmrtry by abolishing the duty on raw films, by having educational films 
or patriotic films produced or in any other way that may suggest itself 
to the Select CommitteI'. 8ir, I support the m(·tion. 

Mr. M. Ghiasuddin (Punjab: Landholders) : Sir, I wish to draw 
the attention of the Housc to the fact that no good can come out of this 
measure unIeSA a radical change is mnoe in the type of persOJI!> who are 
to be appointed ~ film censors. IIow will unybody feel if a blind lWW 
were made a judf!.'e of art, or a deaf person a judge of music or a 
tef'totaller were made a wine taster in a hotel' At present the only 
qualification which is rf'ojuil'ed of a U1aIl to be appoiuted as a film ('cnsor 
is t hilt ht' shoulci have ultra-puritanical views and so we see some of the 
best pictures bcing slaughtered brcalL'.e the persons !ol() appointed have 
no sense of Elrt. 1 can iIlustrllt.f' my point hy QlIotiJlg whHt Illlpl)Plled 
l ~  recpntly in 1;8hore. A picture called "The Private Life of 
Henry the Eiglith " which wn'l f'xhihited bot.h in America and in England 
and to which the critieR of hoth cOIInt-ries gaw "ery fine certificates WIUI 
censored becAU!';C they thought it w(llIld hring hatI'pd and contempt on 
the' English race here. It was shown in London where it was a great 
success and I SUppOSf' there fire a few ~li  ppople in London. It did 
n{)t hurt ,/lillY of their Sllscf'ptihilitil's ; yet it WEl.<; thought that thij; picture 
,,·ould bring intf> hatred And e nt~rnpt the English pf'opJe OVf'r hprp. On 
. the other hand, pictures whieh show Asiatics /lR villains and l<Jng-lishmen 
8S heroes ami in which Asilltics lire df'pi('tf'd in the worst ('()lonrs arp freely 
exhibited without an" restraint. ~o 1 wish to submit dlat, hl.'for(' this 
Bill is passed into l;w, thl' Releet CommittN' wf!uld Sf'f' that pl'O\"iMions 
are made to remove thf'se defect .... 

Mr. Lalchand Nava.lrai (Rind: NOll-Muhammadan Rural) : Sir, I 
feel much concerned with this Bill. Having taken 80mI' intcr~t in thi" 
matter I found that there arc some matters which must be attt-nded to by 
ovcn~lllent. On account of that I had communications with the Homu 
Member and I drew his attention to the fact that in this Bill lOT in !lOme 
other Bill provision should be made to chf'Ckmate the prodnetion of pietu.ree 
in India which are quj(>'tl,v pbotollTnphoo here and taken t~ the 
·other countries, developed there and exhibited to the detriment of Indian 
peoople. On that point 1 hl:d !'lome corrpspondene(' with the Homt> Member 
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and the House no ~ that at the IMt. Session in Delhi two instances were 
brought before the House to Rhow hmv B,tterupts are heing made in that 
directi()n by showing such films in countries outside India. I also sug-
gested some remedy for that purpose but as the Home Member then stated 
that he would look into the question we waited to see what he would 
actuall)' do in that respect, I hope I have made clear to the House what 
I mean. Some people come over here from America and other places and 
take incorrect. pictures here of things which do not sometimes even exist. 
Thus many things manipulated are to the detriment of the Indian people 
and the country of India. These people take such photographs .. ound to 
America and othcr places and exhibit them there : this is a thing that 
must be stopped with a. strong hand, and for that purpose I hope 
that some method will be found out by the Government to check it. The 
last reply that I got from the Honourable Member showed his HYlnpathy : 
it also showed that he had at his heart tll(, question of Rafeguarding the 
interests of India in that direction, but he was not able to find out any 
remedy. He asked: "How can we pr~vent it' There are secret ways 
of photographing and taking aW'ay the!!e films." But J submit that in 
this matter if the Governmcnt have vision they will certainly find a way 
out. It cannot bc that a mischief like this cannot be prevented: Gorvern-
ment have got tJleir own C. I. D. and t ~ir inspecting and other staff to 
find out whether things are being done illegally 00' not. A t the customs 
offices and' at th£' ports, inspections are always going on and so much 
money is being spent on inspectors' salaries and other precautions, and 
I am !lOrry to say that I get this reply. However, I do not despair-
I never despair-and I hope the Goyernment will think over this question 
and the Select Committee will give attention to this question and arrive 
at some method by which this evil (,AlUld be checked. 

Now, coming to the Bill itself, there arc two motions before the 
House : one is to take the Bill into consideration Rnd the other is t{) refer 
it to a Select Committee : and I think the Home Member has been wise in 
accepting' the motion to refer it to a Select Committee. There is nKl doubt 
that it is not a contentions Bill ; it iR lilso not objectionable if the pro-
visiom lITr. worked prop£'rly. I w01lld here submit that the original Cine-
matograph Act has not been worked properly, as was pointed out by 
Dr. Deshmukh : it is left in the hands of the District Magistrates, liS Sf.) 
many otlier things are left in their hands : in many in..<dances Europeau 
District MagistrltteH do not know onr customs and manners, our feelings 
and our tastes, and they give per i~ion to IIhow pictures, jUdging from' 
the standard of their own eountrr. I say the Censor Board should be 
con.stituted in such a mllnner that it. should cousiit of Indian experts 
jointly though with EuropeAn ~ pcrt  of persons who feel themselves 
responsible to the people and who commIt the views of th£' public alld 
find out what ifs good anrl what is bad. 

So far as the throwing out or the Bill if; concerned, I am sorry J cannot 
join hands with my friend, M.r. Sri Prakasll. He has put hi'! case very 
well ; but docs he know that the Cinematograph Act exists today and that 
this Bill is only snpplem('ntary to it, adding one or two sections to it , 
If it is suggested that the originnJ Act itself should go off and t.hAt t ~re 

should be no legislation in this matter at ali, I for myself would not 
agre(' to it at all. Therefore. to reject this Bill will not achieve the object 
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in view. Our destinies and the destinies of the British have been mixed 
together and we clinnot avoid their joining us in p8SSing legislation for 
safeguarding this country and theirs. In this matter, however, the sense 
of morality itself is diJferent, and I cannot agree with my Honourable 
friend, Mr .. Abdul Matin Chll1l(UlUI'Y, that any picture which is good in 
.America is good here. In fact, I do nJOIt think his own community will 
accept what he says here :  I do not know where he got t ~ ideas from. 
Is it Koranic law which tells him that an obscene picture should be 
accepted in tLi& country Y (Interruption.) My friend is still young and 
he will revise his vicws later on :  I know from my experience df him of 
so Illany years that he is open 10 correction Ilnd is not incorrigible. 
(Laughter.) I have seen the world and I enn form my own judgment .. ,. 

Pandit La.kshmi Kanta Ma.itra (Presidency Division: Non-Muham-
madan Rural) : Are you within the 90 pel' cent, or within the 10 per cent. 
ca.tegory of Mr. Sri Prakat>ll f 

Mr. Lalcband Navalrai : AB I say I do not agree with those who 
think that this Bill should be thrown out. I do not alsOl 
agree with those who say that what is good for America. 

or for the British people is good for India. I say we must have a good 
body of censors in India. Some people say we must do away with cinemas 
altogether: if you (olln have Congress rule you-can certainly do it : but at 
present it ib no use saying those things. What J say and emphatically say 
is that precautions must be adopted  for proper censorship before the Bill 
passes oui: of the Select Committee. The Committee should collNit.ler all 
these "iew8. If no provisions are to be made and no precautions taken to 
get It b£'tter Board of Censors, then it is no use having this legislation. I 
think thlll side of the House is agreed that the censorship now is not 
impurtinl or good. Now if you want to censor tUms hut you do not want 
to ('emlor posters and advertisements it will be an anomaly. It is said 
there is uti such law in England ; true, but even the Royal Cinematog'l'uph 
Comltlissiol1, contiidering the condition in India, recommended it 
for Iudia. I think they have sense enough, in fact they have 
more .senl>e than SOIDe of us have here. My Honourable friend 
opposite 8.'Iked how to meet the differences of opinion a~ to the 
kind of posters and pictures' Are there not differences of 
opinion in this House 1 How are s11ch differences got over? Such differ-
ences of opinion are got over by a majority. Have a useful Board J)f 
Censors, and if by a majority they consider that a certain film or posU'r is 
harmless, you can pass it, but if it is con.sidered objectionable by the 
majority, certainly don't pass it. Therefore, T say that this is only a 
supplementary Bill, and so all necessary precautions and safeguards IIhould 
be tnken to see that the Act itself is also worked properly. We know in 
India how Bills when they become an Act are worked, how their provisions 
are evrri(-d out in practice. The whole measure is considered very nit!8 
by this House and it becomes an Act, and when it is sent out, how not's the 
Executive work it' They try to whittle down everything and then tell 
you that it is working very well. AU I want to say ~ this. WhCJl the 
Bill come::! out of the Select Committee and again comes before this Honse 
jf· necessary precautions are not taken or if certain provisions are not 
embodied in it 88 safeguards. J for one would ask the whole House to throw 
it out 

3 P.M. 
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. Mr •.. AnanthU&1&II&ID Ayyanpr (Madras ceded Diatrict.& and 
CJutt(.or : Non-Muhammadan Rural) : Sir, I wish to say a few words in 
rellpe(·t .If this Bill. Some of us on this side are aharply divided on this 
Bill u(l(!ording to their age. Persons as they grow old find objeetlOuu.ulc 
matter in everything. I would say, Sir, that this Amending Bill 1::; not 
necessury. Instead of making the original Bill more and more useful 80 
that better films may be produced, aud the industry as a wholo is 
encouraged, every kind of obstacle is sought to be placed in the way of 
the further progress of this film industry. Recently, Sir, in an exhibition 
which wat> opened by Sir M. Vishweshwarayya, he explained how tba 
indll!ltry jt; full of promise for the future and what great potentiaiitie'i it 
hu::; before it. Persons of various professions are engaged in t ~ indus-
try,--Ilrtists, play-wrights, photographers and engineers find occupation in 
t.his ill ~try. Again and again resolutions have been passed amI repre-
tientations have been made to the Government that raw films brought iuto 
this countr;) might be let off easily without charging a heavy import duty. 
Far from taking action in the direction suggested by the public, unfort.u-
nately every kind of stringent measure is sought to be adopted with a view to 
kill 1 his infant industry. T would submit that if the original film itself 
cannct be exhibited without its passing through a Board of Censors, there 
is no need putting before that Board the advertising matter also relating 
to tuat film. Whatever the advertisement may be, a person ta ~ the 
tronble f,f advertising a film only for the purpose of exhibiting' that film. 
If the film if> likely to be censored, the advertiser will not be foolish enough 
to R('nd up pORters at a huge cost to advertise his film, and if it il'i to he 
exhibited, there is absolutely nothing objectionable in allowing pietorial 
rep!'t-!sfmt ations thereof to go in advance. Already the film producers ure 
put to nn enormous cost by way of fees for inspection and they have made 
varbUH rllpresentations to Government from time to time. Under t.he .Act, 
50 per c<mt. of those who ure nominated on the Board of Censors are 
offici1l1:s and the other 50 per cent. are non-officials. Views are changing 
everyday regarding decency, and they aie naturally· different in tlifl'errut 
(lountries. Recently, an M. L. A. was found to be an obnoxious being. not 
a fit. person to be admitted to society, because he had Dot put on western 
costnme. We do not know where this will end. A kind of dress that is 
uRuall;,' aoopted in one country may be objected to ,by persons in anot ~r 

couutry. I would, therefore, say that if you select persons of the type 
who re~el tly sought to avoid or exclude an Honourable Member of thw 
II onse from a club. if such persons are put on thr Board of en or~. we 
do not know if thiR inrluRtry will he allowed to flourish in this country at 
all. We are trying to be too sensitive in this matter. 

With regard 10 Rending advertising matter before the Board (If 
Censors, I would say there is absolutely no need f{)r it. it is not necessary 
and it }luu. the film producers to a very great expense. 

Then. Sir. 8.'1 rf'gards the restrictionR. Tn these days, we are tryjnl!,' to 
empowr!' the Government with cf'rtJlin powers which can be uSf'd a vt~r ely 

to rhl' intf'restR of this country. "Dandi Mllrch " and similar films whillh 
Itr!' ('xhibitf'd in othf'r countries are not allowM t.o be exhibitecl in thilJ 
c01mtry. Thill A en in~ Bill does not reBtrict the pictorial 8 verti e~ 

~nt~ to obscene pietllr('s or pictoriRI advertisemf'nts alone. Anything oD 
political !n'ol1ndR ('an be tabooed. You are placing once again too much 
pOWf'r in the hands of the Board of CeDsors, 50 per cent. of which is 
llomiuated by Government. Anything, however, useful to this co ntry~ 
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can be tabooed by the Board of Censors. I would, therefore, request 
lionourable :Members of this House to consider whether it is desirable 
to place much more power than already exists in the hands of the Eoard 
(If Censors over whose nomination or appointment this House has 
absolutely no control. 

'1'hell, even after a film is produced and exhibited, there is the District 
:Magistrate or the local Superintendent of Police to throttle it, who !ilLys 
that even if the film has passel! through the fire, even if it has been pat;sed 
by the BI'IU'd of Censors, it is objectionable 80 far as a small place is ~ n

cerned, as if tbe morals contained in a picture exhibited in a small place 
diffl'r frt m the morals in the presidency headquarters, so that films i i ~  

are al ~e  by a Board of C(lnsors as fit for a big place become absolutely 
objectionable to a small place. That is how at any stage a film whiell .iIi 
produced at an enormous cost is likely to be banned. Under these circlwl-
stance'l, I suggest that this is not a measurc which should receive ,",up port 
frollJ this side of the House. However, as my friend has moved for reft>r-
e'.ll\l' to a Sdect Committel', I suggest that sufficient precautions Hhoultl he 
taken in The Select Committee, at leaf;t with respect to this portion of the 
Amendillg' Bill, to Hee that the Board of Censors ('on8ist of some rep resell tll.-
fives who will be re~ from bias or who WOlllo not he absolutely under the 
thurulJ of the Government. 

Further, Sir, I would say that it is just and proper that film pl'O-

ducel's should have adequate representation on sueh Board of Crnsol's. 
No doubt, this would mean a modification of the orig-inal Bill itself, uut 
Elt 1t>lIiSt with rCHpect to this portion,-the prt'amble not hllving bl'en modi-
fied,-at the Select Committee stage necessary amendments should hr marie 
so that "uitablr provisions may bt> incorporatt·d in the Bill in order t 11 goive 
proper representation to the film producers as al~o to the non-official puhlie 
Oll the Board to ensure that proper films are not unnecessarily tabooed. 

Then, ab regards the difficulty which my friend, Mr. Lalchand Navlllrai, 
raised, that films produced in this cOWltry are taken surreptitiollsly to 
othl:r (·ountries where we are made a laughing stock, he was at pains to 
find out a remedy, and it appears that in spite of repeated rf'pres(·Ilt.aliolls 
the Government also expressed its inability to remedy this evil. I would 
suggest .that there ought to be an International convention that llnle'is a 
film is cel'tified in the place of its origin, it ought not to be allowed to he 
exhibitftl in another country. Such a convention is not hard to get, becallHC 
if other countries do not accept that convention, it is easy for lIB to exhibit 
in our country films depicting damaging things about those countriE'fl. 
Therefore all countries should be interelited in bringing about that com'cn-
tion if it is possible. Of course, this may be a matter foreign to the scope 
of the prt sent Bill and of the Select Committee, but I would suggest that 
the Honourable the Mover might bring the Bill in a modified form so that 
it rna\' do more justice to the indlL'Jtry and the public at large. You will 
not p~event books, you may prevent these films and advertisements. I wal 
really surprised when I went through the posters colleeted and kept in the 
Library. 1 did not find much of objectionable material therein, and r 
wonder llOW they should take objection to this when we find exhibited in 
~very railway station nude pictures in journals of the nude society Illld 
lIun bathing journals containing pictures of nude 8Wl bathers. I do 
not know if the Government or the Honourable Member have ever seen those 
pictures. Here at least there is an attem.pt to cover up the covel'ahle 
portions, but in those pictures there is absolutely no attempt to do 110. 
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Weare unfortunately in a position in this country where we have not got 
the lUe8J1.t; to cover both the waist and the upper portion of the body, and 
a sun bllth is absolutely unnecessary in those circumstances. I find that 
there i.; no censorship in the case of the nude cult and sun bathing 
societies. lOU do not prohibit that, and still you try to prohibit this 
branch of industry in this country when it has not yet been able to raise 
its heaLl. It is full of promise and, therefore, let us not be too careful and 
metieuJotls about this and kill the indUBtry even in its infancy. I just want 
to .say vnE' word more. .My Honourable friend, Mr. Sri Prakasa, being 
qUIte yQung I thought that he would feel like a young man. But he setl1DS 
to be a puritan from his birth. He, incidentally, said that 90 per ceut. of 
our people do not know what it is to kiss. I hope that he confines hiB 
objectio'l to kissing in public. (Laughter.) 

The  Honourable Sir Henry Or&ik : Most of the speeches delivered 
by objectors to this Bill have dealt with the censoring, not of posters, but 
of films, and that ;s f. subject with which the Bill does not denl in any 
way whatever. 'fhe Bill is wholly confined to a proposal thllt pictorial 
posters should be pre-censored. One or two objections have been taken 
<In thr ground that the Bill would prove' a serious obstacle to the film 
produeing or film exhibiting industry, and the Honourable gentleman 
opposite said that if the films themselves have to be censored, what is the 
point in censoring the advertisements which are merely a part of the 
film. That is not, !-llJ'je;tly speaking, .accurate. Advertisements "pry often 
represent cene~ tha1, are not actually in the films themselves. I imagine 
that most of Hie particularly objectionable advertisements are of that 
deseription. Further, it was said that the Bill would put additional 
expensf' on the illdu>;try. But there is 110 proposal that any additional 
fee should bl' ehal'goPI! in the rem;orin!! of advertisements. Tt is merely 
proposed that the advertisemf'ut'l should be shown to the Boarrl of Censors 
at the saml' time /I!; the films to which they refer. Honestly I 01) 110t think 
that it would really involve any additional expense or hindrance t.o the 
development of lhl' t.radf'. However, that is a matter that can r.ncI will 
certainly be gone into if the Select Committee is appointed. 

My Honourable friend, Mr. Lalchand Navalrai,  introduced quite a 
different subject. when he referred to the correspondence which he recently 
had with myself about films manufactured in India. He asked me, so 
fllr as I recollect the eorrespondence,-I have not seen it recently-he 
asked me whf'ther there was not some way in which films manufactured 
ill Imlia could be e~n ore  before they were taken out of the country. 
Bnt I aM afraid 1hat i8 not practicable because a staff of photographers 
come out e l~ and tllke photographs, but they do not develop them in 
t i~ COllllt1".\O lind it is impossible tn show them to the censor or to anyone 
else, eVl'n if we were aware, as we cannot always be, where they were being 
mUllt' and when t e~ were being tRken out of the country. 

Mr. Lalchand Navalrai : The Honourable Member will eXCUl>C me if 
I interrupt him. My point a.~ whether the Government could 110t have 
meaus to find out when the productions are secretly made and taken ont 
of th!> lllntr~ . My corrrespondence will show that. 

The Honouro.bh Sir Henry Ora.ik : I am sorry I cannot hear the 
Honourable Member. I will be glad to discuss this subject with him lmd . 
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to Ahow him what the practical dif6eulties in the way of his suggestion 
(ue. 

ltIr. LalchaDd Navalrai : My Honourable friend said that 'Vhl'll they 
are secretly made and taken out they could not be censored. lIry point 
was, and I havc expiained it today in my speech, that those pictures are 
secretly made and ta ~n out of India, and some method should be devised 
to see that thi!!l does not happen. 

. 'lhe Honourable Sir Henry ORik :  I had better have a discussion 
with the Honournblf' Member outside the House; if be can make any prac-
ticable sngg't'stinn I will only be too glad to consider it. Rut it if! very 
diffi(!l1l1 tel discuss it on the floor of this House by way of question and 
answ('I', and after all, it has nothing whatever to do with the Bill now 
under consideration. 

I tl,ink I am right in saying that on the whole the H01l'!Je is !iyrnpa-
thetic to th(' obje(,t of this Bill, and I trust that it will agree that it should 
be furthe!' con.<;idel'ed either by Select Committee or by 11 Committeo 
of the whole House, I do not really mind which. I do not think that the 
views expressed by the Honourable Member from Benares, wh.ich seemed 
to be of a very pessimistic nature, really reflect any large body of opinioln 
either in thiH House or in the country. The Honourable Member dildikes 
films altogether. He dislikes cinema homles, he dislikes kis,'!.ing, he dis-
like!; Government, he dislikes me .. " (Laughter.) 

Mr. Lalohand Navalra.i : He is opposed to kissing in public, and uot 
in bed. 

The Honourable Sir Henry Oraik : He dislikes nearly everything. 
When t ~ HOJl(lUrable Member was speaking, to me he seemed to ha"6 
the outlook of a gouty, pe i ~ tic old gentleman of 85, and I 'll1ggest that 
he ~ o l  try to model his outlook on life slightly more closely on the 
lines of the bright young gentleman sitting straight in front of him. 
(Laughter.) 

Mr. President (The Honourable Sir Abdur Rahim) : Before the 
amendment is put, the Chair would mention to the House that the Mover 
of the amendment wants to add the name of Babu Baijnath Huj(lria to 
the pl'l'sonnel (If the Select Committee. The question is : 

•• That the name of Babu Baijnath Bajoria be added to the Seleet Committee." 

1'he motion WhS adopted. 

Mr. President (Th(' Honourable Sir Abdur Rahim): '['he lJues-
tiolJ is : 

•• Tha.t the Bill be referred to a Select Committee, cOllBiating at Dr. O. V. 
DeBhmukh, St'th Govind Dill, Mr. Samuel Aaron, Mr, Amarendra Nath Ohattopadhyaya. 
Mr. Muhammad Nauman. Mr. H. A. Sathar H. ElI88.k Sait, Sir Ohulam Huuail1 
Hidayatalmh, Sil' Abdul HaHnt Ohuznavi, Mr .• r. Rumsny AMttt Mr. r y n~ 

Prashad Singh, the Honournble the HOUle Member. Rae BahaClur M. C. itajah, 
Mr. A. S. Handa, Babu Baijnath Bajoria, Rnd the Mover, and that the number at 
Membel'll wholle presence .lIall be Bee_ry to eODStitute a meetillg of the o itte~ 

.hall be m." 

The motion was adopted. 



1'llE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL. 

Sir Girja Shankar Bajpai (Secretary, Depa.rtment of Education, 
Health and ~nn  : SIr, I beg to move: 

•• That the Bill further to amend the Aligarh Muslim Univeraity Act, 1920, 
tor a certain purpose, as passed by the Council of State, be taken into considera' 
tion." 

This is a very "imple measure, Sir, and I hope that it will prove to be 
non·controversial. Towards the end of April, 1934, the Court of the 
Aligarh Muslim LniYcrsity decided to recommend to the Governor General 
in COUlwil through t ~ Board of Visitors that the AIigarh Muslim Uui-
v ~ity Act should be amended so as to abolish the post of l'ro-Vkoe-
ChaJ\llellor. They made that recommendation in pursuance (If a recom-
mendation of a retrenchment committee which had been appointe!.1 earlier 
8uggrsting that the post of Pro-V ice-Chancellor be abolished as a melUlure 
of economy. The Board of Visitors, Sir, forwarded the recommendation 
of th(' Court to tlw Governor General in Council but with a modification 
that, instead of l~ oli in  the post, the power shall be left to thu Cll\lrt 
€itlwl' to keep the h)lpoiniment 01' to abolish the appointment. 'l'heir point 
of vi!'w, and thut is also the point of view of the Government of India. is 
that in thp cllse of It growing institution like the Aligarh Muslim euivcr-
sity it is illlpnssiblr to anticipate when circumstances may arise wpen the 
appointment of a Pro-Vice-Chancellor may be necessary. After all there 
is t l~ sister uniycrsitv of Benares. The Act which constituted that Uni-
ver:,;ity ml:\de the appointment of Pro·Vice·Chancellor there obligatory and 
froIll all that 1 have heard from the Vice. Chancellor and from others the 
bUHiness of the University has been so pressing and the function.., of the 
Viel'-Chanccllor eJlpecially in an ambassadorial capacit.y have been so 
varird that thry tl l~ persistently felt the need of keeping the post of 
Pro·Yice-Chancellor filled. What we felt was that rather than adopt the 
l't'l'h'idiYn recommendation of the Conrt, because it would be a r61Strictive 
rccomIDf'ndation if the Court were deprived of the Hberty to fill the post of 
Pro·Viee·Chancellor lat!'r on if necessary. we should so amend the Act 
as to leave the Court free to appoint a Pro-Vice-Chancellor when cir· 
cumstances required it and to abolish that when circumstances reeom-
melllled tlil1t p,HticnlaJ' c()urse. That is the amendment which was madc 
by the Bill as pll!!sed by the Council of State and that is the amendment, 
Sir, to which we now seek the support of this House. Sir, I move. 

Mr. President (The Honourable Sir Abdul' Rahim) : Motion moved: 

.. That the Bill further to amend the Aligarh Muslim University Act, 1920, 
for a. certain purpose, as paged by the Council of State, be taken into considera· 
tion.' , 

There is an umellflment of which notice has been given. 

Maulana Sha.ukat Ali (Cities of the United Provinces: Muham-
madan 1)r1lan) :  1 beg to propose an amendment to the Bill. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : That is to the 
t!econtl ('Iause. 

Ma.ulana. Sha.ukat Ali : My amendment would read thus .... 

Mr. President ('l'he Honourable Sir Abdul' Rahim) : Clauije 2 is not 
~et before thc House. 

( 254 ) 
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Mr. Mubammad Yamin K.ha.n (Agra Division: MuhamD1lldau 
Rural) : We have received no notice. 

, Mr. President (The Honourable Sir Abdur Rahim) : The amendment 
of which llotic{: bas been given by Maulana Shaukll.t Ali is only rplating 
to clause 2. That is not. before the House. This is the motion for con-
sideration. 

Mr. Muhammad Yamin Khan : We have received no copy of the 
amendment. , 

Mr. President ('J'he Honourable Sir Abdul' Rahim) : That will be 
dealt with when the time comes. 

The question is : 
•• That the Bill further to amend the Aligarh Muslim University Act, 1920, 

for a ecrtain purpose,-as passed by the Council of State, be taken into eonlidera· 
tion." 

The motion waR adopted. 

Mr. President (The Honourable HiI' Abdul' Rahim) : The qncstion i8: 
" That elause 2 stand part of the BilL" 

Notice of an fUnendment has been given by Maulana Shanknt Ali. 
Sir Muhammad Yakub (Rohilkund and Kumaon ivi~i n8 : Muham-

madan Rural) : 1 rise to a point of order. Is this amendment in order 
according to Order 46, sub-section (1) 7 Notice has not been given 
within the prescribed time, and, therefore, it cannot be moved. 

Mr. PreEicient (The Honourable Sir Abdul' Itahim) : Does the 
HonourublfO Mt'lllher W!lnt to move hiM amendment! 

Maulana Shauk&t Ali: Yes, my amendment would read thus: 
,. In clause ~ of the Bill, for the proposcd section 41, the following be lubstituted : 

, The office of the Pro-Vice· Chancellor shall be abolished '." . 

This was the recommendation made by the Court of the University. 
Sir Muhammad Yakub : May I raise the point of order at this stage! 

My submission is that nnder Order 46, sub-scction (t) notice ought to haye 
been given two day" (·urlier, and, as that rule has not been complio<l with, 
the amendment cannot be taken up at thiR m'Oment. 
Mr. President ('l'h\' Honourable Sir Abdul' Rahim) : Wh<'n WHR the 

notice given , 
Maulana Sha.ukat Ali :  I admit that I gave notice of this motioll 

(lnly a few hours IlgoO. I am: very sorry for this mistake, because T am 'a 
new Member and I have been busy arranging about my accommodation 
and other 1hing's. If you allow my amendment, it will be more acccptahle 
to the Muslim community. You, Sir, can use your 'power in my favour, 
Government. can ~e tJleir power to help me. But if that power j'nnnot 
be used, then I aceept the position. 
Mr. President (The Honourable Sir Abdur Rahim): 'rhe ('hair 

would rule this amcndment out of order. Object.ion has been talmn thlit 
notice was not goiven in time, and no justification has been mllrle ont for 
not' giving the llotice in time. 
The question is : 
" That clause 2 Itand part of the Bill." 

MaulaDa 8haukat Ali : Then I want to oppose this Bill. J have my 
reasons for opposiDg it. U ~ amendment could have been accepted. I 

L168LAD 0 
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am sure that it would have been in the beet interests, not only of the Gov-
ernment., but also of the Muslim community and of Aligarh. 
SirtHrja Shankar BajJ)ai :  I should like to suggest to my Honour-

able friend that his opposition would be more appropriate at the ~a e 

when I move that the Bill be passed, and not at this stage. 
Mr. President (,ne Honourable Sir Abdur Rahim): ~ Chair 

would like to hear whllt the Honourable Member has got to say. 
Maulana 8h&ukat Ali: Sir, I see it is very easy to try to thwart an 

honest, motion. I Wllllt to put up a straightforward and honest i~ t. If 
every uhstacle,--kgr,l or otherwise, that is put in front of me, all I (lan 
say today is that I will be able to meet it when I make a careful study 
of the rules and l'cgulations of this House. Today, however, 011 this 
matter, I must a:,k the indulgence of the House to give me:t patient 
hearing. I am an Aligarh boy. (Laughter.) (A Voice: "Boy 1 ") 
Yes, f am an AliguJ'h boy, and am proud of it. I am very much younger 
at heart than the youngest man in this lIouse. I know Alig'lll'h well ; 
I have worked for it ; and even my worst enemy cannot say that l la ~  

morll people love Aligarh better than myself or better thlln Illy late 
brother did to the collection of funds for the Muslim University. 1 
devoted myself, lilld I gave up Government service and took pa\·t in 
making its commtution. We took our full share and we took the greatest 
interest always in eWry 8.lSpect of life of the Aligarh Univert>ity. ;'\jow, I 
want to tell you, Sir, and through you, the House, that the reaSOn 011 
account of which feelings w,ere strained· between the Government 8IIId the 
Muslim people, so much so that men like me and others became rebels and 
outlaws, was on account of Government's constant interference in the 
internal affairs of Aligarh dearly loved by all. It has always been our 
plea that we ~ i ~ were entirely responsible for the working of tJle 
constitution. The great founder from the very' beginning laid ~tre  on 
the point thatJlobody should be a Trustee except" a Muslim. On: account 
of our feelings of l'e<::tlutment against the Government interfet(illce, we 
becalUc rehel!! and outlaws. We, Muslims, know how to look lI,ftet' our 
own interests and resent others interfering in matters concerning our-
elve~. \Va lluve got enQugh capable men in our University Court, and 
we are perfectly ulive to the best interests of the University, .... 

Mr. President (l'he Honourable Sir Abdur Rahim): 'rhe ChAit 
has heard the HODotn'able Member's preliminary remarks, and it thinks 
the Honourable Member must now address himself to the clause. 

Mau1a.na. Shauk&t AU :  I want to show why the University Court 
'tmanimously reeommended to the Government ..... 
Sir Muhammad Yakub : Not unanimously, by a majority of 1,,"0 or 

three. 
Maulana. Shaukat AU :  I am talking of April, 1934. 
Sir Muhammad YaJmb: Then also. 
Maula.na Bha.uka1. Ali: The ice~ ancellor  Sir Ross Maswood., 

realhliug the position, proposed and the Court acceptea it, that the !,ost 
of the Pro-Viee-ChaMellor should be abolished. And the Pro-Viee-
Chancellor himself, whQ Was an English gentleman and for whom we 
have the greatest respect, said with emphasis that. this post was not. really' 
needed ; that it has caused and will cause frictiQn· and ditt'erences and 
intrigue!!. When you have got a wh()l{!-tilne "\Tice-Chancellor,-:--there '\\'os 



TU ALIGABH MUSLllI UNI'BB8lTY (AlIENDDNT) BILL. 2lS7 

no need for the post of the Pro-Vice-Chancellor carrying nearly Rs. 4,000 a 
month. Everybody connected with tile University work accepted .it. The 
Aeademic Council, consisting of responsible members of the staff unani-
mously accepted it, and the gentleman concerned himself, Mr. Ran;botham, 
in the interests of truth, effioiency and smooth-working, said that the 
post was not needed and should be abulished. Then came a communica-
tion after April, 1934, to the Government of India, giving the considered 
decision of all thetle people who were intimately connected with 
the University .. No answer was given nor any notice taken of this 
recommendation. 'l'here were reminders sent also but to no effect and 
I would very much like the Honourable Member in charge to lay on the 
table of the Houae all the oorrellpondence that pBSHed after the University 
had asked for the amendment of the Muslim University Bill, so that the 
HOUBe may be able to judge and form an opinion whether the recom-
mendation of the unanimous Court was right or wrong or whether the 
Government Department concernod had treated them with due respect. 
Sir, all I want is that there should be no corruption., there should be no 
jobbery in our university organization. I know thcre had been corrup-
tion, there had been jobbery which we wanted to atop. 
lIcr6 I have ~ot a report in my hand which very few ~tltl en in 

this House have Keen. There was a Vice· Chancellor, of the type of 
Sahabzada Aftab Ahmed Khan,-a mM who had devoted aU hi,; life to 
the caUBe of Aligarh, and then there was a Pro-Vice-Chancellor, iM 
quarrels t~rte  between the Pro-Vice-Chancellor and the Vi(!c-ChanceUor, 
which ruined the work of our University. There wall indiscipline, and 
every rule and reputation of the University was broken to lnl'ther party 
politics, 80 much so that there were complaints and scandalous quarrels all 
ronnd and it was openly said that money was wasted and salaries increased., 
in favour of partisans, while others got. into trouble because they could not 
beloug to a ('ertain party and because the Pro-Vice-Chancellor tbought 
that he should control and have power and they fought and the Univ81'llity 
suffered. Bahabzada Aftab Ahmad Khan, the Vice-Chancellor, is dead, 
but Dr. Ziauddin Ahmad, the then Pro-Vice-Chancellor, is here and he 
will bear me out thut there was constant friction and open quarrels. 
This scandalous ('oni'lition got so bad that the Government ofHeiahi cltm-
plained. After commlt.atiQn' betwe6n Rector Lord Irwin lind Her 
Highness the Begum of Bhopal, the Chancellor, an impartial commission 
was appointed. '.i'lt('re were no Congress people on it nor :Muslim 
Nationalists were on it. The Commission had as President 8ir Ibrahjm 
Rahinltoola. He was formerly an Executive Councillor  of the BODlhay 
Government. Later on he became the President of the Legiglati\'0 Coun-
cil of Bombay, and still later he occupied the Chair that you, Sir, now 
occupy and on that Commission were Sir Philip Hartog, the educational 
expert: and also Sir George Anderson, now. Educational r.ommissioner 
with the Government of India-men responSIble. 

Xr. r~li ent (Thi' Honourable Sir Abdur Rahim) : How is that 
relevant to this daupe T 

MaulanaBhaukat Ali : Because I want to tell you that the ~ 
tnWs10nen had to look in the quarrels between the Pro·Vict,..Ohlt.noollGr aDd 
the ~ aneellor. Sir, there i. a Persian proverb : 

.. De" . ~  4ttr giJIi.tMII bel ~  

Do Pod,lGIt tier aqr...., fIG """jG!rJ4." 
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That is " ten Faqirs can sleep under one blanket but two Sultans 
cannot be m:comlUodated in a big Empire." Sir, I want to warn my 
n'On<Lurable frienrl of the danger and that we want to close the door for 
corruption. luty partisan can come forward with canvassed votes to 
have someone of his party liS Pro-Vice-ChaneeUor to pull down the Vice-
Chancellor. I hope, Dr. Ziauddin will have no objection to it because 
he will have no rival to interfere with his work ; he alone would be 
responsible for the good work or the bad work, that had been done. 'l'bel'e 
woulU Lc no constant friction and I want to shut the door to aU intrigue,.-
and this impartial and p'Owerful commission's report supports me in C'lel'Y' 
thing I have said. I do not want to read it all out, there is no time for it, 
but I do say that the Bill should be dropped now, and later on, say in the 
next Delhi Session it may be taken up, after consulting the Muslim public. 
'l'his is my pO!litioll. The recommendation of the Commission WM that 
Dr. Ziauddin Ahmad should be made to retire and give up his Aligarh 
(lonnection. He left Aligarh and after seven years he is hrought back 
aguill by meuns ofa miserable intrigue started in Delhi. I want to tell 
the Government in dear terms, 88 far as Aligarh is concerned, it is "ery 
'clear to me. This Muslim University is very important, and is our future 
hope, I do not want that the Government of India should interfere and 
be connected with any underhand intrigue to rob it of its independent 
character. 

Mr. Muhammad Yamin lthIm: Sir, it is a matter of good fortune 
that I am present in this House today when this Bill comes here after 
my having seen this Bill through in the ()ouncil of State. (Hear, hea.r.) 
Sir, I am one of the few members of the Court of the Muslim University 
who are the Members of this House also. I am D'Ot going to traverse all 
the ground which has been covered by my friend, Maulana Shauka.t Ali. 
I do not want to say what were the causes which made him a rebel OIl" an 
outlaw Or how he came over to the other side, as he himself has expressed 
his feelings. The question for me is whBt is the opinion of the Court ot 
the MU8lim University and how £am- has Government acted according to 
the wishes of that Court. 

The Court considered this matter in April, 1934, when Sir Syed Ro68 
Masood was the Vice-Chancellor and at that time there were certain per-
sU88ions made by him and there was something in the minds of the members 
of the Court which led them hurriedly to accept the recommendatiou 
tha.t the post of the Pro-Vice-Chancellor be abolished. But when this 
proposition came again before the Court on November 25th, 1934, the 
members of the Oourt, who were not present in the meeting of April, 1934, 
and who now became aware of the previous decision, challenged that deci-
sion and they came in full strength in November, 1934, to reconsider that 
decision. At that time the decision of sticking to the former resolution 
of the C'Ourt was decided by 42 votes against 38. This was a very close 
division and, as the Honourable Members of this House' are aware, this 
agitated the whole Muslim public in India. Members of the Court came 
from all parts of India, BUch as· Hyderabad, Madras, Peshawar, .AMam and 
other t;ar distant places in the COUDtry simply to give expression to their 
views. The members voted in favoor of the old decillion simply because 
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lome of them did not like to go baek on their former decision. I was 
pr~ ent .throughout an~ I ~o  that the opinion ~ closely divided. The 
c~le  t.hmg that prevaIled m the mind of the people who had voted. on the 
SIde of 42 was this that as they had taken & decision only a few mon.ths 
back, they did not like to change it. There was other side also and 
members who were absent in the first. meeting thought that they mu"t 
hold ~ at that decision was wrong and they must revise it. Besides, on 
the SIde of 38 votes there were peo.ple who had been Hubscribing greatly 
towards the funds of the Muslim University. Therefore, although they 
were in the minority by four votes only, their views ce.,t;&inly carried 
great weight. This opinion was forwarded to the Government of India 
and I tJlink the Government of n ~a could not find a better solution than 
to say that they left the matter entirely to the Court. Sir, up to this 
time it has been obligatory under the Act. t.o have a ro ice~ ance lot. 

That post must be filled and mURt continue. When the decision came up, 
however, by a slight majority, it was t.he dut.y of ilie Government. of India 
to leave it. aside and to give an option t.o the future Courts not to be 
bound by a li~ t majority but. to revise it whenever t.hey t.hought fit. 
Therefore the Government of India gave this power t.o the Court of the 
Muslim University by providing that in fut.ure the Court may fill up the 
post. of the Pro-Vice-Chancellor or not as it thought fit .. I think 'this is 
the best solution which the Government of India could come to and it was .. 
unanimously acce,pted by the Council of State. I hope that under the 
circumstances this House will not go beyond this because if the views ot 
M.aulana Shaukat Ali are accepted, they would be having the views of one 
party only which voted once in the strength of 42. But if the Rouse 
accepts the proposal as contained in the Bill, then it will be giving an 
option to the members of the Court to have the Pro-Vice-Chancellor or 
not to have thc Pro-VIce-Chancellor as they deem fit in the future. If 
we get a Vice-Chancellor who can run this show properly, we will cer-
tainly not require a Pro-Vice-Chancellor. But if we find ourselves in 
sOme difficulty in future when we have to keep a Vice-Chancellor who 
cannot perform the duties of the Pro-Vice-Chancellor as detailed in the 
:Muslim University Act, then certainly the Court must have an o.ption to 
appoint '8 Pro-V ice-Chancellor also and that is tile only thing on whicll 
'we, the mem.bers of t.he Court, would like to have t.he vot.e of this House. 
We will ask the House t.o vote simply giving an option to the future 
o rt.~ of the Muslim University and not be led by the washing of the 
dirty linen which the Ma.ulana has done in this House. 

Maulana. lhauka.t Ali : I object to the nse of that expre!lllion. 
'Where can I get redress for this party intrigue' I say abolish the post 
of the Pro-Vice-ChanceUOT'. 

Mr. Mlllvunmad Yamin Khan : J know, Sir, that my frillllll, l\{aulana 
Shaukat Ali, has got a very excitable temper and I never meant an)' 
offence to him. What I meant t.o say was that t.he Howw. should not he 
led by anything of a controversial na.ture but be guided only by the desire 
of the Muslim comlllunity as a whole. 

'Sir Girja Sha.nkar BaJpaf !Sir, my Honourable friend, the Mautana, 
8p ~ 'with great feeling, and I have no doubt those feelings have beeD 
deeply stirred, but I shall be or i~en jf I do not go. into much of what he 
said for the very simple reason that I submit' and 1 submit that without 
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any idea of giving him offence that much of what he 8ai~ really is not 
relevant to the consideration of this clause at all. He Bald a great deal 
about the Rahimatulla Committee. The only point with which I am 
eoneerned here and with which the House is concerned today is whether 
the Rahimatulla Committee had  anything to say on the subject of tlw 
abolition of the post of the Pro-Vice-Chancellor. The Rahimatulla Com-
mittee is silent on that point. Then, Sir, my Honourable friend went 
on to say that there W8.'! a great deal of effort made by the Government 
to interfere with the affairs of the University and he challenged me to 
produce the corres'pondence that passed between us and the University 
er rather the Vice-Chancellor on the subject of this particUlar amendment, 
because he suspected that, if that correspondence were produced, signs of 
this interference would be forthcoming. Now, Sir, as a at~r of conven-
tion,we do not ordinarily place correspondence that passes between us 
and other autonomous bodies on the table of the House, but I am quite 
prepared to show my Honourable friend, the Maulana, the eorr~pon ence 

that has ptulsed ..... 

Maulana. Bhaukat Ali: May I interrupt the ll l l l~ Member 
and say whether he is prepared to give me permission to expose the 
intrigue ..... 

Sir Girja BbaBka.r Bajpai : I do not give. way. I am merely con-
cerned with the point which he m;ade and I say that I am prepared to 
show to the Maulana himself the correspondence that passed between us 
and the University on the subject of this amendment and he win, I aiD. 
'lure, be satisfied, being a fair"minded man, that there was absolutely nO 
question of interference or intrigue in regard to that matter. . 

Now, Sir, my ono ~ a le friend might say that the amendment which 
we are undertaking now will give the Government directly or indirectly 
authority to interfere with the Court. May I draw your attention to sub-
sect.ion (1) of sect.ion 20 of the Aligarh Muslim University Act' Sub-
~tion (1) of section 20 says : 

,. The Pro-Vice-Chancellor shall be appointed by the Court." 

We are leaving to the Court the option to appoint the Pro-Vice-
Chancellor if t.hey wish to. Weare equally leaving it to the Court not 
to appoint a Pro-Vice-Chancellor if they do not want to. I would further 
point out that, unlike the appointment of the Vice-Chancellor, the approval 
of the Governor General in Council is not necessary to the a,ppointment 
of a Pro-Vice-Chancellor, so that this matter is entirely within the juris-
diction of the Court, and has neither directly nor indireetly anything to 
do wit.h the jurisdiction of the Governor General in CouDcil over the 
University. That, Sir, disp<lSeB of the point which he made in regard to 
interference by the Governor General in Council. Thf'n he did make 0. 
great point of the decision taken by the Court in April, 1934, and he sought 
~ minimise the ~eci ion  of the Court taken.in November, 1934. May I 
iII'S,! your attentIOn to the. ,act that w)utt the Court was considering in 
AprIl,. 1934, was nGt so . :rou!;h the merIts of option vel'SWl obligation to 
~p~i .t. a ro riee~ pan~ lpl . Wb.8.t. i~ we.s injlqeneOO by WIIS t ~ reCODl-
metidat}()n of the' Retrenchment COIDDllttee to abolish the poat of Pro-
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Vice-Chancellor as a measure of economy. The a.mendment that we are 
proposing does not in any way fetter the i l l etion r~  power of the Court 
to abolish the pm;t of Pro-Vict'-Chancel1or whenever they wish to. There 
is one further point wit.h regard to the meeting of the COlirt in November, 
1934. That meeting was not considering the question whether the power 
:;;ha11 be optional or not. The resolution upon which the Court divided 
was this. I have got the terms of the resolution before me : 
"  J beg to propose that the post of Pro· Vice· Chancellor should not be nbolisbed 

AJld steps should be tnkcn to appoint a Pro·Vice·Cbllneellor as soon as possible." 

That, Sir, was wha.t the Court divided upon and not the question whether 
the Governor General in Council would be act~n  rightly in leaving discre-
tion to the Court instead Qf statutorily abolishing the post of Pro-Vice-
Chancellor. 

lYIaulana Sbauk&t Ali: Who proposed this resolut.ioll 1 

Sir Girja. 8ha.nkar Bajpai: It was proposed !"y Khwaju Nizamuu. 
din. 

Maulana Shaular.t Ali : There you are. That makes all the difl'er-
ence. 

Sir GirjR 8ba.nla,r ~p i : That was the deeision taken by the 
Court. I think, Sir, that IS all I have got to say in &llBWer to the lari~ 
number of charges mlldr of an attempt on the part of the Government to 
interff're with the discretion of the Court. I submit that this particular 
amendment instead of restricting the power of the Court actually enlarges 
the power of the Court and is in the best interests of the University. 

is : 

is : 

is : 

ill: 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

•• That rhWMl' 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added h) the mIl. 

Mr. President (The Honourable Sir Abdur Rahim) The question 

.. That all~e I Mtllnrl purt of thl' Bill." 

The motion was adopted. 

Cl&Wie 1 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : The e~ti n 

"That the Title and the Preamble stand part ot the Bill." 

The motion was adopted. 

The Title and the Preamble were added to the Bill. 

Sir Girja Shankar Bajpa.i : Sir, ~ beg to move: 
•• T1.at the Bill, lUI pllatlCd by the CouDcil of State, be pUlled." 

Mr. Pr8lidellt (The Honourable Sir Abdur Rahim) : The quel!t.ioD: 

. ,-••. That tbl' Bill, 8". Jlafl8ed by thl' Ooun('i1 of State, be paued." 

"  . air M1Ib&11UDeA 'Jakub (Rohilkund and K\UU.aon Divi,aiOllij : 1I:11hllm-
D1Niq Rural) : Mr. ~re i e lt. I have also the honour of being an old b&)1 
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of Aligarh. I have also been a member of the Board of Trl.Ultees of the 
M. A. O. College, Aligarh, since 1913. I am also one of the foundation 
members of the Aligarh Muslim University. I was also a member of the 
.Committee which drafted the constitution of the Muslim University. I am 
also one of those lovers of my dear alma mater who ran away from Morad-
abad to Aligarh in 1920 when a horde of rebels went to Aligarh to destroy 
our mother University and wanted also to set fire to the buildings that 
were in existence. Therefore, I can claim as much love for my alma mater 
as anybody else in this House. Sir, J am very sorry, extremely sorry 
indeed, that a little heat has been introduced in this purely non-contro-
versial Bill. It i<; not right to say tlIat a partic~r gentleman alone has 
the right to speak in the name of Muslims ..... 

Maulane. Sh&uka.t Ali: As if a Knight has the right to speak in the 
name of the Mussalmans even when he does not know the subject and even 
when he has done no service for the community. 

Sir Muhammad Yakub :  J do not wish to wash dirty linen in the 
public. 

Maulana Bhaukat Ali : They ought to be washed in the public if 
they are dirty and deserved to be cleaned. 

Sir Muhammad Yalmb :  I am afraid that Mr. Sbanlmt Ali has pro-
voked me and probably I will have to say something now before the House 
about this affair. 

MaulaJlil. Sha.uk:&t Ali : Do so with pleasure. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member should not enter into personalities. 

Sir Muhammad Yakub : Very well, Sir, I will act H.ecording to the 
Persian proverb : 

" J awab J ahela,., BlJ8had KhaflWlihetJ.·· 

•• Silence is the proper answer to a rustic." 

I will not produce any more heat, but I will briefly show whether the 
amendment that is intended to be introduced in the Bill is for the benefit 
of the institution or not. AB has been pointed out, tbe idea of abolishing 
the post of Pro-Vice-Chancellor was mooted on account of financial 
stringency. We borrowed the services of a Pro-Vice-Chancellor from the 
Government and we were paying him about Rs. 3,500 a month, on account 
of pension rights and all those things. Then, Sir, we had a Registrar 
whose services also were borrowed from another University and we wcre 
paying him about Re. 1,200 or Rs. 1,400 a month. Then we had to pay 
about RB. 2,000 a month as hollora.rjulll to our. ice ~cellor. Thia was 
a burden of about RB. 7,000 a month on the exchequers of our University. 
I also happen to be a Member of the Finance Committee of the Muslim 
University and we found that some retrenchment was extremelyneceesary 
in order to make the budget balance. We had deficit budgets for over 
two years and therefore a Retrenchment Committee was appointed. No 
doubt ~ at. Retrenchment. Comm!ttee recommended t.h(l.t, .88, 8;. ea ~e or 
retrenchment, the. post of Pro-VIce-Chancellor sbould be 8.bOlished. 'Now, 
Sir, 'What I want to lay streSS 'Upon is the 'faet that !the abolition ~  tJie 



THE ALIGABH MUSLIM uNlVEBSrrY (AlO:NDHENT) BILL. 26S 

post of Pro-Vice-Chancellor was recommended as a measure of retrench-
ment and not because the post was not needed. Sir, we know that the case 
of denominational Universities is quite different from that of Government 
Universities. The Vice-Chancellor of a Government University has nothing 
to do with the public outside. lIe can work f1S the Principal of the 
Colleges. While the Vice-Chancellor of a denominational University 
stands on quite a different footing. On one side, he has to deal with the 
public outside, send deputations, collect money, raise subscriptions and 
do a lot of things. On the other hand he has to manage a very big 
educational institution. Now, Sir, in India there are only two denomi-
national Universities. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
It being four of the Clock, the motion for adjournment will be taken up 
now. 

MOTION FOR ADJOURNMENT. 

DFI:WA'fOH OF TROOI'S FROM BarrISH INDIA TO AnDIS ABBABA (AnYSSINU). 

Pandit Nilakantha. Da.s (OriRsa Division: Non-Muhammadan) : 

4 P.M. 
Sir, I move that the House do now adjourn. My motion 
is in connection with the sending out of troops from 

British Indill to Abyssiuia, 'l'his morning, fortunately, my friend and 
colleague, MI'. Sat,vamurti, asked some short noticequestiollil on the suh-
ject, and, by now, we know that the Indian Government, in their anxiety, 
it l1ppears, to protect the Indian nationals in Abyssinia, asked the  British 
Government to do their duty by sending some troops to Abyssinia, AlId, 
as troops were hetter Ilyailable in India and it was to protect the Indian 
nationnls, Indian troopR wrre sent, His Majesty's Government agreeing to 
pay for them. 'l'here can be no obje('tion so for as it go(>S. It is our duty 
to project Indian nationals, and, OR it is also the duty of the Empire, 
they will pay for it. But the objeatof my motion today .is quite diifereut. 
My objection is based on Our experience that our troops have in the past 
been frequently sent out to foreign lands. Very often they were, first of 
all, .~l t out from this land under some pretext or other, either to protect 
our own nnandal intere'!ts, or to guard our fiRcal policy or sell our opium, 
and tlJings like that. Now, undoubtedly, it appears that a war is immi-
l1ent, it is on the horizon. If Abyssinia can be made somehow to come 
to her kneeR, there may not be war, That. is the only chance. The high-
sounding TJraguc of Nations, we know what it is, ... , . 

Mr. I. G. Aoheson (I<'oreign Secretary) : Sir, 011 a point of ordol', 
the HOllollrahle Memher appears to me to be referring to a matter affect-
ing' the relations of Hit> l\Iajesty's Government with foreign powers. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair 
would warn Honourable Memberl!l that in this diseussion no matter should 
be hrought in which is likely to affect the foreign relations of the Govern· 
m!!nt. 

Pandit Ni1&kan'ha Du: I should like to clear tbi, position that 
our troops should in no way be utilised for purposes other than protecting 
the interests of Indian nationals. 

M""IaD- 8h&u..t· 4U (OitieR of the l'TpitedProV!nees: . a ..~ 
DtMtltl Urbali) : And Dbt forI Aby;Jiinitl ., :' '. ". ~ . ,', .. ' 



[3BD SEP. 1935. 

Pandit Nilakantba Daa : No. And when Abyssinia is going to be 
the theatre of war most probably wry soon, contingencies may arise when 
our troops may be l:ompelled to join this side or that. In that ease, what 
I preSJ; today is that. before any such steps are taken, this House should 
be ~n lte  and all the cards should he put on thfl table. We shall be 
the judge ..... 

Major Nawab Ahmad Na.wa.z Khan (Nominated Non-Official) : If 
thE' Home is not sitting. what then? 

Pandit Nila.kantba Da.s : There will be a special and emergent 
mpcting, for it i~ Jlot such an affair where things should be done lwhinu 
our hack. In fact, my Resolution was that Indian opinion was not con-
~ll t l  tlnd I press that Indian opinion should be consulted ; for it is 
quite likely that Imperial interests may demand that our troops should be 
utili:-;ed in some way, and. as it is quite evident. we may require it in ROlliI' 
otllPl' ways. In spite of all our European dresses and dinners and other 
para pll ernalia. all the words and phrases of the European constitution 
sticlcing aU aroulld us like peacocks' feathers, we are what we are. \Ye 
art> Hmong the black and brown races, and we have heard what Mussolini 
said the other day ..... 

Mr. J. G. Acheson: Sir, I again rise to a point of order. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour· 
able Member ought to refrain from making any comment"! on forpign 
pow('rs. 

Pandit Nila.ka.ntha Das :  I am not intruding upon the foreign rela-
tion!! of the Government of Indin 01' His Majesty's Government. What I 
mf'an to say is this. Our sYJllpathiCll naturally go towards Abyssinia, and 
it lIlay be that wht'n ltaly.is to be fought by people who are in charge of 
our troops ..... 

The Honourable Sir Nripendra Sircar (Leader of the House) : Sir, 
I ri"p on II point of order. 'fhis matter was very elahorately discussed 
as to what ts permi!'lsihlf', when a similar qne!'ltion was rai!'led about spnding 
troops to China, and I would draw your attention to the ruling which Will-
giypn then. You will find it on pages 11 and 12 of the Collection of 
Rulings. Mr. S. Srinivasa Iyengar sought to move the adjournment of 
the Home in order to discuss the question whether the Government of 
India were entitled to, or should send Indian troops to, China without 
con'!ulting the Indian Legislature, whereupon objl'ction was taken hy 
Government that the motion could not be discussed without rt>ferring to 
qUf'stiollS of foreign policy, and, therefore, was out of order. The Presi-
dent 'Ij ruling was this : 

"The Honourable the Bome Member doee not quelrtion that· the motion no" 
before the HoWl" raill81 a de1\nite matter or a matter of urlFent public importanee. 
I take it, therefore, that the subject matter of the motion 111 a debite matter ot 
urgent pubUc importaDce. The main ground on whil'b he objecte to this motion is 
that it relates to n matter a.treeting the relationa of the Briti8hGovernment with 
the Chineae Government. Thil Auembly ~ certainly not entitled to eritieise or 
dlseus8 the foreign pon~y of the British Government or ot the Government ot India, 
a:ad any motion whicb direetly. or indirectly· raiaea an,. discussion of that foreip 
policy would ~ertainly be out ot order. But t e ~ra. le Member in charge of 
this motion baa clearly indicaW that hie Intention is to restriet this motion to a 
~  ~ et . ll o el ~ ~ at.t o~  of ·lllllia ~l  ~ lIMe aCNIIl to IeDd 
Indian troops to Cliina for military ~~  ..i~ t e~ to ~  ~  l 
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And, now, I come to the important portion 
•• There is, therefore, no danger of the Assembly discU88Uig or criticising tiul 

foreign poliey of any Government. J fuUy appreciate the point of view ot the Home 
Membt'r that any disfussion on the sUbject·matter of this motion at this stage would 
lead to disastrous consequences. But, Its I hav(' :t1rCQ(1v \)ointco. out to t i~ Assembly 
it is Bot a question for the Chair to rODsii!er. The ChaIT is bouni! by tht' lull'S and 
regulations, Rnd if the motion does not rRiBe any question of foreign policy of the 
British Government or of the Government of India lUlU merely calls in question tht 
action of the ?overn!llent of IndiR ill agr('eing to Mend Indian troopB without any 
referenre to thIS Legislature, I do not see bow I ean disallow it." 

That. is 1he rnlinQ' thllt hilS been given before, and however much Ol1e 
may be [O;ympathetic to Abyssinia, the making of such a declaration on the 
floor of this House if! not permissible on a motion for adjournment. 

Mr. President (The Honourable Sir Abour Hahim) : Cannot thE' 
Honollrllble Member give his reasons why troops should not be sent out 
of India Y 

The Honoura.ble Sir Nripendra Sircar : He miltht as well say tha' 
thp British Go\'ernmpnt should i~ t for Abyssinia and we can then discuBs 
tl>.e whole foreign policy. It is for the President to draw a line, and, I 
snhmit. my friend is dangerously ncar the line. if he has not already over-
stepped it. . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot be too careful not to t~nc  upon any questlOn which 
rua.v a1Tt'ct the foreign relations, beeausf' the situation is extremely delicate 
as Honourable Members know, and nothing should be said in this House 
that wl'nld complicate matters .,till further. 

Mr. S. Satyamurti (MadraI'! City: Non-Muhammadan Urban) : We 
want to avoid wars. 

Pll.Ddit Nilakantha D&I : I have been all along quite careful: I 
simply put some problematic propositions that some contingency might 
arise where ..... 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
wants to understand what is rrally thf' ohjeet of this motion : is it to 
censure the Government of India for sending troopll from British India 
to Addis Abbaba Y 

Pandit NUakantha Das : e~ : my motion is that thf'yhave sent 
troops without consulting any public opinion in India, and I also make 
this point ..... 

Mr. President (The Honourable Sir Abdllr Rahim); Then the 
HOJlourable Membf'r can confine his motion to the right of this Honse 
to be consulted. If he does that. hI' can perhaps avoid all questiou", 
relating to foreign policy. 

Pandit Nilakantha D8.I: I am simply explaining as to why con-
sultation 0·' the opinion of this House is necl'1I88ry ; for it may be even 
now that our troops may be utilised in foreign tht'at·res of war without 
our knowing it fot' ~ rpo e  whieh a ~ not c.ondu.dve to Indian. interests. 
'fhat is my whole pomt : an~ I have made th18 pomt clear, I beheve ; and 
1 should like to bear what t ~ overn~t nt have to say.a8 to the attitude 
of Governnient in. this matter And the· purpQse tor which theRe t1'oops have 
been SE'nt out and:I filhould like to make it CleaT that we wO'IlJd like to ~e 
-' " .'. .", . , ' . 
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assured that, without consulting this House, they should not be used for 
purposes of war. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
moved: 

" That. the Bouse do now adjourn." 

Mr. G. R. F. Tottenham. (Army Secretary) : Sir, I should like to 
read to the House the actual terms of the notice of this adjournment 
motion, which was given by the Honourable Member opposite--" to discuss 
a definite matter of urgent public importance, namely, the despatch of 
troops from British hldia to Abyssinia thereby putting a buruell Oll 
Indian revenues ..... 

Pandit Nilakantha DaB: That is not my motion; that has not been 
moved. This is the other motion. 

Mr. G. R. F. Tottenham: That is the copy I received ..... 

Pandit Nilakantha Das : Mine is "The despatch of troops from 
British India to Addis Abbaba ". 

Mr. G. R. F. Tottenham :  I apologise. After what the Foreign 
Secretary said this morning, I think I can explain the whole position of 
Government in a very few sentences. It is perfectly true that over a 
year ago, speaking in this House on the Indian Navy Bill, I said that, 
with the approval of the Secretary of State for India, I was authorised 
to announce that " it is the intention of the Government to consult the 
Indian Legislature, 80 far as may be possible, whenever any question arises 
of lending the Indian Navy to the Admiralty for operations other than in 
the defence of India". That undertaking applies by implication equally 
to the Indian Army as well as the Indian Navy: that is to say, we are 
under an obligation whm any question arises of sending troops overseas 
for purposes other than the defence of India, to consult the Legislature 
beforehand ~ er it is possible to do so. On this occasion we have 
Tlot deviated in any ll~  from that undertaking. ~ facts are simply os 
follows. ~re are in Abyssinia about 1,600 British subjects, of whom 
about 1,000 are Indians. There is already in Addis Abbaba a small lega-
tion guard of Indian soldiers, about 10 of them, who are well-known and 
populnr in Addi"l J\.hIHlll:l. We had been asked through the press ~l  hr 
receiving notice of n number of questions from Honourable Members 
opposite what steps Government were taking to protect Indian interests 
in AbYSRinia. We were advised that if we were ~o n  to t.ake any steps 
to protect Indian intrrests in Abyssinia we mlll'lt do it at once. That was 
in thl' month of A ~ t. In the month of A ~t the ~ i lative As-
lIembly was not sitting. It was therefore impos!>ible for UII to consult the 
Legislature. W (' finally decided to send It small body of one hundred men 
to reinforce the legation guard at Addis Abbaba and His Majesty's Gov-
ernment are paying the cost of that reinforcement. I do. not think it 
can be maintained that the despatch of a force of 100 men means that we 
in, India are maintaining anar~y in excess of IndiaI). requirements, and 
that is usually thEl argumep.t that..is broUght against us when we send 
troops oyerseas.. ,The number ia' ~trel l.ely  flmaIl, and ~ I were to venture 
to embil.rk ,upon .~a.t topic, .l' do. not tpink 100 m!ln, could, ~a ~ any dit£(!.r-
eDee in any possible larger war that may supei-nne. Those are the plam . 
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facts. I admit it is perfectly open to this House to censure the Govern-
ment on those facts, but I do honestly and most respectfully put it to them 
that by censuring Government for taking this action they would merely 
be culling ridicule  upon their Own heads. 

lttaulana Shaukat Ali : Sir, I have no quarrel with ·the Honourable 
Member who has just made the speech on behalf of the Government except 
on one matter-that the number of troops he has sent is much too few. 
Whatever relations we may have with foreign Governments, I say this 
that, if any Indian, even one single Indian's life is in danger at the hands 
of nny power, friendly or unfriendly, it is the duty of the wholc of the 
Indiau army to go out and Rave that man. I do not want to make a 
speech: T only want to make an announcement that if the people of 
A y ~inia  who are under-dogs, are being treated disgracefully and are 
to be trampled down, then it is the duty of India to send out, not one 
hunclrl'd soldiers, but tl'n divisions, if nl'ceBsary ; and if the Government 
ask for money, I hope I will be one who will persuade all my friends 
anu the ,.,hole of India to sanction all the money and men neecieJ to 
serve thi:;; noblp o n ~ . IJeaving that aside for the moment, I was jnst 
going to say that if Captain Sher Muhammad Khan was the Field Marshal 
willing to lead us, then, I, though a broken down athlete limping along, 
hardly able to stand and walk, I will be very glad to offer to be a soldier 
and work in that army that goes to defend the weak and the oppressed 
And fight unjust people out to rob others of liberty, hearth and houae. 

Sardar Mangal Singh (East Punjab : Sikh) : Sir, I sllpport my 
Honourable friend, Maulana Shaukat Ali, that if and when the occasion 
arises to help Indian nationals in Abyssinia or to defend poor Abyssinia 
against European capitalism, the Indian Army should be allowed to go 
there and help those people. But this adjournment motion raises another 
important point from the point of view of the Indian Army. It is 
acknowledged that the Indian army is kept, t..1:Iined and maintained here 
for Imperial purposes, and, from that point of view, we can, I think, 
rightly and legitimately claim a proper share of expenses from the British 
Government. It is true that the expeditionary force will be financed by 
the British Government. (An Honourable Member: " it is not an ex-
peditionary force.") My point is that even in maintaining the Indian 
army, the British Government should pay something to the Indian 
Government ....... . 

lIIr. O. Bo. 1'. Tottenham: But the British Government already pay 
OfIe and half million. pounds. 

Sardar Mangal Singh : That is not at all sufficient ; it is too little. 
I maintain, Sir, that the British Government should pay at least one-half 
of the expenditure incurred on the maintenance and the training of the 
}I uropean army in India ..... . 

Mr. Pr8lident (The Honourable Sir Abdur Rahim).: That has 
nothing to do with this motion. The Honourable Member must confine 
himself to the motion before the House. 

Sardar Mangal Singh : Sir, this motion has raiBed a point relating 
to. tne employment of Indian anny outside the frontiers of India ....... . 

Mr. Preef.dent (The Honourable Sir Abdur Rahim) : Without con-
mltitlg ............ , 
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8&rdar M'.a.DgaJ. 8iDgh : li'rom that point of view, Sir, I maintain 
that the British Government should pay at least 50 per cent. of the 
c a~e  of the European army in India. 

As regards the rights of this House, I am very glad that the 
Honourable the Army SecretarY' has agreed to a certain extent that when-
ever possible, the Government of India would consult the wishes' of this 
House, when the occasion arises, to send Indian troops outside India. 
Personally, Sir. I do not feel inclined to censure the Government of India 
on this account, because they have sent only 100 men to Abyssinia to pro-
tect the Indian nationals there. I hope that my Honourable friend the 
Mover, will withdraw the motion after the discussion is over. Appla~ e.  

Mr. SaDri Vencatachelam Chetty (Madr(lS: In.lian Commerce) : 
Sir, the view that every adjournment motion is a censure motion is a 
bygone view. That is not the only reason why adjournment motions are 
tabled. More often adjournment motion .. are tabled in order to bring to 
the notice of the Government the urgency, the importance and the neces-
"ity of the subjeet-matter of the motion. I believe it is in that view that 
my friend, Pandit Nilakantha Das, has tabled this motion. So far as the 
actual action of the Government in despatching so small a number of 
troops as 100 to Abyssinia is concerned, I do not think there is much 
difference of opinion. I would rather like to put it this way, that it is a 
matter on which we should feel satisfied that the Government took early 
steps in this matter; but, as the Honourable the Army Secretary just 
mentioned, it would have been probably possible for the Government to 
consult the Legislature in this matter also if it had been in Session. Of 
('ourse, it is easy enough to say that, in the month of August, the Assembly 
was not sitting, and that the Government were compelled. owing to 
urgency, to send this small contingent to Abyssinia. ~ t does he mean, 
therefore, to say, Sir, that a similar situation is not still on the tapis of 
the Government, that t!fere are not yet certain matters in which the 
Assembly could be consulted in regard to the Italo-Abyssinian trouble T 
It may probably be said by the time when we meet next that the Assembly 
,,,as not again in Session, and, therefore, there was no opportunity to 
consult the Legislature. So what the Government have promised in 
spirit in regard to matters concerning the Legislature will not be given 
p.fl'ed to, though they may even now be in possession of information in 
regard to which they can even now consult the Jj(·gislature. But it is 
very difficult for persons sitting on this side of the House to say whether 
Government have got any such questions under consideration. But whitt 
I would like to say is that the promise that has been made by the 
Government today that they would consult the Legislature in reapect of 
the despatch of troops to other countries should be scrupulously carried 
out in actual practice. The reRRon as to why we are anxious that the 
Legislature should be consulted in r!'garo to this matter is. !'ven according 
to Government that India is put upon a statu<; ~o e at equal to that of 
the dominions: that every other dominion Government consults it.s own 
IJegislature or its own Parliament in regard to despatch of troops for action 
outside their own dominions. We expect, though it will not be incumbent 
under this Q)nltitution or under the coming Constitution for the Govern-
ment to  consult the Legislature, some voluntary response in regard to this 
matter and they would consult the Legislature, so that they may earry 
the people with them in acts such as these involving lhe Reace of this 



country as well. ,It is from that view, Silo, that I think my friend Pandit 
NilJ1kantha Das, haa tabled this motion, and I rather think that ~arryin  
this motion will not mean that it is a censure on the Government but it 
will only mean the urgency and necessity of consulting the e i l~t re in 
matters like these. 

Mr. Lalchand Navalrai (Sind; Non-Muhammadan Rural) : Sir, I 
would just like to ask a question from the Honourable the Army Secre-
tary. He said that, as the Assembly was not in sitting in the month of 
August, the Legislature could not be consulted before t ~ troops were 
~ent to Abysllinia. May I know from him whether he will agree to the 
appointment of a Standing Committee to be associated with the Army 
Department just as other Departments haw, so that, in cases of such 
nrgency, that Standing Committee could be summoned and consulted' 
Because, whenever things are done without consulting thili House, shelter 
is always taken under the plea that the Legislature was not in Session, 
and so they could not consult the House. I would like to know from the 
Honourable Member whether he would like to appoint a Standing Com-
mittee to advise his Department and to consult on such matter!! as these 
when, the Legislature is not in Session. 

Mr. G. R. F. Tottenha.m : Sir, I obviously cannot answer on behalf 
of the Government a question such as that put to me on the spur of the 
moment, but it scems to me that there ill a good deal in it. We will 
certainly take the matter into cOllsirl".I'ation and HN' whetlH'r anything can 
be done in that direction. (Applause from all sides of the House.) 

Pandit ltriahna Xa.nt M&laviya (Benares aud Gorakhpur Divi-
sions : Non-Muhammadan Rural) : (The Honourable Member who was 
not in his own seat rose to address the House.) 

Mr. President (The Honourable Sir Abdur Rahim): If the 
Honourable Member wishes to address the House, he mu!!!t address it from 
his own place. ' 

Pandit Krishna Kant Mala'rlya.: I am sorry, Sir. (Thc Honour-
able Member then took his own seat.) 

Sardsr Sant Singh (West Punjab: Sikh) : May I JKlint out, Sir, 
that we on this side are labouring under a very great disadvantage in t.hat 
we are not able to follow the proceedings of the House properly as we 
eannot hear what is said on that side' That is why we from this side 
have often to go to a place from where we could hear speeches properly. 

Pandit Krishna Kant MaJaviya: Sir, I entirply a~r  with the 
proposition laid down by my friend, Pandit Nilakanthll DaR, that the 
House should be consulted before Indian troops are sent for action over-
fleas. At the same time, I am not prepared to censure the Government 
for having done a right thing at the proper time. I think, during the 
18st ten years if Government have ever acted rightly, they have done 80 
on this occasion. I go further and say this. I fecI, Sir, like my friend, 
Maulana Shaukat Ali, that the Government of India should have forced 
the hands of Bis lfajeety's Govermnent also to enter the war, instead of 
wavering, and help the Abyssinian Government. It is said, Sir, that we 
are the original e ~r  of the Let1gue of Nations, which I have always 
~le  cc Leagae of Robbers ", and, at nch, I think we have a right to 
lIay that we should go to war to protect a weak nation, to pl'eVent a war 
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of aggression j otherwise it is no use our being members of the League of 
Nations ....... . 

Mr. J. G. Acheson: I rise to a point of order. I would point out 
that the Honourable Member is going beyond the scope of the motion and 
discussing international policy ......... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member is speaking of the League of Nations and not about foreign 
policy. 

Pandit Krishna Kant Malaviya: I think, Sir, as members of the 
League of Nations, which is constituted to prevent wars of aggression, we, 
~  representatives of the people of India, have a right to have our say. 
We do feel that His Majesty's Government is not doing what it should 
do. We feel that it is only interested in the water of the Blue Nile ..... . 

Mr. J. G. Acheson: On a point of order, Sir. J apololrise for 
giving trouble to the Chair, but it is my duty to point out that the 
Honourable Member is dealing with international affairs. 

Some Honourable Members : Why not ? 

Mr. President (The Honourable Sir Abdur Rahim): Order, order. 
The Honourable Member cannot criticise the foreign policy of the British 
Govemmel\t or of the Government of India. 

Pandit Krishna Kant Malaviya: I bow to your ruling, Sir. I 
was trying to obey your orders, but let me say this much that I was not 
criticising the foreign policy of His Majesty's Government. What I 
wanted to urge was that if Indian troops have to be sent there, they should 
be sent to protect the interests of Abyssinia, and not merely the :fiow of 
the Blue Nile. Weare not interested in making a motor road from Lake 
Tsana to Sudan. That is what we want to say. As I said, Sir, we are 
not interested in the flow of Lake Tsana, we want to protect the tap, the 
reservoir, the territory of Abyssinia. If we had any voice in the affairs of 
our own country, if our opinion was asked as to what was the right thing 
to do, we wonld  say that our opinion is, as representatives of this conntry, 
and a member of the League of Nations, that we want to go to he1p 
Abyssinia and we want to go to war with Italy in order to show her that 
"he has no right to invade Abyssinia. I think I am expressing the opinion 
of my Honourable friends present here. I request. you, and through you, 
the Honourable Members on the Government Benches, to communicate 
to His Majesty's Government that the opinion of the Legislature of this 
flountry is that we want that His Majesty's Government and the Indian 
Government combined should go to help Abyssinia in her distress. We 
are entitled to make this request. We, as representativeB of this country, 
are fully entitled to request Honourable Members sitting on the Treasury 
Benches here to communieate to His Majesty's Government ........... . 

Mr. J. G. Acheson: Sir, once again I mnst rise on a point of' ordi>r 
to point out that the observations of the Honourable Member ......... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
tJjinks the  Honourable Member is not in order. He must not pursue that 
line of argument. 
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Pudit KriJIma Kant :.aJaviy&: But the line of l argument is .. 

, mr.-President (The Honourable Sir .A.bdur Rahim) : The Honourable 
llember is aware that the wording of the Rules and Standing Orders is 
so wide and I>weeping on that point that there is really no room for dis· 
cussing any aspect of the foreign policy. ' 

PaiIdit KrishDa. Ka.nt Ma.1a.viya: In our own country, we are not 
entitled to express our opinions; in our OWJl country, we are not to say 
when our troops are sent out, whether they should be sent out Or notl and 
for what piirpose8.they should be used:' " 

An Honourable ll.ember : Weare ,a I>ubject race. 

Pandit Krishna Kant Ma.laviya: I know· that, 1 know that we 
are a subject race, and that is why I want that Abyssinia should not be 
subjugated. All the samel I would request Honourable Members to expreas 
the opinion of this House that we do want that His Majesty's Government 
should go in for war ......... . 

Some Honourable Members: Order, order. 

Pandit Ni1&kantha Du : I have achieved my object. I have got 
an assurance from the Government, and T do not want to preRR my 
motion. 

lli : 

Mr. President (The HonoUl'able Sir Abdur Rahim) : The question 

" Thllt leave be granted to withdraw the motion." 

The motion was adopted. 

The motion was, by leave of t.he Assembly, withdrawn. 

TIlE ALWARII MlTSLIM UNIVERSI1'Y .A ~  BIU.I-
continued. 

Mr. President (The Honourable Sir .Abdur Rahim) : Discussion on 
the Aligarh Muslim 1 ;niYersit.y Bill will now be resumed. 

Sir Girja Shankar Bajpai :  I do not think that it is necessary for 
me to say anything more ..... . 

Maulana Shaukat Ali : Is the debate going to be closed now , 

Mr. President (The Honourable Sir Abdur Rahim) : Of course. 

Maulana Shaukat Ali : I wanted to speak ....... . 

Mr. PreBidellt (The Honourable Sir Abdur Rahim) : The Chair 
gave a chance to Honourable Memhers. if thf'Y wantf'd to Hay nnything. 
to rise in their seats, and nohody did RO. Sir Girja Shankar Bajpai. 

Sir Girja Shankar BaJpai :  I have nothin£! to add to what I Raid 
when the second clause was being discu!lSed. Most of what my Honour· 
able friend. Sir Muhammad Yakub. WIlR RlI.ying was really. if I may 
presume to say so, an elaboration of what I h.ad said already in defence 
(jf t ~ attItude ot Govemment, and'1 have nothirig G1O'l"e to l18y. I hope 
the Honse will paRR the Bill. ' .' " 

L168LAD a 
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Kr. Prllide. (The Honourable Sir A:ed1l,J.' ]iah.im) .l'ht:,qu8Btion 
is: 

•• That the Bill further to JUnend the Aligarh Muslim UDivI'raity Act 192U, 
for a certaila purpose, .1 paIIIed bj the Couneil of State, be palM." '  , 

The motion was adopted. 

THE ~ ~  CIVIL PROCl:DURE A l ~ il . l  HlLL. 

AMENDMENT OP SEO'nON" 51. 

The Bonourable Sir Bell17 Oraik {Home MeDlber); 8.iJ:, I move: 
•• 'I'hat the Bill further to umend the Code of Civil ~oce re  1908, for <:ertaiu 

purposes (Amendment of Section 51), be referred to a Select Committee, c;oDilistiug 
of Mr. l:'lham Lal, Qazi Muhammad Ahmad Kazmi, Mr. M. Asaf Ali, Mr. M. 
Ananthalayanam Ayyangar; Mr. Mubammad' 'Azha'r Alt," Mi'. ··M. Gbiullddin, 
Mr. Lalohall.d Navalrai, :Mr. T. Ohapmall·JlOrtimer, ap~  Hao Bahadur Cb,audhri 
L&l Chand, Mr. A. G. <"'lo1V, Mr. J. M. Chatarji, and the Mover, and that the nUDlber 
of membera whose prescllce shall be necessary to constitute a meeting of the COIU' 
l'llittee shan be five." 

'l'his is the Bill which seeks to aboliSh impriSonment for debt ex· 
cept for the dishonest or recalcitrant debtor, that is, for the debtor wh(. 
is able to pay but refu.ses to pay, or for the debtor who has di.lilioD;estly 
'3Oncealed or removed part of his assets. The House will remember 
th,at towards the end of last Session I moved that this Hill should be 
circulated for the purpose of eliciting public opinion. 'l'here was some 
criticism and I was pressed that the Bill should be proceeded with at 
once, and in deference to that. criticism I promised that I would 
arrange, if possible, that circulation should he completed so that the 
Bill could be taken up at the beginning of the present Session. That 
circulation has been completed and the opinions received are 
in the hands of Honourable Members. I do not propose to analyse t.he 
opinions in any detail hut I think I am jl!Btified in saying that they 
make it clear that there is a very -considerable body of opinion in 
favour of the principle of the BUL At the same time, the opinions 
received do disclose a certain amount of opposition to the principle of 
the Bill and a certain amount of criticism of its detailf'!. However, 
they are there and I think that the opinions received undouhtedly 
require the careful considerat.ion of the Select Committee. That is all 
I have got to say. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
•• That the Bill further to amend the Code of Civil Proe.edure, 1908, for certain 

purposE's (Amendment of e~tion 51), be referred to a Select Committee, ClOtlIi8ting 
of Mr. Sham Lal, Qazi Muhammad Ahmad Kazmi, Mr. M. Asaf Ali, Mr. M. 
AnanthasaYllnam Ayyanllar, Mr. Muhammad Aithar AU, Mr. M. Ghiuuddin, 
Mr .. Lalchllnd Navu,lrai, Mr. T. Ohapman.·Mortimer, Captain Ra.o Babadur Cbaudhri 
'Lal Chand, Mr. A. G. Clow, Mr. J. Y. Cbatarji, 8Jld the K,ver, an.d that the Dumber 
of membel'll whoRe prellODee shall be n6ll8llUy to cOJlltitute a meeting of the Com· 
mittee shall be five." 

Mr. Sri Pra.kaaa (Allahabad and Jhansi Divisions: NOD-Muham-
madan Rural) : Mr. President, this Bill, so far as 1 am able to find out, 
~e  to protect debtors from being imprisoned and seeks particularly 
to protect Government lervants . 
. The Honourable Sir JhDry Oraflr : The HoDourable X.mber ill mis-

hlken. It covers aU debtors. 
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Mr. Sri Pra.kua : It says " Government servants in receipt of " .. 

!'lie Honourable BirHemy Ora.ik: The Honourable M.ember is· 
milring up two Bills. That provision is in a different Bill. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
ueated the Chair, which was then occupied by Mr. Deputy President 
(Mr. Akhil Chandra Datta).] 

lIr. Sri Pr&kau. : It seeks to protect persons in receipt of salarius. 
(Voices: •• No, no ".) 

The Honourable air Henry Oraik : May I explain to the Honourable 
Member' It is rather puzzling. There are two Bills. One deals with 
the attachment of salaries. This Bill does not deal with that subje('t 
at all. This Bill merely abolishes imprisonment for debt except in 
certain circumstances. . 

l'tIr. Sri Prakaaa : The Statement of Objects and Reasons says : 
II 'I hiB HilI' ill the outcome of the recoDimelldatioDs of the Royal Comllliuioa 011 

Labour in India to the eft'ert that in the case of industrial workers in receipt of wages 
lellll than .1(8. ] 00 a month " ..... . 

and so on. 

The Honourable Sir Henry Oraik: Nothing about overn en~ 
servants .... 

Mr. Sri Prakaaa : Cannot Government employ industrial workers' 

The Honourable Sir Muhammad ZafralIah IthaD (Memher for Com-
rn-erCe and Railways) : Which particular cla ~e are you referring to , 

Mr. Sri Prakaaa : I am referring to the whole Bill. 

The Honourable Sir M'nhunmad ZafrulIah Khan: It is confined to 
ilidustrial workers. 

Mr. Sri Prakaaa : Cannot there be industrieK run hy Government' 
Of course, there are ; and will not those employed in that industry be 
protected f 

The Honourable Sir Henry Ora.ik: If the IIonourabl(' Member will 
only read the whole of the Statement of Objects and Reasons, at the 
end he will see that it refers to alI judgment dehtors. No distinction ill 
made between Government servants and anyone else. It merely 
abolishes t.he system of imprisonment for debt for every kind of debtor. 

Mr. Sri Prakua : J will confess that I was not expecting that the 
Bill would come up today for di8cussion and, therefore, I have not 
read its provisions carefully. The unfortunate withdrawal of Il very 
important motion for adjournment has resulted in this confusion. I 
think that hal also resulted in the llouBt> being deprived of It deJi/?ht. 
ful speech from Maulana Shaukat Ali. In /lny !laRC liS the BiJ.1 iii 1I0t 
likely to 18.st beyond this dav, I should like to say only onl' thing and 
tbat'is that nersonalJy I am againRt imprisonment for anything. 
(Laughter.) If it were a consolidated Bill for the abolition of all im-
priaonment, I should be vflry glad. Most of U8 on this side of the 
House have had experience of what prisons are .nd we can say that 
tiley lerve DO WlCful purpose. If that is 80 in the cue of imprisonment 
for what are reprded as criminal o«eneea it standa to reason that t ~ 
~ a_true in' the ease of eivil otfencel. What I am ~ a.nsitms about 
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is just this. We must Dot forget that to be able to borrow ,mQftQY at 
an emergency is avery import,aut fact.or of domestie economy. Many 
occasions can arise where we find ourselves suddenly in need of money 
and We .have not the necessary amount in our' coffers. We have to go 
to some one who lends that money. What I am afraid of is this, that 
people, if they are deprived of the means of recovering their money, 
may not lend mQneyt.o personf; in emergencitls. That is It seri()uII point. 
It is aU very nice to say that people who have no lIloney should not spend 
it or people who have no money should be in no need of-it ; but there 
are occasions of illlness ; of litigation that may be forced upon us ; of 
marriages which nre rather important social functions in Indian life; 
when money is neCf'ssary. Persons in receipt of wages less than 
Re. 100 a month arc not likely to be able to save much against a wet 
day. Therefore they need the money-lender or banker or by whatever 
name you may call the person who gives them money ; ~n  he gives 
them that monf'Y in the hope that he will be able to realiRe it. If you 
want to make this Bin effective, I think you will have to add a clause-
I do not know whether that clause is here, T am going to study it 
tonight-making it a penal offence for any banker or money-lender to 
refuse to lend money (Laughter) t,o peraons who are in need of it. 
belJause I assure you that, however much you may dislike the money-
lender--you apparently do 110t dislike those who are in charge of 
He!olerve Banks and Imperial Banks-he forms an important part of 
village economy; and he comes to the rescue of many unfortunatt'! men 
Who are in straits. Therefore VOll mllst not have a law which will 
make it impossible for pt'!rsons' in need of money in emergencies to 
he ahle to borrow thp money at all. ,]'hf' /lIoney-lf'nder will say to the 
man in need :  "  I cannot give you money because I am not sure of getting 
it back, you are not penally bound to repay it, T am not oin~ to give 
you money' '. Thereforf' I say, if you arc honest, if you are earnest, 
have that additional clam;e, namely, that all l*rsons who carry on the 
trade of moneyl-lending and of bankinA' shall be obliged under 
threat of imprisonment themselves to lend out money to any person 
who neffis the money. I think this Bill was introduced in the last 
Session of the Assembly. It was at that time circulated for opinion 
and a mass of opinion has been obtained up()n it. I cannot 
pretend to haY(' read all the volumes that have been sent out by 
the Department to me, but T have glanced through many opinions and 
I find that opinion is sharply divided. Tn any case T stand by the 
opinion I orillinally formeil. namely, that you should eithf'r allow 
money-lenders and bankers Rome effective means of getting their money 
back or you mnst force them to lenil ont money. T can see no other 
way. It is possible that Government may have their own banks from. 
which waA't'!-f'arners may hr II ble to get mon('y. I have known of the 
operations of CO'opf'rative Societies in my own province. No law 
ap.plies to them aud th!'y (Ian takf' holil of thf'ir (lpbtors' goods without 
much ado. All the trouble fal.ls 011 the non-officilll who carrips on this 
~r8  or any other trade. 1 do not like this OllP,-sidetl procedure, and 
J personally cannot nt o~ this Rill nnleRR you make adequate pr~ 
'Vision for personR who are jn nCf'd of money Rnd. who cannot find it in 
'anv. other ·way. T have no . ~ lt.ion to ~vern ent a in~ tlult. pro. 
viiion.·· When Go'Verllment wants to collect itlJ own . dues, whieh it 



calls fines, or revenue demands, it doe, Dati .... , to. aee letll e~ ,th .. ! llian 
~ ~ gppdB ,it is attaching is in J;eceipt. Qf llfU. ip.~e ot le ~ .~. 
tlwl. one: hundred r pe~l er mC¥lth. " 

:T:&.e Honourable Sir Muhamm&ci Za.t'rulla.b. Khan : What has " .~ 
hundred r pe~  " got to do with thiij Bill Y 
•• ,. I ~~. • ;'.'; L .: -' 

Mr. Sri Prakasa: In supporting tHe motion to send' this Bill to a 
8\;1e6t' :(''\)!iJ.mittee, I suggest that it sllouldfinli' SOBle 'way' out: of the Q.if8-
culty that I have mentioned. You will create, to my uiinit, a' ~at  

deal, o .~ li lion if you. pasfl .l&WIl whiea are ~ ti~ i i8 no use 
having counsels of perfection and talking very big, in ~  ~ te. ". 
the effect of the law you enact will react badly on the man and the 
woman in the cottage and the a or~. 

Mr. T. S. AviDUbilingam Ohettia.r (Salem and Coimbatore evm 
North Arcot: Non-Muhammadan Rural): Sir, while accepting tbe 
principle of this Bill, I would like to offer one or two suggestions. Thc 
issue of a notice before arrest for civil debts is not quite new. It is pro-
vided that notice may be given to show cause  why he should not be 
arrested. But what this Bill seeks to do is to substitute the word" flball " 
for the word" may", that is, to make it cOID!pulsory that notice shall he 
iss lied to every debtor to show cause why he should not be arrested for 
the debt; and if the civil authority is satisfied that the judgment-debtor 
is likely to abscond, or that he has alienated a certain property, then he can 
be arrested and put into jail. What I would suggest is that one clause 
WIlre may be added,-that is,-" pro\'ided the money was not borrowed 
either for speculative purposes or for immoral purposes". My reason is 
that this may encourage people who have no money to borrow money and 
employ it for speculative purpoiies, and, when the money is lost, it is the 
creditor's money that is lost, and, when he gains, then it is for himself ; 
and this he does without any loss to himself, because he cannot be put into 
jail, he i!> a pauper and has no money, he neither absconds nor alienate~. 
J would, thercfore, like that a clause should be added that, even when he 
borrows mOlH'Y, it should not be utilised for purely speCUlative or immoral 
purposes, for he can easily prove that he neither means to abscond or to 
alienate property, and, in those circumstancen, when he consciously borrows 
money and employs it for speculative purposes, the risk iB to the creditor 
and not to himself. I would therefore suggest that this provision of pro-
teeting men from arrest should be given only to bona fide debtors-people 
who borrow money and invest it in proper and legitimate purposes, and 
not for purposes which are either immoral or speculative. This is a pro-
vision which, I think, will be useful to the Select Committee in considering 
this proposal, for, Sir, it iA dangerous to allow people to borrow for 
speculative purposes and still not to allow them to su1fer for the ains that 
tJ;ey commit. 

Mr. B. Du : The money-lenders, when they lend, know the, sins of 
these borrowers and their sins equally. 

Mr. T. S. AviDUhilingam Ohetti&r: Sir, the consequenees of such. 
nm may he that creditors, when they finn that. they may be asked to lend 
to people who may engage in lucrative business, but who have no stake in 
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tLematter, may stop such credit altogether, which 1.8 available to the' 
ordinary merchants and traders today. . I, therefore, would like that, along 
with (a) and (b) in clause 2 of this Bill, another clause should be added, 
t ~~ ; . 

•• unl_ it iI proved that it iI bonolfed. either tor IIpeeulative or tor immoral pur· 
polel ", ete., ete., 

~~.t at.i  the only suggestion I would like to offer to the Select Committee 
in tlUs ma;tter. 

The A88embly then adjourned till Eleven of the Clock on Wednesday; 
the 4th September, 1935. 
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